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LOK SABHA

(Part I—Questions and Answers)

2361

LOK SABHA

Saturdayi 8th September, 1956

The Lok Sabha met at Eleven of the Clock,

IMr. Speaker in the Chair 

ORAL ANSWERS TO QUESTIONS

Community Development and N.E.S* 
Blocks under Second Plan

*1904. Shri Ram Krishan : Will the 
Minister of Planning be pleased  to 
state:

(a) whether  the  programme  of 
National Extension Service  and  Com
munity  Development  Blocks  during 
Second Five Year Plan has been finalised;

(b) if 80, the total number of National 
Extension Service and Community Blockt 
to be taken up during the Second Five 
Year Plan State-wise; and

(c) the nimes of places where these 
blocks are to be located ?

The Deputy Minister of Planning 
(Shri S. N. Mithra) : (a) Yes. Sir.

(b) 3,800 National Extension Service
Blocks out of which i, 120 will be converted 
into  Community  Development  Blocks. 
TTie precise number required to cover 
individual States is being worked out by 
the State Governments and is not available 
at present. *

(c) Seleaion of areas for location of 
the blocks will be made by the State 
Governments as and when actual allot
ments are made by the Central Govern
ment.

Shri Ram Krithan t May I know
the basis and the principles on which 
the areas and the population of a block 
will be decided ?

Shri S.  Mlahra 11 do not quite under
stand what the hon. Member means by bssis 
and principles in regard to population and all 
that. We have given all this information in
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thebooks that we have been issuing in re
gard to the Community Development pro
gramme. The basis is that we have to cover 
the entire country during the Second Five 
Year  Plan  by  the  National  Extension 
Service, and to the extent of 40 per cent 
by the Community  Development •pro
gramme,  The  basic details  of these 
schemes have already been given.  66,000 
people would be covered by one National 
Extension Service Block,

Shri Thimmaiah : May I know on 
what basis does the Government decide 
that a  particular number of Extension 
Service Blocks will be allotted to a parti
cular State and may I also know on what 
basis would  the  National  Extension 
Service schemes be convened into Commu
nity Block areas?

Shri S. N. Mishra 1 We have got 
a  programme  to  cover  the  entire 
country, and on that basis we have got 
a  phased  programme  also.  Then  we 
take  steps  to  see  that  there  is  the 
requisite  number of personnel to carry 
out the programmes.  It is on that basis 
that we make allotment to States from year 
to year.  So far as the conversion of the 
National Extension Blocks into Commu
nity  Development Blocks is concerned, 
that is done on the basis of adequate 
response from the people in the National 
Extension Service areas and on the other 
achievements made.

Shri Jangde t What are the definite 
proposals of the Government for fostering 
of cottage industries, co-operative farming 
and basic education in the NES areas and 
in the Community Development Blocks?

Shri S. N. Mishra : There are a 
large number of programmes in regard to 
them, particularly in regard to the develop
ment  of cottage industries  and  small- 
scale industries.  The hon.  Member is 
positively aware that we have started  27 
pilot projects, and on the basis of expedience 
gained in these pilot projects, we  want 
to do more intensive work in this regard.

Shri S* C. Deb 1 May I know whether 
the Community Project areas are going 
to be converted into Community Develop
ment  Blocks  during the  Second  Five 
Yesr Plan?
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Shri S. N. Mishra : No, Sir. Thz 
National Extension Service Blocks will be 
converted into Community Development 
Blocks.  But the Community Projea areas 
would ultimately  have the  set-up  of 
National Servic; and there would be a 
provision of Rs. 30,000 for local works and 
social education programme.

Shri B. S. Murthy : May I know
the names of States where, during the 
first Five Year Plan, the work of NES 
Blocks  and  Community  Project  areas 
was lagging behind and, if so, the reasons 
therefor ?

pie Prime Minister and Minister 
of External Affairs  (Shri Jawaharlal
Nehru) : I do not know whether it would 
be desirable to make invidious compari
sons between the States.  What happened 
is, if I might give a particular instance, the 
Andhra  State  was  till  recently  rather 
behind, but it has caught up so fast since 
then, that it is among the top-ranking 
States now.

Shri B« S. Murthy : Thank you, Sir.

Shri B. D. Pande  : May I know 
whether  it  is  the  criterion  that  the 
under-developed  area? will be given the 
first preference in opening these Blocks ?

Shri Jawaharlal Nehru : No, Sir ;
a very  definite no.  Of course, they will 
gel  their chance. But,  when we start 
a big movement of this kind, and if we 
choose  the worst possible areas for it, 
that is a bad way to start it. It does not 
succeed there; the people do not respond 
properly.  You have to create an atmos
phere before they can respond.  There
fore, those areas are chosen where the 
response is likely to be the best.  It is 
unfortunate, but that is the only way to 
proceed.  Otherwise,  we can never get 
on.  Therefore,  normally,  one  has  to 
balance two or three things.  Of course, 
equal  regional  development  is  a  very 
important  thing,  and  therefore,  we 
spread them out in various States, relatively 
evenly in the States.  The choicc is made 
naturally in consultation with the State 
Governments.  It is the chief function 
of the State Governments to run these 
things. Bur we want to encourage  those 
who sre going to do the thing themselves. 
Suppose we started a  project in an area 
where the people themselves were rather 
passive and reluctant to do anything and 
we spent all our time in trying to push 
them, the resuhs are not adequate, to 
begin with.  So, if we start it in another 
area which is more promising, the result 
of sucĉs in that area affects the first 
area where the thing was not promising, 
and 80 we can then go there and sMrt it 
there.

Sherpas

*1909. Shri B. D. Pande: Will the 
Prime Minister be pleased to state if 
any compensation is paid to the families 
of Sherpas who go with the mountaineering 
Expeditions of this country and outside to 
the  Himalayas  and  occasionally  perish 
in the Avalanches ?

The  Parliamentary  Secretary  to 
the Minister of External Afllairs (Shri 
Sadath Ali Khan) 3 Compensation would 
be paid in such cases by the employer i.e. 
the mountafheering expedition.  Written 
undertakings to this effect are signed by 
them in some areas.  No such case has 
however arisen so far in India.

Shri B. D. Pande : What happens if 
a sherpa, for instance, loses eye-sight cr 
is disabled in any other way ?

The Prime Minister and Minister 
of External AfFsirs (Shri Jawaharlal 
Nehru) x The point is this.  One of the 
conditions of service in these expeditions 
is  that  the  expedition  people 
undertake to pay full compensation for 
injuries  and,  presumably,  for  death, 
even more so.  If the sherpas unfortuna
tely suffer frost-bite or from loss of eye* 
sight, they are paid compensation by the 
smploying agency of the expedition.

Shri B. D. Pande : If the agencies 
for these expeditions fail to pay compensa
tion,  do  Government  interfere  in  the 
matter ?

Shri Jawaharlal Nehru :  We have 
said that we have had no such occasion. 
Perhaps the House knows that a Moun
taineering Institute has been started in co
operation with the Central Government, 
West Bengal Government and, to some 
extent,  with  the  other  Governments, 
with headquarters at Darjeeling.  It is 
being run, and Shri Tensing is associated 
with it.  As an adjuna to this, they are 
organising the sherpas to do this work 
in an organised way.

Shri Mohiuddin : Is it proposed to 
make a condition, for granting permission 
to expeditions, that the sherpas should 
insure with insurance companies against 
loss of life, loss of eye-sight and various 
other contingencies?

Shri Jawaharlal Nehru : As I have 
said, no such case has arisen yet.  It is 
a regular contraa.  It is not in the form 
of moral liability that they have to pay 
compensation.  They have to pay compen
sation.
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Tanning Inttltvtes

/!>»-  Rama  Raot 
\Shri Moham Raot

îll the Minister of Commerce and 
Conenmer  Indiutrlet be  pleased  ta 
state;

(a) whether  Government  propose 
to establish  Tanning Institutes in the 
country;

(b) if so,  how  many  and where; 
and

(c) the  estimated  expenditure  and 
capacity?

The Minister of Consumer Indus
tries (Shri Kanango): (a)  There is no 
such proposal at present by the Central 
Government.

(b) and (c). Do not arise.

Dr. Rama Raot In view of our large 
exports of hides, skins and some leather, 
why should not the  Government start 
a tanning institute to encourage this indus
try?

Shrl Kannngoi There is a leather 
research institute in Madras which con
ducts research on various  aspects of the 
leather industry including tanmng.  Tliere 
are also other institutes run  ̂the State 
Governments, but the Central Government 
as such has no intention at present to open 
any such institute.

Dr. Rama Raot The Central Govern
ment has got a huge programme for cottage 
industries.  In  areas  like  Andhra  and 
Hyderabad where large amounts of hides 
and skins, are exported  and where there is 
a larpe amount of unemployment of workers 
in this industry particularly, why should not 
the cottage industries department  take 
this up ?  What prevents them  from 
taking this up?

Shri Kanungox There are various 
programmes of organising the production 
and sale of tanned goods m various States 
and such programmes are also helped by 
the Central Government.  The question 
of starting institutes as such is not neccssary, 
becausc  several State Govemmcnts have 
done it and the other State Govemmcnts 
can also do it.

Shri B. S. Murthyi May I know 
whether the Central Gô mment is think
ing ot taking over all the industrial training 
institutes, formerly  run by the Labour 
Department, under its supervision so as 
to give a fillip to the cottage industries?

Shri Kanungox Ko« Sir.

Shri N. R. Muniswamyt May I 
know whether Government propose  to 
give  subsidy to any of the private insti- 
iutions, in case they start such an institute ?

Shri  Kamingot There are enough 
institutes which will serve  the purpose. 
If any State Governments want to start 
an institute, they can do it and the capital 
expenditure to a certain extent is shared 
by the  Central Government.

Dr. Rama Rao: While the manufac- 
r̂e of goods can be carried on as a cotta« 
industry, high quality  tanned leather is 
not available to the small producer.  So, 
is it not the duty of the Government to 
provide high quality tanned leather?

Shri Kanungot High quality leather 
is available.  It may not be available in 
a particular area to a particular person 
but that is a problem of marketing and distri
bution, which has to be looked after by 
the various schemes sponsored by the State 
Government.

Oil from Cashewnut Shells

*1911. Shri  Mohana  Raot Will 
the Minister of Heavy Industries be 
pleasê to state:

(a) whether Government have received 
any presentations from the Travancore 
Cochin State for setting up an industry 
for the manufacture of oil from Cashewnut 
shells; and

(b) if  so, •  the  decision  taken 
in the matter ?

The Minister of Ccma
tries (Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Shri Mohana Raot What  is  the
potential capacity and how much is being 
produced at present?

Shri  Kanungot The  estimated 
capacity is something like 5,000 and odd 
tons and the production in 1955  is esti
mated at 4455 tons or a little more or less. 
TTie basic fact is that the total retirements 
of cashew is not met from indigenous 
sources; bulk of it is imported.

Shri Mohana Raot In vî w of the 
great unemployment in the State, may I 
blow the reason for not developing this 
industry ?

Shri Kanungot The unemployment 
is due to non-availability of raw material 
from indigenous sources.

Shri B. S. Murthyt May I know 
whether  the Andhra State have made a 
request for a proposal for establishing an 
industry like this in Andhra,  the second 
largest area in cashew?

Shri Kanungo x No.
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Handloom Industry

♦191a. Shri Jhulan Slnha: Will the 
Minister of Comniercc and Consumer
Industries be pleased to state:

(a) whether it is a fact that the funds
placed at the disposal of the State Govern
ments for the development of handloom 
mdustry has not been fully  utilised by 
them;  ̂ ^

(b) if so, the reason therefor; and

(c) whether  there has  been any im
provement in the economic  condition of 
the  hindlcrm weavers is a  result of 
the steps taken by GoTemment?

The Minister of Consumer Indus
tries (Shri Kanungo): (a) and (b). Funds 
placcd at the disposal of the State Govern
ments  for the development of Handloom 
Industry were utilised upto more than 
88% on 31-3-1956.  There  were  some 
schemes which were  framed later in the 
âncial year and could not be implemented 
in full before the end of the year.

(c) Yes, Sir.

Shri fhulan Sinha: May I enquire 
if these funds are placed at the disposal 
of the  State Government on the basis of 
the Schemcs submitted by them or on an 
ad hoc or other basis?

Shri Kanungo: The funds arc placed 
according to the schemes submitted by the 
State Government.

Shri Shree Narayan Das: The hon. 
Minister answered in the affirmative  to 
part (c) of the question.  I would like to 
know whether any assessment or any survey 
has been made and if so, whai is the extent 
of the  improvement  in  the  economic 
condition of the handloom weavers?

Shri Kanungo: A kientific survey 
has not been maae so far, though certain 
proposals  arc under discussion  between 
the University of Madras and the Unîersî 
of Kamatak to that cflcct.  Inllrcnce is 
drawn from the increase in the toiai pro
duction  of haodlooms and also liie total 
offtake.

Shrimati  Sushama  Sen:  May  I
know if Government are aware that large 
stocks of handloom cloth are lying undis
posed?  What  steps  arc the Govern
ment  taking to encourage this industry?

Shri Kanungo: As 1 have said, the 
undiipoted stock is considerably less than 
it used to be before.

Shri Baiakrishnans May 1 kxiow
whtt has been the olfiake in Madras?

Shri Kanungo: 1 have not got the 
gures Stsiewise at the moment.

Shrimati Sushama Sen: What steps 
are Government taking to encourage this 
industry?

Shri ̂ Kainungot There are various 
steps which have been mentioned in the 
House off and on.  If the hon. Member 
puts specific questions, I will answer them.

lllitcracy in N.E.S. and Community 

Projects

•i99i..* Shri Madiah Gowda: Will 
the Minister of Planning be pleased to 
stale:

(a) whether  there is any scheme for 
complete  liquidation  of illiteracy  of 
all men  and women aimed at, in  the 
National  Extension Service ai d com
munity  development  programme,  at 
least for those that  come under any 
particular age  group  (say 14 to 45); 
and

(b) whether any,  and if so,  what 
steps are being taken  in that  direc
tion ?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) No, Sir.

(b)  Steps taken towards; adult literacy 
are:

(1) Starting centres for adult education 
as part of Social Education.

(2) Follow-up literature is supplied in 
form of;

(a) Easy story books.

(b) Pamphlets.

(c) Periodicals  printed  in  large 
type and dealing with topics of 
rural reconstruction.

(3) Organising student campaigns in 
some areas to teach adults during 
vacations.

(4) Starting  ‘Each  one  teach  one* 
movements.

Shri Madiah Gowda: By the schemes 
they have now in hand, will they be able 
to say by what percentage men and women 
can be made literate in these community 
development blocks ?

Shri S. N. Mishra: No, as I said 
sometime back, possibly in reply to the 
hon. Member» we do not get detailed ia- 
formation with regard to that.

Shri Madiah Gowdax At  least de
they consider that, by  the schemes they 
have got in hand now, a sufficiently large 
number of people will be made literate in 
ttte community development blocks?
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Shti S. N. Mitlira: I would like to 
submit that this forms a part of the social 
education programme.  For  social edu
cation  in the  community development 
programme, we have got only Rs. 70,000 
and in the National Extension Service 
blocks only Rs. 20,000.  So,  we cannot 
expect much so far as this aspect of social 
education is concerned.

 ̂  i,   ̂    ̂  

 ̂  ̂  ̂ f’FFRTT *Pn’

 ̂ fir   ̂ 
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Shri Thimmaiah: May I know the 
exact difficulty that confronts the Govern
ment in introducing compulsô education 
in the country?  Will the Government 
provide compulsory education at least in 
the community project and National Ex
tension  Service areas?

Mr. Speaker: He wants to know
whether  there is any prcpcsâ to hpve 
compulsion  introduced  for  elementary 
education in those areas.

Shri S. N. Mlshra: No, Sir.  That it 
not covered under our schcme.

Shri Bhagwat Jha Azad: Why ?

Shri Kamath: From the hon. Minis
ter’s answer is the House to understand 
that even in those States where these 
national extension service and conmiunity 
project  programmes have gathered mo
mentum, as it has in the Andhra State— 
the Prime Minister has just referred to it— 
the percentage  of  illiteracy  has not 
decreased? -

Shri S. N. Mithrai To give a quanti
tative figure in this respect would be some
what difficult for me at the moment.  But 
when we consider the progress this neces
sarily forms a part of it.

Nagarjnna Sagar Project

*19x6. Shri Ramachandra Reddit
Will the Minister of Irrigatlo&  a&d 
Power be pleased to state:

(a)  whether it Is a fact that Kanupur 
and Karoli Canals are inchided in the 
Magarjona Sagar Project; and

(b)  if 80,Xwhen theiijexecution will 
commence ?

TTic Deputy Miniater of Iirigation 
ud Power (Shri Hathi): (a) and (b;. 
The first phase of the Nagarjura Sagar 
Froiect, which alone has been included 
in the First Five Year Plan,  envisaget 
the completion of the Right Bank Canal 
up to mile 135.  The Kanupur and Kaveli 
Canals take off from the Sangam Anicut 
on the Pennar.  In view of the fact that 
the first phase does not envisage tailing 
off the Right Bank Canal into the Pennar, 
the question of serving the Kanupur 8c 
Kaveli Canals from the first phase of the 
Nagarjuna Sagar Project does not arise.

Shri Ramachandra Reddi: May I
know  whether  the  project  estimates 
for the Kanupur and Kaveli  Canals have 
been received?

Shri Hathi: Yes, Sir.

Shri Ramachandra Reddi: May I
know whether the Nagarjuna Sagar Project 
Control Board recently recommended the 
commencement  of the  construction  on 
these two canals in the first phase itself 
and, if so, what is the conclusion or the 
decision of the Government?

Shri Hathi: They have made that 
proposal.  But, as I said, these two canals 
can be  taken up only when the Right 
Bank Canal is completed.  Before that it 
is not possible to make it form part of the 
project.  But  independently  of that, 
from the Pennar monsoon wafer could be 
taken.  What the Board has proposed is 
not actually a part of the main project. 
It is an independent one for the utilisation 
of the water from the Pennar and not from 
the Right Bank Canal of the Nagarjuna 
Sagar Project.  It would not be a part of 
the Project at present.  It will be inde
pendent.

Shri B. S. Murthy: May I know
what are the main difficulties before the 
Government for not including these two 
canals, Kanupur and Kaveli, in the first 
phase of the project ?

Shri Hathi; As I said, the first phase 
of the project is the  completion of the 
canal up to 135  miles while these two 
canals are at the end and we have not yet 
included that part in the first phase of the 
project.  It is only after the bulk of the 
Right Bank Canal is completed that the 
tail water will come to that particular stage.

Shri Ramachandra Reddii May I
know  whether the work on these two 
canals will be taken up, though as an in
dependent  scheme, as early as possible 
because  it passes through backward and 
•cardty areas and whether funds for that 
purpose will be provided from the Kagar* 
Jana  Sagvr Project?
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Shri Hftthi: As an independent pro* 
)ect that is yet under consideration.

Dr. Rama Raot If these two canals 
are taken up as an independent scheme, 
will they be of the size and capacity to 
serve when the main scheme is completed ?

Shri Hathit Actually, that is  the 
question  which has to be considered. 
At present it would only irrigate 39,000 
acres.  If it forms part of the whole 
project, it will irrigate 1.88 lakhs of acres 
and, therefore, the canals will have to be 
excavated according to that basis.  That 
is being examined.

Surplus  Technical Personnel

*1918. Shri Sanganna :  Will the 
Minister of Irrigation  and Power be
pleased to state:

(a) whether there  is  any  scheme 
under contemplation of Government to 
absorb the retrenched surplus technical 
personnel from the State Projects completed 
in the ceatrally controlled river valley 
projects under construction and execution ;

(b) if so, whether it has been finalised; 
and

(c) whether  the  State  Governments 
have been asked to furnish the informa
tion  regarding the  retrenched surplus 
personnel ?

The Deputy Minister of Irriga
tion and Power (Shri Hathi): (a) A
scheme for the deployment  of surplus 
personnel from projects where they are 
rendered surplus to projects where they are 
needed  has been prepared for the nine 
river valley projects namely Bhakra Nangal, 
Chambal, Rihand, Damodar Valley, Kosi, 
Hirakud,  Koyna,  Nagarjunasagar  and 
Tungabhadra.

(b) Not yet.  The State Governments 
concerned are being consulted.

(c) No, Sir.

Shri Sangannai May  I know what 
is the surplus strength of technical personnel 
in each State and what steps are the Govern
ment  taking for the employment ol these 
personnel ?

Shri Hathi: We have not got infor
mation about the surplus staff from every 
State.  We are only concerned with the 
three main projects at present.

Shrimati Tarkeshwarl Sinha: May
I know whether the  Government  has 
any information about the number of 
surplus pwonnel that has already been 
employed?

Shri Hathit I have infonnation so Hr 
u Damodar Valley project is concerned. 
In othet projects I don't think there is 
is any problem of surplus personnel.

Shrimati Tarkeshwari Sinha: What
is the figure for the Damodar Valley Cor
poration ?

Shri Ha this  Notices have been issued 
to 1537 persons.  Out of them nearly 
637 iiave already been employed and 270 
are  likely to be employed very soon.

Shri Velayudhani When  there is 
a shortage of technical personnel  in the 
country, how is it that  there is surplus 
personnel  who are unemployed?

Shri Hathi: It is not as if  all these
are technical people; not all of them.

Shri S* C. Samanta: May I know whethu 
any phased programme has been prepared 
by the Government to utilise the retrenched 
technical people who are not having emp
loyment for more than two months?

Shri Hathi: At present we are tr>ing 
to  have employment  exchanges in  aH 
these nine projects and we are arranging 
and trying to see that surplus personnel 
from one project may be employed in the 
other provided they are prepared to move.

Shri Thanu Pillai: May  I know
the categories of the surplus personnel?

Shri Hathi  :  I hav. not got the
information  from  all  th'  State's 
concerned.

Shri Thanu Pillai: I want to know
their categories; whether  they are engi
neers etc.  or not.

Shri Hathi X Most of them are manual 
workers.  Some are welders,  mechanics, 
fitter, khalasis and so on and so forth.

High Level  Canal Water Agreement

{Shri T. Subrahmanyam : 
Shri  Lakshmayya :

Will the  Minister of Irrigation and 
Power be pleased to state:

(a') whether it is a fact that an agree
ment  was entered into between  the 
Government  of  Mysore  and 
Andhra, regarding the sharing of water 
of the High Level  Canal,  on  or about 
igth  June, 1956 at Bangalore; and

(b)  what are the terms of the agrê 
ment?

The Deputy Minister of Irrigation 
and  Powar  (Shri  Hathl)i  (a) Yes»
Sir.

(b)  The Government of Andhra and 
Myscre have agreed to share the waters 
of the High X̂vel  Canal in the ratio of

65135
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$hri T. Subrahmanyams Has the
work on the High Level Canal in the Bellary 
District  taken up under the agreement?

Shri Hathi : No. Sir.  The estimates 
are being prepared.  The State Govern
ments have been asked to prepare the esti
mates on the basis of the utilisation of 
water on this ratio.

Shrl T. Subrahmanyams What  is 
the amount sanctioned for this canal dur
ing the Second Fivr Year Plan period?

Shri Hathls I think it is Rs. 5 crores 
for Andhra and Rs. i crore for Mysore.

Shri Basappa: May I know whether 
the areas under the low  level  canal will 
be taken care of before the  high level 
canal areas are developed?

Shri Hathi: The State Governments art 
being asked to develop those areas.  |||

Shri  Vishwanatha  Reddyt May
I know whether this takes into account 
also the water from the catchment  area 
that comes after the dam?

Shri Hathit In fact, this utilisation 
of water comes after the dam, not on the 
higher  regions.  It  is  50  million  eft. 
Before that the total is 336 million eft. 
and after the dam it is 256 eft.  Out c'f 
Ihe  256  million  eft. 50 million eft. will 
be divided in the ratio 65 : 35.

Shri  Raghavachari: Is  there  any
possibility of increasing the volume of 
water in the high level channel allotted 
to Andhra, if it could be spared from out of 
the quantity allotted from the low level 
channel ?

Shri Hathi: Tlie whole water is to be 
utilised from the dam  itself.  Perhaps 
the water that has been given to Andhra 
from the low level canal will be  fully 
utilised.  I do not think there will be any 
surplus which can flow.  The total water 
available is 256 million cubic feet and from 
that, this apportionment is made.

Shri Raghmvachari: There is a distinct ’ 
pDSsibility of the water from  the lower 
canal  being spared because of the Rajula 
banda.  In that case, can  extra  water be 
allowed out of the higher level canal?

Shri  Hathi: When  that  question
arises, that would have to be considered 
with the State Governments,

Dr. Rama Rao:  May I know the reiT 
tons for enteringinto agreements in respect 
of each canal ? Whereas you can distribute 
the total proportion from the main proiecf. 
why go into these details for each canal ? 
Has the Mysore Government sanctioned 
a Plan to utilise 15 per cent of lha wattr?

Shri Hathi: The Mysore Government 
should have a plan.  Secondly, as  hon. 
Members are aware, there was no linal 
agreement with respect to the whole project. 
Theretore,  subsequent  agreements  had 
to be entered into.

Flood in Manipur

Will
'cr

*1921. Shri Riahang Keiahing: W
the Ministe r of Irrigaticm and Pow< 
be pleased to state:

(a) whether investigation of the Mo- 
deration-cttm-Power  Scheme  men
tioned in  part (d) of Starred  Question 
No. 365 answered on 27th July, 1956 
has been completed by Central  Water 
and Power Conmiission; and

(b) if so, (i) the report of the inves
tigation,  (ii) when  the  work  will  be 
started,  and  (iii)  the  estimated 
expenditure ?

The Deputy Minister of Irrigation 
and Power  (Shri Hathi): (a)  No,
Sir.

(b) (i), vii)> (iii)  Do not arise.

Shri Riahang Keiahing: How much 
time has already been taken up and  how 
much time will be taken to complete the 
investigation of this scheme?  By whai 
time this scheme is expected to be completed 
and operations  begun ?

Shri Hathi: Investigations are likely
to be completed by 1957 and after that, 
naturally, the scheme eon Id commence. 
It would be only after the investigations 
are complete that I can give an idea as to 
the time to be taken in the execution of the 
projects.

Shri Riahang Keiahing: In the past
three or four years, many schemes have 
not been able to be undertaken on account 
of  the shortage of technical  personnel 
and steel and cement.  I wish to know if 
the Government has taken adequate steps 
to bring  all these materials in order to 
start the scheme in time and to complete 
it in schedule time.

Shri Hathi: So far as this question it 
concerned, it is only a question of inresti* 
gation.  The question of obtaining either 
steel or cement does not arise.  Therefore, 
there need not be any apprehension  on 
the part 01 the hon. Member that shortage 
of these materials will, in any way, affect 
the execution of the scheme.  That stage 
will come later on.

Shrl Riahang Reiahlnf:  How much 
Power is expected from that scheme?

Shrl Hathi:  I can  say only after the 
inftstigationt  are  complete.

^Mr« Spaakars Next question..  Sliri 
banipa absent. Mulla Abdullabhai.
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Shrimati A. Kalei  I have authority.

Mr. Speaker! Later.

Training  of D.V.C.  Employees

*1924- Shri L. N. Mithra: Will the 
Minister of Irrigation and Power be
pleased to state;

(a) the number of  persons  engaged 
In Damodar Valley Corporation  who have 
been employed in other projects after their 
retrenchment;

(b) whether it is a fact that some kind 
of special training course has been introduced 
to train Damodar Valley Corporation employ
ees for employment elsewhere; and

(c) if so, the subjects  of such training 
and the number of persons getting training ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi)x (a) 673 persons 
have been  offered alternative employment 
upto the 31st August, 1956, but only 643 
persons have accepted the offers.

(b) No, Sir; but they might be given 
some preliminary training in the new jobs 
for which they have been selected.

(c) Does not arise.

Shri L. N. Mishra: May I know the 
reasons why  some of the workers have not 
availed of the training offered ?

Shri Hathi: Thirty persons have not 
joined.  Perhaps  they have got alternative 
employment somewhere else.

Shri L. N. Mishra: May I  know 
whether the Governments of Bengal and Bihar 
have  assured  employment  to  some 
of these people.  If so, what is the number 
from each State ?

Shri Hathi : Yes.  Both the  Govern
ments of Bengal and Bihar have offered co
operation and they are trying to absorb them 
in  the  various  departments.

Shri L. N. Mishra : What is the num

ber ?

Shri Hathi : 1 would requite notice 
for giving the number from each Sttte.

Shri Bhacwat ]ha A*ad : May I know 
whether the aitcmative jobs that have been 
given carry the same grade of pay and other 
facilities and privileges that they were en- 
oyiî before?

Shri Hathi : Not necessarily.

Pandit D, N, Tiw  ̂: May I know
whether the Government is aware that xecenr- 
ly there was a hunger strike by the D. V. C 
workers?  If employment had been assuied, 
why did they go on hunger strike?

Shfi Hathi : Not only is the Govern
ment aware, but the Minister for Irrigation 
and Power and myself met the representatives 
of the staff association with one uf the hon, 
Members of this House and he took part in 
the negotiations.  We gave them to under
stand what steps we had taken and we said 
that we would try our best to get alternative 
employment.  Out of the 1500, nearly 600 
have  been  given  employment.  Four 
hundred have ôt their job and 279  have 
already been selected.  We gave them al! the 
information with us and the steps which we 
had taken, namely appointment of a special 
officer, establishment of employment exchan
ge cells etc.  They have given up the hunger 
strike.

Shri K. P. Tripat hi s May I know 
whether any scheme has been drawn up as 
to how the workers working in these tempo
rary projects can get permanency in govern
ment service?

Shri Hathi : As 1 said in answer to one 
of the qufstions today, we have prepared a 
schcme  of  having  employment  exchange 
cells in the nine major river valley projects 
whereby we shall be able to get the assess
ment of the surplus personnel in one projcct 
and the personnel required in another pro
ject, so that it may be posr̂iblc to absorb the 
surplus personnel from one project in ano
ther.

Shrimati Renu Chakravartty : Since 
the West Bengal and Bihar Governmenis have 
promised to take about 1500 of tlie D. V. C. 
personnel and since the Engineering personnel 
committee has said that there should be a 
pool, has the Government given any thought 
to the latest offer  which was made by the
D.  V.  C.  Staff  that  they  would be 
prepared to  accept 60  per  cent,  30 
percent to be given by the State Govern
ment and 30  per cent by  the  Centre? 
What difficulty has the  Government  in 
accepting this, or is it being  considered?

Shri Hathi I The question of making 
s pool is yet  imder consideration, that is 
a pool of  engineers.  All the  surplus 
personnel are not in that way technicians. 
Some  of them are even not  technicians.. 
But, the question of paying 60 per cent to< 
them till A ĝet employment has not been 
accepted.  What  the  Government  will 
do  is,  they will try to get  emptoy* 
ment ss soon as possible.  These sre  not 
pisminrnt  employees of the Corporation.
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**Pothundr* Schemc

*1925. Shri  I. Eacharans Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the “Pothuitdi”  Scheme 
in Chittur taluks, of Travancore-Cochin 
State has been'investigated; and

(b) if so, the  extent of area  which 
wiJl be benefited by this Scheme ?

The Deputy IViinister of Irrigation 
and Power (Shri Hatlii): (a) Yes,
Sir.

(b) 9128 acres.

Shri I. Echaran: May I know what 
is the estimated cost of the  Scheme 
and whether the State Government has 
proposed to take it up in the Second Plan ?

Shri Hathit The State Government 
has ultimately dropped this.

Mr. Speaker : Next  Question.

Shri Veiayudhan: One supplementary. 
Sir ?

Mr. Speaker: No.

Milk Supply and Village Plans

*1926. ShriDebendra Nath Sarma:
Will the Minister of Planning be pleased 
to state the amount allotted for (i) Milk- 
Supply,  and  (ii)  Village  Plans  in 
the  Second  Five  Year  Plan  for 
Assam?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (i) Rs. 17*7 lakhs.

(ii)  The entire National Extension and 
Community  Development prô amme as 
well as programmes for increasing agricul
tural  production  and  developing  rural 
social services are  undertaken as village 
plans.  Hence there are no separate allot
ments under the. head ‘Village plans*.

Shri Debendra Nath  Sarmai May
I know what is the per capita consumption 
of milk in Assa m ?

Shri S. N. Mishra: I  would require 
notice for that.

Shri  Debendra  Nath  Sarma:
May I know whether the Government 
considers this amount of milk as sufficient ?

Shri S. N. Mishra: Obviously this 
amount may not be sufficient in relation 
to the needs, but we had many other 
considerations to uke into account to 
make the Assam plan a realistically good 
plan.

Shri Debendra Nath Sarma: What
is the toul amount of the village plana 
At stated by the hon. Minister?

Shri S. N. Mishra: The village plans , 
were integrated with the State plans and 
so it would be difficult for me to give a 
break-up of the kind the hon. Member 
requires.  But as  I have indicn pi  in 
my main reply  there arc mai y I a uIs of 
programmes which are included in the 
village  plans  such as the agricultural, 
production programme, rural service and 
all that. They will have to be added up to 
give the picture of the village plans the 
non. Member has in mind.

Ashoka Hotel in Delhi

•1927. Shri K. P. THpathi:  Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether  order  have  been  plac
ed for refrigerators  for  Ashoka Hotel: 
in Delhi;

(b) if so, for how many, and for what 
amount;

(c) the party with which they hav# 
been placed;

(d) whether any tenders had been called 
for; and

(e) if so what were  the parties  and 
what were the highest and the lowest 
amounts ?

The Parliamentary Secretary to the 
Minister of Works, Housing and Sup
ply (Shri P. S. Naskar): (a) Yes, Sir.

(b) 337 refrigerators of the value of 
Rs.  3  lakhs  approximately.

(c) M/s.  Phillips Elearical  Co.  Ltd.

(d) Established Suppliers of refrigeratort 
were invited to submit quotations.

(e) A statement is placed on the table 
of  the  House. [See  Appendix  XII, 
Annexure No. 14].

Shri K. P.«Tripathi: May I know wuich 
of these companies manufacture refrigera
tors in India?

The  Minister of Works, Houilag 
and Supply, Commerce and Consumer 
Industries  (Sardar Swaran Singh)  t
I do not think any of them actually manufiEK:- 
tures here.  They might be doing assembly 
work here.

Shri K. P. Tripathii  Which are those 
which  are assembling here ?

Sardar  Swaran  Slaght  I  will,
require notice for that.
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Shri K. P. Tripathl: May I know
whether any effort was made before plac
ing firm orders with the foreign firm to 
ascertain which of the firms assembling 
in India would be able to supply at a lower 
rate ?  ̂ '

Sardar  Swaran Singh: The quota
tions were invited and the only other firm 
which could be considered was  Messrs. 
Koolaire Limited̂ and some ot the Members 
of this  House also pointed out that that 
•could be considered, but the main difficulty 
was that they were manufacturmg  4 c.ft. 
capacity which did no suit the requirements 
of this hotel.

’PPFft «PR  irr̂  #  Pm 

 ̂t ̂    ̂

m mj I

Dr. Rama Rao: The statement says
that  Messrs.  Koolaire  Limited reduced 
their quotations after the  Government 
had placed a firm order with Messrs. 
Phillips.  The  quotations  of  Messrs. 
Koolaire  Limited  were  as  follows: 
4 c.ft— R̂s.1,220 then reduced to Rs. 825.
7 c.ft—Rs. 1,980 then reduced to Rs. 1,550.

This is a very dangerous thing. How do 
the Government proceed with the quota
tions of a firm which can reduce it by
20 to 25 per cent ? Does it not show that 
the quotations are very much exaggerated ?

Sardar  Swaran Singhs The hon. 
Member is entitled to draw any conclusion. 
He  should,  however,  remember that 
no order was placed with the firm which 
reduced the quotations by this  startling 
figure as was pointed out by the hon. 
Member. 1 do not know what further 
he wants me to say.  It is really for a firm 
to give any quotations. It is for the buyer 
to watch his mterests arid not to be entrap- 
Iped.

8hvl K. P.  Tripathi :  One more 
aoestion.

Mr* Speekeri I have allowed a number 
of queitioni.

Increase in the Price of Coal

''1930. Shri  H.  N.  tMukerJee 
Shri K« K* Baeu:

Will the Minister of Production be 
pleased  to  state  :

(a) whether  Government held  any 
independent  enquiry  before accepting 
the mine owners demtind for the  re
cent increase in the price of coal; and

(b) what was the total  profit  earned 
by the  private mines during the last 
five years?

The Deputy Minister of Production 
(Shri  Satish  Chandra): (a) Yes.

rb) The information is not now available 
with us.

Shri H. N. Mukerjee: May I know 
if it is not a fact that the Industrial Appellate 
Tribunal when it recommended some slight 
increase in wages took into consideration, 
generally speakin?. the capacity of the 
industry to pay and did not indicate the 
aesirability of any increase in the price of
COfll ?

Shri Satish Chandra: The Industrial 
Tribunal assessed the increase in wages 
as about 40 pe r cent of the existing wages 
fmd they themselves recommeded that an 
increase of about R8.3 per ton will have to 
be given to the collieries.

Shri H. N. Mukerlee: May I know if 
it has come to the notice of Government 
that a few weeks âo a special article was 
contributed by the Director of the Fuel 
Research Institute to the Eastern Economist 
justifying this wage increase, and if so, 
what is  Government’s view in regard to 
a highly placed Government official sup
porting a matter on which there is still 
room for controversy?

Shri Satish Chandra: I have not seen 
the  particular aritclc.

Power  Looms

*1931. Shri B. S. Murthy: Will the 
Minister of Commerce and Consumer
Industries be pleased$to state:

(a) whether  the  Handloom  Board 
[was consulted before issuing license for
conversion of  handlooms  into  power- 
looms;  and

(b) if so, the opinion of the  Board 
and the action taken thereon?

The Minister of Consumer Indus
tries  (Shri  Kanungo): (a) Yes,  Sir.

(b)  The Handloom Board at its meeting 
held in August 1955 * Resolution
opposing the proposal, ^e views expressed 
by the Board were taken into considerstioB 
by Government alon̂ with other factors, 
whĉ comins to a deasion on this question.
I may sdd that the msiority of the mem
bers of the Board did not partlcipste in 
the voting.
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Slirt B. S. Murthy t  May I know 
whether  the decision of the Handloom 
Board was communicated to the State 
Governments and their views obtained?

Shri Kanungo: Nô it was not neces
sary.

Shri B. S. Murthy s May 1 know
how many handlooms have been converted 
into power looms and how many arc yet 
to be converted and the toul increase of 
cloth  thereby ?

Shri Kanuago: The programme has
been put into action only about a month 
back.  Before that, as far as I remember, 
two societies in Madras State had asked 
for power looms.  Under the new plan, 
proposals have not  started coming in.

ShrimaU  Tarkeshwari  Sinha:  In
view of the fact that the encouragement of 
handlooms  predominantly related to the 
problem of  employment, that is increase 
of eniployment, may I know how far this con
version of handlooms into power looms will 
affect the employment position ? Can we 
have a categorical answer to that ?

Shri Kanungot  The increase  in the 
total amount of production is  expected 
to give more  employment also.

Shri Bhagwat Hia Azadi May I
know whether it is a fact that the handloom 
cp-operative societies in  Salem and other 
districts in the South have passed resolu
tions repeatedly  opposing the introduction 
of power looms, and if so what are the reasons 
that they have advanced and if they have 
been considered ?

Shri Kanungot Some of the  co
operative societies have expressed their 
opposition to the proposal, but also many 
societies have asked for allotment of power 
looms.

Treaty of Cetaion of the French Eata- 
bllahments in

*1932. Shri Kamathi WUl the Prime
Minister be pleased to state:

(a) whether the  Treaty  of Cession 
of the French Establishments in  India 
signed on the May 28, 1956 has been 
<luly  ratified;  and

(b) if not, the reasons therefor ?

The Parliamentary Secretary to the 
Minister of External  Affain  (Shri 
Sadath All Khan)t (a) No.

(b) The French Government have not 
so far been able to ratify the Treaty of 
Cession, owing, presumably, to their other 
more  pressing  preoccupations.

Shri Ramathi Has this matter been 
diicussed directly by the Government or 
the Prime  Minitter with the French 
Government or  the  F̂rench  Foreign

Minister  whom the  Prime  ‘•'U.iuier 
met recently, and if so, what was the reaction 
of the Frencli Government to the  early 
disposition  of this matter?  .

The Prime Minister and Minister 
of External Affairs (Shri Jawaharl;̂  ̂
Nehru)! The  French  Govemmer * 
naturally are committed to do it and they 
said they would do it, but they could not 
indicate a date.  As far as I remember, 
they thought they would be able to do it 
round about  October or thereabouts, 
but I do not know at all what the present 
position is—in regard to the date I mean.

Shri Kamath: The Prime Minister
just told us that it might be done in October 
or thereabout.  Has  the  Government 
given serious consideration to the matter 
of integration or rather merger of these 
former French establishments in the adjoin- 
iog  tate or States so as to provide for their 
representation in Parliament after the next 
general election ?

Shri Jawaharial  Nehrui First of ail. 
what I just said was that October was  the 
date broadly indicated to me some time â  
informally.  I did not say it has recently 
been said, because as the hon. Member 
knows, the Frcnch Government is involved 
in many pressing preoccupations at the 
moment.  So far as the other part of the 
hon. Member’s question  goes, we have 
given a definite assurance to the people 
of Pondicherry, and in the course of our 
talk to the French Government but mainly 
to the people of Pondicherry, that no change 
would be made in their present individual 
status without consulting them so that we 
do not propose to consider at tliis stage any 
kind of merger. Pondicherry and some areas 
will continue to keep a separate status. 
About the future, it depends upon ajnsul- 
Utions, and their own desire, which is the 
chief thing.

Shri Kamath: Is the House tc under
stand that these former Frcnch estaJ ilishments 
will continue to be without representation 
in Parliament in  the foreseeable future ?

Shri  Jawaharial Nehru: About that 
I am not quite sure whether it is possible 
to  give  them  separate  representation. 
But It may be considered. I do not quite 
know what the Home Ministry which is 
dealing  with  this  matter  has  thought 
about it.  But in  any event,  our diffi
culty has been that we cannot give them 
anything at all, till strictly in law, they 
are oart of India. De facto, they art pari 
of India. But de jure, they are not.  And 
we cannot bring meastnei here to  sive 
them representation, when i# jure, they 
are not yet part of India.

Shri  Sadhan  Guptas  Since tlr 
radfication of the treaty is only a formai 
nutter, hare Government conaidered t̂ r 
sdviiabtUty of smending the Repmentition



2383 Oral Answers 8 SEPTEMBER 1956 Oral Answers 2384

of the People Act, with a view to provide 
them the franchise and representation, 
although they will not be strictly citizens 
under the Citizenship Act, or of amending 
the Qtizenship Act to provide them repre
sentation. and thereby removing the bar 
to their representation ?

Shri Jawaharlal Nehrus There is 
no question of amendine the Citizenship 
Act. Automatically, all those people wiD 
become citizens of India.  But I have 
jût said that when de jurj they arc not, 
strictly speaking, part of India, we cannot 
deal with them by amending these Acts. 
The real thing is to make them formally 
part of India.

Indiana Repatriated from Ceylon

*1933-  Matthen : Will thePrime 
M inis ter be pleased to state :

(a)  whether  Government  arc  aware 
that the evacuees from Ceylon have made 
the  employment  question  very  acute 
in the State of Travancore-Cochin; and

(b) whether  the  Union  Government 
will consider those who are forced to 
leave Ceylon as bona fide evacuees and 
take steps to rehabilitate them?

The  Parliamentary  Secretary  to 
the Minister of External Aflfairs (Shri 
Sadath Ali Khan): (a) The Govern
ment  of  Travancore-Cochin  have  not 
apprised the Government of India of any 
acute employment problem faced by them 
on account of repatriates from Ceylon. 
They, however, recently intimated that 
most of the repatriated applying for em
ployment are over-aged for Government 
service and have been advised to seek 
employment in semi-government or private 
concerns through the Employment Ex
change.

(b)  Indian nationals returning  from 
Ceylon usually go back to their homes 
or their relations.  They are allowed to 
bring their personal belongings free of 
Customs duty.  The Government of India 
have not so far found it necessary to declare 
them as evacuees or to formulate any 
scheme for their rehabilitation.

Shri' Matthen: The coastal ar̂as of 
Travancore-Cochin are the most crowded 
areas, not only in the State, not only in 
India, but in the world.  Poverty and 
unemployment are rampant there.

Mr. Speaker 1 What is the question ?

Shri Matthen t So many people  are 
coming to the coastal areas.  They are 
very poor people.  I would like to know 
whether the Prime Minister Will ask the 
State Government to form a separate 
Department for evacuee resettlement in 
Travancore-Cochin,  and  give them as 
much help m possible from the Centre.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru) : The hon. Member is perfectly 
right in saying that the coastal areas of 
Travancore-Cochin State are very heavily 
populated.  There  is  that  pressure  of 
population,  and  unemployment  there. 
There is no doubt about it.  But it is 
a larger question, where we should all like 
to help.  Here, we are dealing with the 
specific Question of people coming back 
from Ceylon.

Now, these people are Indian nationals, 
who went there to do business, and who 
normally  come  and  go.  TTiese  people 
are not, I would like the House to re
member, the other lot about which there 
has been a great deal of argument with 
the Ceylon Government, as to whether 
they should be citizens of Ceylon or citi
zens of India or Stateless, or whatever 
it  is.  These  are,  admittedly,  Indian 
nationals, who have gone there to do busi
ness, who remain there for a period, come 
back and go back.

The real problem that has arisen is 
that the normal coming and  going has 
been increased now by a much larger 
number coming back  to India, because 
of the action of the Ceylon  Government. 
They are not issuing fresh permits for 
them to stay on.  It is a problem that has 
been created.  It affects not only Travan
core-Cochin, but the Tirunelvteli distiict 
of Madras and other areas theie.

I do not think it is necessary to open 
special departments and call them Evacuee 
Departments.

They come back with their eorrirgs, 
whatever they are, and with their belong
ings, to their families to whom they have 
been attached.  They have not settled 
down, and they do not settle down in 
Ceylon.  But there is need, ‘of course, 
to help them wherever we can.  And I 
believe,  some  arrangements  have  been 
made by the local Government and others 
to offer them that help.

Shri  Velayudhan x  May  I  know 
whether Government intend to chalk out 
some land, as under the scheme of the 
Rehabilitation Ministry, for assisting these 
people who have come to India, who have 
been in Ceylon for more than ten or fifteen 
or twenty years, who have not even visited 
India before, who have no houses  in 
India, and who have no relatives in India ? 
The Prime Minister said...................

Shri Jawaharlal Nehru : I have already 
snswcrra this.

Mr. Speakers The Prime Minister 
Myi that this bss been answered alrquiy.
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Migration  Certiflcatet

J  Barman:
*^ \̂Shri S. C. Samantas

Will the Prime Minister be pleased
to state :

(a) the date on which restrictions on 
migration certificates frcm Ecft F̂kisten 
were imposed;

(b) the number of applications pending 
and certificates granted since that date 
month by month; and

(c) the main provisions restricting the 
issue of such certificates?

The Parliamentary Secretary to the 
Minister of External  Affairs  (Shrl 
Sadath All Khan) : (a) and (c) : There 
were no restrictions but certain adminis
trative instructions were issued early in 
March and also in July, 1956  to  the 
Deputy High Commissioner in Dacca to 
ensure  that  migration  certificates  were 
issued only in deserving cases.  The in
structions referred mainly to the infor
mation to be obtained from applicants 
and the actual process of issuing migration 
-certificates.

(b)  The number of certificates granted 
since March, 1956, are :

March . . . .   4,542
April.........................................2,248
May . . . . .   1,915
June.........................................2,368
July..........................................1,959

Information regarding the number of 
applications pending is not readily avail
able.

Shri Barman: May I know whether 
it will  be possible for Government to 
lav on the Table of the House> the latest 
administrative instructions in this regard ? 
May I also know whether there is any basis 
for the rumour  that  instructions  have 
been given not to grant migration certi
ficates to those who have land, whatever 
might be the quantity of land?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru) : I am afraid it will not be at 
all proper or desirable to lay the instruc
tions issued from time to time to our 
p̂lomatic officers abroad, on the Table 
of the House.  That will be a very bad 
precedent, and it will be difficult to write 
to them or to have their answers with that 
frankness, if they feel that these  are 
matters which will be made public, be
cause the policies of the other Govern
ments are discussed in those letters.  So,
I regret I cannot place them on the Tabic 
of the House.

Then, there is no question of restric
tions as such.  But we did find that this 
was being worked extraordinarily loosely.

Implicates were issued, and all kinds  of 
thmgs  were  being done.  One  person 
asked the same person several times, ana 
It was issued.  The previous figures were 
sometimes duplicated in that way.

What has been done is to  lay  down 
certain methods to be pursued to avoid 
tms kind of duplication or exoloitation 
of »Ms business.  And certain categories 
have been laid down, more or less priori
ties.  There is no such thing that the 
certificates need not be issued.

But, as I said, there arc priorities which 
have been laid down.  For instance, if 
I may say so, the first priority is orphans, 
unattached women, wives joining* their 
husbands, families living in areas con
sidered unsafe, grown up girls going to 
India  for  marriage  etc.  The  second 
priority is families who have disposed of 
their entire property, members of split 
families, persons whose relatives are de
pendent in India, and so on.  So, in that 
sense, persons who have land there are 
in a later category.  So, it is not a question 
of restriction.

Shri Barman: In the  latest publi
cation by the Home Ministry  of West 
Bengal, that is, of August 1956, three causes 
have been mentioned for  the exodus, 
and one is a deliberate policy of economic 
discrimination.  We arc very much in
terested to know what steps have been 
taken by Government  so that this sort 
of deliberate policy may stop, and with 
what success?

Shri Jawaharlal Nehru t The hon. 
Member, who is so much interested in 
this problem, must know that this has 
been discussed repeatedly here.  At the 
present moment,  the  ix)8ition  is  that 
economic difficulties in East Bengal apply 
to almost everybody.

WRITTEN ANSWERS TO QUESTIONS

Broadcast from All  India Radio

*1905. Shri D. C« Sharma t  Will 
the Minister of Information and Broad
casting be pleased to state :

(a) whether the scheme to invite  the 
leaders of different political parties in 
India to broadcasting from the All India 
Radio has been finalised; and

(b) if so, its nature?

The Minister of Information mnd 
Broadcasting (Dr, Keekar) 1 (a) No,
Sir.

(b) Does not arise.
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Research Programme Committee

/Sardar Iqbal Singh :
1906.  Sardar Akarpuri :

Will  the  Minister  of Planning be 
pleased to state :

(a) whether the city surveys of rural- 
urban migration and employment oppor
tunities sanctioned by the Research Pro
grammes Committee has been completed;

(b) if so, the result of the  surveys; 
and

(c) whether rurai-urban migration and 
employment opportunities do exist?

The Deputy Minister of Planning 
ĥri S. N, ŝhra) : (a)  Out of the
21 city Surveys sanctioned by the Research 
Programn̂cs Committee, report on one 
has been analised and will be published 
shortly and reports on five other Surveys 
arc  under  exam: ition.  The remaining 
15 surveys are still in progress.

(b)  and (c). No definite findings or 
conclusions can be indicated until reports 
on a larger number of  surveys are fina
lised.

Embankments on  Kosi

•1907. Shri Gddwani t Will the Minis
ter of Irrigation and Power be pleased 
to state :

(a) whether it is a fact that the con
tractors were not able to  complete ths 
work of embankment construction allotted 
to them on the Kosi River this year;

(b) whether  that  affected  the  plans 
for flood  control and  caused  damage; 
and

(c) the  reasons  for  their  not  com
pleting the work?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). A 
statement giving the requisite information 
is laid on the Tabic of the House. 
Appendix'XII, Annexure No. 15].

Rehabilitation of Muslims in Hydera
bad  State

*1908. Shri Krishnacharya Joshi 1
Will the Minister' of Rehabilitation be 
pleased to state :

(a) whether a further grant of rupees 
13*5  lakhs  has  been  sanctioned  by 
Government for  the  rehabilitation of 
Muslims in Hyderabad State;

(b) how this grant will be distributed; 
and

(c) whether  the  Government  of 
Hyderabad has spent the whole amount 
sanctioned year before last?

The Deputy Minister of Rehabilita* 
tion (Shri J. K. Bhonsle) : (a) \es.

(b)  Through the agercy of the Stale 
I Government of Hyderabad.
" (c) Yes.

Shortage  of Electricity in  Delhi

*1913. Shri Bheekha  Bhai t Will 
the Minister of Irrigation and Power
be pleased to state :

(a)  whether  Government  have  any 
proposal  under  consideration  to  meet 
electricity shortage in Delhi;

(b) if 80, whether  Government pro
pose to construa  more power houses; 
and

(c)  the cost and the capacity of ths 
schemes under consideration?

The Deputy Minister of Irrigation! 
and Power (Shri Hathi) : (a)  Yeŝ 
Sir.

(b) The matter is under consideration,
(c) No  final  decision  has  yet  been 
srrrived at.
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%  Sardaniagar Colony

Shri A. K« Gopalan : Will 
the Minister of Rehabilitatloii be pleased
lo  state :

(a) whether Government have issued 
Orders to the non-claimant refugees living 
in . Sardarnagar Colony in Ahmedabad 
to pay 25% of the vaiue of the houses 
and the balance within 4 years;

(b) whether the’ allottees living in this 
colony have  submitted  their grievances 
against the order to the Government of 
India; and

(c)  the steps Government have taken 
to meet their demands?

The Deputy Mlnitter of Rehabili
tation (Shri J. K. Bhonsle) i (a) Yes. 
The Administrator of the colony issued 
orders in March, 1956.

(b) Yes.

(c) The  demands  being  inconsistent 
with the Displaced Persons Compensation 
and  Rehabilitation  Rules,  I955»  which 
were passed by Parliament, could not be 
accepted.

ihrnniT ftiH  ̂ftrwrfw

HTo  im m  :

(«f5)

fipii ^ vhTRiR ^

TO  I,  ̂  ^

 ̂̂  «rr nm t;

(̂ )  ft,  ̂ ^

?

Wo Vo nrf<R̂) : 

(v) ^ fnft  ̂ ̂  I

(I!T) WR iff

V fm ’Rff 5Tt

Wainfanga Pro)ect

•19*3. MuUa Abdullabhai 1 Will the 
Minister of Irrigation and  Power be
pleased to refer to the  reply given to 
Starred Question No. 2687 on 30th May,
1956 and 8Ute:

(a) whether it is a fact that a survey ' 
was made in the {fast for  Wainganga 
Project;

(b) whether  a  copy  of the  report 
will be laid on the Table of the Sabha;. 
and

(c) the reasons why this Project has 
been dropped?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) i (a) Yes, 
Sir.

(b) A copy of the  Report has been 
called for from the  State Government 
and will be laid on the table of the House 
when received.

(c) The  Project was dropped  as  it 
would have submerged a disproportionately 
large area of the best cultivated rice lands 
in the uncertain hope of reclaiming land 
and irrigating forest lands.

Rehabilitation of Displaced Persons 
from East Pakistan

*1928. Shri  Telkikar t Will  the 
Minister of RehabUitation be pleased
to state :

(a) whether the State of Jammu and 
Kashmir has offered any lard for th 
Rehabilitation of displaced persons from 
East Pakistan;

(b) whether any Minister from Jammu 
and Kashmir was invited to the Confer
ence held in Calcutta on the 28th and 
29th January, 1956; and

(c) whether Government propose to 
sanction any schemes for the rehabili
tation of displaced  persons in the State 
of Jammu and Kashmir?

The Deputy Minister of Rehabili
tation (Shri J. K. Bhonsle) t (a) and
(b) : No.

(c) Does not arise.  •

Migration  of Hindus  from  East 
Pakistan

•1035. Shri «. C. Deb t  Will  the 
Minister of Rehabilitation be pleased 
to state :

(a)  whether there is large scale mign- 
tion of Hindus from  East Pakistan to- 
Karimganj sub-division of Cachar District 
(Assam);
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(b) if 80, what arrangement  has been 
made for their reception and transit camp;

(c) the up to-date number of migrants; 
and

(d) what plan is being  undertaken for 
itheir  adequate relief and rehabiliution»

The Deputy Minister of Rehabili
tation (Shri J. K.-Bhonsle) i (a) Yes. 
Lately there has been a heavy influx of 
displaced  persons  from  East  Pakistan 
in the Cachar District.  The influx is, 
however, more in  Silchar than in  the 
Karimganj sub-division.

(b) A reception  ccntre  and  a  home 
have been opened at Arunachal near Silchar.

(c) Separate figures for Karimganj sub
division are not available.  Total number 
of displaced  persons  who  migrated  to 
Asskm upto July, 1956 is, however, 3,83,000.

(d) Displaced  Persons  in  Karimganj 
received tne usual relief and rehabilitation 
benefits as are ordinarily available to all 
displaced persons from  East  Pakistan.

Permanent  Structures on Acquired 
Evacuee  Plots

*1936. Sardar Iqbal Singh t Will the
Minister of Rehabilitation be pleased 
to state :

(a) whether  any  decision  has  been 
taken  on  the  representation  made  to 
the Rehabilitation Ministry regarding the 
-case of the persons who have set up per
manent structures on the acquired evacuee 
plots and houses allotted to  them; and

(b) if so the decisions arrived  at?

The Deputy Minister of Rehabili- 
(Shri J. K. BhoUe) : (a)  and

(b): where displaced persons have set up 
permanent structures on acquired evacuee 
plots it has been decided to transfer those 
plots to them on reserve price if  the 

of the plot is less than Rs. 10,000/
the structure has been put up with 

<ne previous permission of the Custodian̂ 
•nd conforms to municipal bye-laws.

Movable Bvacoee  Property

*1937-  Shri  Gidwani 1 WiU  the 
Minister of Rehabilitation be pleased 
to BUte :

(a) whether any implementation Com
mittee has been set up under Indo-Pakistan 
Agreement  on  Movable  Evacuec  pro
perty;

(b) the names of India's represenUtives 
•n the Committee;

(e) Whether the Committee has  met 
oy

(d)  if so, the nature of the decisions 
taken?

The Minister of RehabUiUtion (Shri 
Mehr ChandKhanna) :  (a) Yes Sir.

(b) Shri Dharma Vira Secretary, Minis
try of Rehabilitation.

Shri D. N. Chatterji, Deputy  High 
Commissioner  for  India  in  Pakistan, 
Karachi.

Shri Shiv Naubh Singh, Deputy Secre
tary, Ministry of Finance.

(c) Yes.

(d) A statement is laid on the Table 
of the Lok Sabha. [See Appendix XII, 
Annexure No. 16].

Displaced Persons from Pakistan held 
Kashmir  Territory

*1938. Shri Krishnacharya  Joshi 2
Will the Minister of RehaMlitation be 
pleased to state:

(a) whether Government of Kashmir 
have  sent their detailed  proposals for 
rehabilitating the displaced persons from 
Pakistan-held  territory  as  decided  in 
the meeting held at Srinagar on the 15th 
July,  1955; and

(b) if so, their main recommendations?

The Deputy Minister of Rehabili
tation (Shri J. K. Bhonsle) : (a) Govern
ment of  Jammu  and  Kashmir  have 
sent their detailed proposals in  respect 
of some of the items.

(b)  Their  main  recommendations 
relate to :—

(i) Setting up of an Industrial Estate 
in the colony at Janmu.  It is 
also proposed to establish a model 
fdmiture workshop and foundry 
in the Industrial Estate.

(ii) Setting up of Training Centres 
for men and women and to give 
financial assistance for imparting 
training to displaced persons in 
various trades.

(iii) Setting up of  model  Training# 
cum production centres at RAjauri- 
Naushera and UdhamPur and s 
small pottery factory at Udham* 
pur.

(iv) Grant of financial aid to 21,000 
families  who  were  affected  on 
account of the raid in the border 
areas  and  subsequently  as  a 
result of Military operations lo 
those areas.
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Tungabluidra  Project

/  *1939*  Shri T.  SubrahnDMnyam  :
Will the Minister of Irrigation  and 
Power be pleased to sute ;

(a) whether the workshop at the Tunga- 
bhadra Project is proposed to be handed 
over for management to the Ministry 
of Commerce and Industry; and

(b)  whether  any  employees  of  the 
workshop have been retrenched since the 
ist Julŷ 1956?

The Deputy Minister of Irrigation 
and Power (Shri Hath!) : (a)  Yes, 
Sir.

(b) No, Sir.

Association  of  M. Ps. with  Second 
Five  Tear Plan

*1940.  Shri L.  N. Mishra  : WiU
the Minister of Planning be pleased to 
state :

(a) whether it is a fact that the Planning 
Commission have asked the State Govern
ments to associate Members of  Parlia
ment from each State with the working 
of the Second Five Year Plan; and

(b) if so, the manner in which Members 
of Parliament have been associated?

The Deputy Minister of  Planning 
(Shri S. N, Mishra) t (a) Yes, Sir.

Cb) In most Sutes Members of Parlia
ment have been nominated as Members 
of the Block Advisory Committee or the 
District Development Committee and in 
a number of cases on the State Planning 
Advisory Board or Committee.

Garividi Ferro-Manganese Factory

*1941. Dr. Rama Rao t Will the Minis
ter of Planning be pleased to state ;

(a) whether the Andhra Government 
have asked for any loan for the supply 
of Electric Power to Garividi (Anclnra) 
Ferro-Manganese factory;

(b) whether the representatives  of the 
Planning  Commission visited  the  area 
and examined the request; and

(c) if so, the decisions taken by Govern
ment?

The Deputy Minister of Planning
(Shri S. N. Mishra) s (a) Yes, Sir.

(b) No, but the representatives of the 
Planning Conunission and the Ministry 
of Finance discussed the proposal at Kur- 
nool with the oflficers of the Andhra Govern
ment.

(c) The decisians  are  expected to be 
taken thortiy.

Height of Bhakra Dam

*19̂ 3. Sardar Iqbal Singh : Will 
the Minister of Irrigation and Power
be pleased to state :

(a) whether it is a fact that it has been 
decided to increase the total height of the 
Bhakra Dam to 700 ft. instead of 680 ft. 
as originally estimated; and

(b) if so, the reasons therefor ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) t (a) Although 
the top level of the dam still remains the 
same as before vix, R. L. 1700, the total 
height of the Dam from the deepest point 
of the foundation will now be 700 instead 
of 680 ft. as originally estimated.

(b)  Keeping the top of the Dam  at 
R. L. 1700) the height of the dam accord
ing to the depth of foundations originally 
anticipated would have been 680 ft.  Actu
ally as the foundations were  excavated, 
sound rock was  not  everywhere avail
able at levels originally anticipated, and 
the foundations had to be dug deeper at 
certain places to reach sound rock.  This 
was essential for technical reasons.  The 
height of the dam from the deepest point 
of the foundation to the top of the dam 
will now be 700 feet.

Restoration of Property to Muslims

*1944. Shri Krishhnacharya Joshi s
Will the Mim'ster of RehabiUUtion be 
pleased to state :

(a) whether the property of Muslims, 
who had gone  to  Pakistan  and  who 
returned to India, is being restored; and

(b) if so, the total number of Muslims 
to whom their property was restored after 
partition ?

The Deputy Minister of Rehabili
tation (Shri I. K. Bhonsle) s (a) and
(b).  Evacuee Property is being restored 
in  accordance  with  the  provisions  of 
Section 16 of the Administration of Evacuee 
Property Act and the Rules made there
under.  Upto 31st August, 1956, 2,473 
certificates  for  restoration  of property 
were  issued.  This  number  does  not 
include the certificates granted by the 
Punjab and Rajasthan Governments under 
the powers delegated to them.  Resto
ration certificates are given to persons 
who never migrated to Pakistan, but whose 
properties had been declared as evacuee 
property, and also to those who returned 
from Pakistan in the circumstances speci
fied in the rules.  Separate figures for 
each of these categories are not kept.

Road Development in Pepsu

1450. Shri Ram Krishan 1 Will the 
Minister of Planning be pleased to state 
the provisions made in the Second Five 
Year Plan under Road Development for 
the Hindi speaking area of Pepsu?
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The Deputy Minister of Planning
(Shri S. N. Mithre) i The following 
provision has been made in the Second 
Five Year Plan for the development of 
roads in the Hindi speaking  areas of 
PEPSU:

(Rs. in  lakhs)

Central programme Total

State National Inter-State

Plai Highways Roads

(I) C2) (3) (4)

51-28 S-00  17-74 74-02

Kannan Devan Hills Produce Co, Ltd.

1451.  Shrl V. P, Nayar : Will the 
Minister of Commerce and Consumer
Industries be pleased to state :

(a)  whether  the  Travancore-Cochin 
Government has any plan for the nation
alisation  of the  Kannan  Devan  Hills 
Produce Co. Limited; and

(b) the number of shares held in this 
company by Indian interests and the value 
thereof?

The Minister of Works, Housing 
and  Supply  and  Commerce 
and Consumer  Industries (Sardar 
Swaran Singh) : (a) No, Sir.

(b)  This information is being collected 
and will be laid on the Table of the House.

Subsidised Industrial Housing Scheme

145a, Shri Ram Krishan t Will the 
Minister of Works, Housing and Sup
ply be pleased to state the  total amount 
of loans  and  subsidies  sanctioned  by 
the Government of India duiing 1956
57 for the construction of houses under 
the Subsidised Industrial Housing Scheme, 
State-wise ?

The Minister of Works, Housing 
and Supply and Commerce and Con
sumer  Industries  (Sardar  Swaran 
Singh)): A statement giving the requisite 
information is placed on .he Table of the 
Sabha. [See  Appendix  XII, Annexure 
No. 17].

Bicycles Exports

1453•  Ram Krishan s Will the
Minister of Commerce and Consumer
Industries be pleased to state ;

(a)  whether it is a fact that the pro
duction of bicycles in  the country bus 
exceeded the demand;

(b) whether bicycles arc being exported; 
and

(c) if so, the names of the  countries 
to which these are exported?

The Minister of Works, Housing 
and  Supply  and  Commerce  and 
Consumer industries (Sardar Swaran 
Singh) I (a) No, Sir.

(b)  and (c). A very small number of 
bicycles (including tricycles) were exported 
during I954'55 and 1955-56 to Kenya, 
Philippines,  Pakistan, Burma, Quatar & 
T.  Oman,  Iran,  Ceylon,  Trinidad  & 
Tobago and Syria. .

Mobile Vans for Sale of Handicrait 
Goods

1454- Shri Krishnacharya Joshi x
Will the  Minister of Production be 
pleased to state :

(a) whether any financial assistaiû has 
been given 10 States to run mobile vans 
for the sale of handicraft goods; and

(b) the total amount so far given  to 
States and the number of vans ?

The Deputy Minister of Production 
(Shri Satish Chandra) t (a) Yes.

(b)  An amount of Rs. 1,40,500/- has 
so far been sanctioned to 5 State Govern
ments for the purchase of five Mobile 
Vans.

21ari Industry

1455. Shri Krishnacharya Joshi  :
Will the Minister of Production be pleased 
to state the steps taken for the develop
ment of Zari industry at Bhopal  and 
BareiUy (U.P.)?

The Deputy Minister of Production 
(Shri Satish Chandra) : State Govern
ments are primarily responsible for the 
development o£ cottage industries.  Central 
assistance is granted to  supplement the 
resources of the State Governments.  The 
All India Handicrafts Board has been 
entrusted bv the Central Government with 
the task of coordination and provision ot 
conmion facilities for the improvement and 
development of these industries.

The Central Government have provided 
financial and technical assistance to the 
Government of Bhopal for the develĉ ment 
of the Zari Industry.  A sum of  Rs. 
3,620 was panted to State Government 
in 1954-55 for the establishment of a Zari 
Design cum Administration Centre.  A 
recommendation made by the Board for a 
further grant of Rs. 5,680 is under con
sideration.
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A craftsman from Bareilly who is pre
paring a book on the history and develop
ment of this industry has been granted 
financial  assistance  to *the  extent  of 
Rs. 1,500/- to assist him in compiling addi
tional material for the book.  There is a 
proposal to form a cooperative society of 
Zari workers in that city.

Workcharg«a  Staff in (XP.W.D.

1456. Shri Etwara ReddJ : Will the 
Minister of Works, Houaing and Sup
ply be pleased to state :

(a) the total number of  workcharged 
staff employed in Delhi in the C. P. W. D.

(b) the total amount of money expended 
in the years 1953-54* 1954-55 and 1955
56 to provide medical  facilities to this 
staff; and

(c) how  much  of this  amount  has 
been spent separately on pay  and allow
ances of medical staff and how much on 
msdicines, etc. ?

The Minister of Works, Housing 
and  Supply and  Commerce  and 
Consumer Industries (Sardar Swaran 
Singh) I (a)  7,621 as in April, 1956.

(b)  and (c).  A statement giving the 
required  information  is  placed  on  the 
table of the Lok Sabha  Appendix XII, 
Annexure No. 18].

Workcharged Staff of  C.P.W.D.

1457. Shri Eswara Reddi : Will the 
Minister of Works, Housing and Sup
ply be pleased to state :

(a) the  total number  of  permanent 
posts sanctioned for the workcharged staff 
of the C. P. W. D.; and

(b) the number of  posts among them 
which hive actually been filled by confirma
tion  of workcharged staff against these 
posts according to each Division?

The Minister of Works, Housing 
and Supply and Commerce and Con* 
sumer  Industries  (Sardar Swaran 
Singh) : (a) 2,529.

(b)  The number of workcharged  staff 
in a Division varies' from time to time 
du; to transfers and therefore the number 
of the permanent workcharged staff in a 
Division is not a static figure.  All in all 
up to 1st September 1956, workcharged 
staff confirmed is 2,209.

Workcharged Staffs C- P. W. D.

1458. Shri Eswara Reddi: Will the 
Minister of Works, Housing and Sup
ply be pleased to state :
(a) the number  of permanent work*

charged staff retired in the C. P. W. D. 
from 1950; and

Cb) the  number  among  them  who 
have got any pension or gratuity?

The Minister of Works, Housing 
and Supply and Commerce and Con
sumer Industries  (Sardar Swaran 
Singh) : (a) and (b).  The information 
is not readily available.  It is  being col
lected and will be placed on the Table of 
the Sabha.

’  Pashmina Wool

14<9. Shri Hem Ra) t Will the Minis
ter ot Commerce and Consumer Indus
tries be pleased to state :

(a) the  quantity of Pashmina Wool 
imported in the year 1955 *nd the vahie 
thereof;

(b) the quantif y of Pashmina Wool ex
ported after sorting and cardirg and its 
estimated value; and

(c) the  quantity  of Pashmina  Wool 
preserved for internal consumption in the 
cottage industry and its selling price during

1955?

The Minister of Works, Housing 
and Supply and Commerce and Con
sumer Industries  (Sardar Swaran 
Singh) : (a)  Varying  estimwcs  have 
been made—that given by the trade was 
about 9>ooo mds.

(b)  and (c). Exports from stocks after 
sorting and carding are estimated at 2 aoo 
mds.  The balance after export is avail
able to the cottage industry. Prccise  in
formation about the selling price during 
1955 is not readily avaiUble but is being 
collected.

Silk  Wasu

1460. Shri Madish Gowda > Will the 
Minister of Commerce and Consumer
Industries be pleased to state ;

(a) the quantity and the  value of Silk 
'’•aste exported every  year for the last 
three years;

(b) the agencies that deal in expon tiade;

(c) the  restriaions,  if tny, imposed 
on export traders;

(d) whether the  question of proper 
utilization of Waste-Silk was ever tackled 
by the Silk Board; and

(e) if so, with what result ?
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The Minlfter of Workt» Housing and 
SupplF and Commerce and Consumer 
Industries (Sardar Swaran Singh) 1

(a) The statement is  as follows:

Export of SUh Waste

Year Quantity Value
in lbs. in Rs.

1953  • .  1,169,310 30̂50,643
1954  • ♦  506,585 11506,954
1955  • .  868,158 21,62,589

(b) Normal Trade  Channels  such as 
Established Exporters or internal dealers 
are engaged in export trade in silk waste.

(c) Export of silk waste of all varieties 
excepting Mysore and Madras silk waste is 
allowed freely.  Export of  Mysore and 
Madras silk waste is subject to quantiutive 
restrictions.

(d) Yes, Sir.

(e) The Central Silk Board has approved 
the establishment of a Spun Silk Mill in 
Assam which will utilise silk waste avail
able in that region.  The question of estab
lishing similar sSpun Silk Mills in West 
Bengal, Bihar, and Jammu & Kashmir is 
receiving attention of the Board.

Cigarette Factory

, /Dr. Rama Rao t 
\Shri Wodeyar:

Will the Minister of Commeree and 
Consumer Industries be  pleased  to 
state:

(a) whether Government have promised 
to invest 50 per cent, of the capital needed 
for a cigarette factory in Andhra; and

(b) if so, the present stage of the pro
posal?

The Minister of Workŝ Housing and 
Supply and Commerce and Consumer 
Industries (Sardar Swaran Singh) 1

(a) No, Sir.

(b) Does not arise.

Industrialiasation of Rajasthan

1462.  Shri Bheekha Bhai : Will the 
Minister of Heavy Industries be pleased 
to state :

(a) v̂hether it is a fact that no industry 
has been started in the Adivasi areas of 
Rajasthan;

(b) if so, the reasons therefore; and

(c) M̂ether it is a fact that no indus
trial loans have been given to co-opcrative 
societiei situated in those areas?

The Minister of Heavy Industries 
(Shri M. M. Shah) t (a) and (b). A 
statement showing the industries which 
have been developed in Adivasi areas of 
Rajasthan  is  laid  on  the  Table.  [.Sw 
Appendix XII, Annexure No. 19].

(c)  A statement showing the financial 
assistance given to the  Government of 
Rajasthan during  i953-54> 1954-55 
1955-56 ôr the development of  small 
scale industries is attached.  Though the 
disbursement of loans to individual factoric# 
or Societies is the responsibility of the 
State Government, a statement showing 
the loans given by the State Government 
to co-operative socieities is also laid on the 
Table.  Appendix XII, Annexure
No. 19I.

Machine  Tools

1463. Shri R. P. Garg : Will the 
Minister of Heavy Industries be pleased 
to state :

(a) the number and the value of Machine 
Tools in complete sets manufactured in 
the country during 1954-55; and

(b) the total value of imports of Machine 
tools during the same period?

The Minister of Heavy Industries 
vShri M. M. Shah) t (a) 1,354 machire 
.tools valued at  about Rs. 51*98 lakhs.

(b) About Rs. 411 • 71 lakhs.

Educated  Unemployed

1464. Shri Hem Ra): Will the Minis
ter of Planning be pleased to state :

(a) whether any survey has been taken 
of the  educated  unemployed  during 
the First Plan period;

(b) if so, what is the number of gradua
tes, under-graduates  and  matriculates;

(c) the percentage of such educated 
unemployed who have shown their incli
nation  for vocational craft or technical 
tzaining; and

(d)  the  arrangement  Government 
prô se to make to give them the required 
training and help?

Tlie Deputy Minister of Planning 
(Shri S. N. Mishra) : (a) No specific 
survey relating to the educated unemployed 
was  undertaken during the First Plan 
period.  The subject, however,  formed 
part of the Preliminary survey on Urban 
Unemployment conducted in Ŝtember 
1953.  The  Study Group on Educated 
uncmplovcd  set  up  by  the  Planning 
Conumssion in September, 1955 has made 
certain  estinuites  of the educated  un<*
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employed on the basis of some source 
material including the Preliminary Survey 
mentioned above,

(b) The Study Group has estimated thai
the total number of educated unemployed 
towards the clô of the yeear 1955 was 
about 5 • 5 lakhs; about i • 26 lakh graduates; 
about 0*59  lakhs  under-graduates, the
rest matriculates.

(c) information in this regard is  not 
available.
►

(d) The  Study  Group  has  recom
mended schemes of small-scale industries 
cooperative  goods  transport  and  work
and orientation camps to give the educated 
unemployed the required training and help.
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Matti Chem Colony in Tripura

1467. Shri Biren Dutt  t Will the 
Minister of Rehabilitation be pleased ’ 
to state :

(a) whether the work on the lake in 
Masti  Cherra  Colony  of Tripura  has 
started ;

(b) if so, the estimated amount to be 
spent on that work ; and

(c) the time by which it will be com
pleted ?

The Deputy Minister of Rehabili
tation (Shri J. K. Bhonsle) : (a) to (c).
A scheme for converting about five acres 
of marshy land at Masti Cherra into a 
fishery at an estimated cost of Rs. 25,500/
has been received recently and is under 
consideration.

Displaced persons In District Noinltal

1468.  Shri N. B. Chowdhury s Will 
the Minister of Rehabilitation be pleased 
to  state  whcihcr  it  is  a  fact  that 
displaced  persons  &om  West  Pakistan
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settled in District Nainital (U,P.) under 
the  colonisation  scheme  were  evicted 
from the land and that since then no al
lotment has been made to them.

The Deputy Minister of Rehabili
tation (Shii J. K. Bhonsle) x No dis
placed person  who had  been  resettled 
by  Government  under the colonisation 
scheme in Nainital Distria (U. P.) has 
been evicted from land.  Some displaced 
persons \̂ho had occupied these lands 
on their own, are however, being treated 
by the U. P. Goverrunent as trespassers 
and eviaed.

N. E. F, A.

1469. Shri  Krishnacharya  Joihi  : 
Will the Prime Minister be pleased to 
state :

(a) whether  Communication  Flights 
are still continuing in North East Fron
tier  Agency area ^̂here there are no 
other communication facilities ; and

(b) the expenditure incurred on such 
flights ?

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal
Nehru): (a) and (b). Yes.  The estimated 
expenditure is Rs. 6,450.000 for the year 
ended 31st March,  1956.

N, E. F. A,

1470. Shri Krishaacharya Joshi: Will 
the Prime Minister be pleased to state ;

(a) whether Poll Taxes are levied on 
the people of North East Frontier Agency 
area ; and

(b) if so.  the total  amount  collected 
during 1955-56 ?

The Prime Minister and Minister 
of  External  Affairs  (Shri Jawahar
lal Nehru) t (a) and (b). Full information 
has not yet been received.  It is b:ing 
colleaed.  We  are  informed,  however, 
that in the Siang frontier division a suih 
of Rs. 840/- was collected during I955“56. 
No  collection  vas  made  in  Kameng, 
Tuensang and  Lohit frontier divisions. 
A reply has not yet been received from 
two other divisions.
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Targets of Irrigation and Power

1472. Shri L. N. /Viishra : Will the
Minister  of Planning be  pleased to 
state the psrcent̂ e  of targets of the 
First Five Year Plan achieve i in Irriga
tion and Power ?

The Deputy Minister of Irrigation and 
Power (Shri Hathi) : In the first plan 
period, 83 per cent of the target  under 
‘irrigation' was achieved.  The achieve
ment for ‘power* projects is 77 per cent 
of the target.

Export Promotion Council for 
Mineral Ores

1473. Shri Bhagwat Jha Azad : Will
the Minister of Commerce and Gĉn- 
sumer Industries be pleased to state 
whether Government propose to set up 
Export  Promotion  Council  for  mineral 
ore ?

The  Minister  of Works,  Housing 
and Supply and Commerce and Con
sumer  Industries  (Sardar  Swaran 
Singh) : No, Sir.

Second Five Year Plan

fThakur Jugal Kishore Sinhai
*̂ **\Babu Ramnarayan Singh*

Will the  Minister of Planning, be 
pleased to state the break-up of the amounts 
District-wise that are going to be spent in 
the Second Year Five Plan in Biĥ with 
particttlsrs of the Schemes ?
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The Deputy  Minister of Planning
(Shri S. N. Mishra): The Bihar Govern
ment have intimated that the District Plans 
of the State are still under preparation.

Indian FUm Week

1475*  Shri Shivananjappa : Will the 
Minister of Information and Brodcatt-
ing be pleased to state :

(a) whether it is a fact that an Indian 
Film Week was celebrated in London 
recently to celebrate the silver  jubilee of 
the Indian talkie film industry ;

(b) if so, the number and names of 
the films screened; and

(c) the total collection during the week ?

The Minister of Information  and 
Broadcasting (Dr. Kesk̂r): (a) to  (c). 
Government of India are not officially con
cerned with these celebrations.  However, 
we are making enquiries from our High 
Commissioner in London and will place 
on the Table of the House such information 
as would be made available. *

Recruitment of Personnel for 
U.S.SJI.

/Shri Kandasamy :
147̂  \ShriJayaraman:

Will the Prime Minister be pleased 
to state ;

(a) the  number  of  applications  re
ceived from the State Governments in 
connection with the posts of Ci) Trans
lators and (ii) Announcers in the Mi
nistry of Culture,  Government  of 
U.S.S.R. ;

(b) how many of them are selected 
from the Madras Sute; and

(c) whether both the posts of Anno
uncers  and  Translators  have  been 
treated equally for the purpose  of pay 
and allowances ?

The Prime Minister and Minister 
of Bztemai Affairs (Shri Jawaharlal 
Nehru) i (a) 155 applications were re
ceived from the State Governments for 
the post of translators and 6 applications 
for the posts of announcers.  In addition, 
x6 candidates applied for both the posts 
of translators and announcers.

(b) For the present, 3 candidates have 
been selected from the Madras Sute so 
far.

(c) No, Sir.
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Small Industries Service bistitnte, 
Calcutta

147S.  Shrimati A. Kale: Will the 
Minister of Commerce and Industry 
be pleased to sute:

(a) whether it it s fiun  that s poti
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of an Assistant Director of Industries 
(Small Scale) was filled in the Small 
Industries  Service  Institute,  Calcutta 
without  being referred  to  the  Union 
Public Service Commission;

(b) whether it is a fact that the in
terview was fixed on the 17th August, 
but the post was filled before hand; and

(c) what are the qualifications for the 
said post ?

The Minister of Workt»  Housing 
and Supply and Commefce and Con
sumer Industries  (Sardar  Swaran 
Singh)t (a) and (b).  A number of such 
posts were filled up as a matter of urgency, 
subject to approval or otherwise by the 
Union Pubic Service Commission later. 
This arrangement was with the concurrence 
of the Union Public Service Commission. 
The post of Assistant Director (Chemicals) 
for which the Union Public Service Comm
ission  held the interview on 17-6-1956 
was filled up on this basis on 1st November

1955.

(c> The Qualifications for the post of 
Assistant Director (Chemicals) are given 
below :—

(i) Degreee or diploma in Chemical 
Engineering of recognised Univ
ersity, Institutions or equivalent.

’ (ii) About three years* production 
experience in one or more groups 
of Industries  given below :—

(a) Oils, Paints, Varnishes and
enamels.

(b) Inks and adhesives.

(c) Soaps and disinfectants.

(d) Match industry.

Export of Wool

•  r Sardar Iqbal Singhx 
Sardar AMrpurit

Will the Minister of Commerce and 
Consumer Industries be pleased to state;

(a) whether there is any proposal for 
the export of Indian wool to the U.S.S.R. 
during 1956-57;

(b) if so, its details ?

The Aiinister of Works, Housing and 
Supply and Commerce and Consumer 
Industries (Sardar Swaran Singh): (a)
There is no proposal for export of Indian 
wool to U.S.S.R. but there is a proposal 
for  export of woollen  fabrics  during

1956-57.

(b)  The U.S.S.R. Trade Organisation 
wishes to purchase 250,000 meters of 
woollen fabrics.  Prices and other details 
are under negotiations.

Rnidential  Qumrtert

Shrt D. C. Sharma: Will the 
Minister of Works, Housing and Supple
be pleased to state:

(a) whether r re-classification of  resi- 
n̂tial quarters  in Delhi  and New 
Delhi is under consideration; and

(b) if so, when a final decision  is ex
pected to be arrived at ?

The Minister of Works, Housing and 
Supply and Commerce and Consumer 
Industries  (Sardar  Swaran Singh) :
(a) and (b).  No such question is now 
under consideration.

Accommodation to Government 
Servants

1̂482. Shri D. C. Sharma 1 Will the 
n̂ister of Works, Housing and Supply
be pleased to state:

(a) the number of newly constructed 
residential quarters in  New  Delhi 
made available for allotment  in  the 
various classes from 1st  January, 1955 
to 31st July, 1956;

(b) the number of quarters allotted, 
in each class, to the persons who had 
put in more than ten years of service;

(c) the number of persons who are 
in  service  from  a date prior to the 
31st December, 1944, but have not yet 
been allotted any quarter in their own 
class or a lower class;

(d) what steps are being taken to ex
pedite  construction  and  completion 
for  allotment  of  quarters  to those 
referred to in part (c) above; and

(e) how long will it take to provide 
accommodation  to  all such  Govern
ment servants ?

The Minister of Works, Housing and 
Supply and Commerce and Consumer 
Industries  (Sardar  Swaran  Singh)i
(a) to (c).  A statement containing the 
required information is laid on the Table 
[5m Appendix XII, annexure No. 20].

(d)  and (e). Government have in hand a 
plarmed programme of construction and 
if shortages of building materials or other 
causes do not hamper the implementation 
of this pr̂ramme, it is expected that nearly 
80% of Government servants will be able 
to secure  Government owned residential 
accommodation by the end of 1958 or in 
the course of 1959-
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Work Chmrged Ettmblishmcnt in 
C.P.W.D.

1483. Dr. Rama Rao : Will the Min
ister of Works, Housing and  Supply
be pleased to refer to the reply giren 
to Unstarred Question No. i6 on  the 
16th July, 1956 and state:

(a) whether  the  following  posts  on
the  work charged  establishment in the 
C.P.W.D. were considered  to fall  in 
the category  of clerical  employees;
I.  Tally Clerk;  2.  Enquiry Clerk;
3.  Store  Clerk;  4.  Time Keeper;
5.  Petrol Clerk;  6.  Metre Reader;
7. Assistant  Receptionist;  8.  Recep
tionist;  9.  Telephone  Orperator; and

(b) whether the following were con
sidered to fall in the category of high
ly skilled and skilled supervisory work
ers  after  considering their  nature  of 
duties  and  skill  required  to  perform 
their duties:—i. Electrician;  2.  Work 
Mistry; 3.  Boiler  Foreman;  4. Air- 
condition  Mechanic;  5.  Refrigerator 
Mechanic; 6. Head Mechanic; 7. Head 
Electrician;  8.  Workshop  Foreman?

The Minister of Works, Housing and 
Supply and Commerce and Consumer 
Industries (Sudar Swaran Singh) : As 
already statea in reply to Unstarred Question 
No. 16, a broad exammation of all the catego
ries of workcharged staff was made with re
ference to the nature of their duties and the 
skill required, and the pay scales fixed 
reflect the grade of their sidll and nature of 
their duties.  The categorlics mentioned at
(a) of the question were considered to fall 
in the category of clerical employees ex
cept Metre Readers, Receptionists, Assistant 
Receptionists  and Telephone Operators. 
The posts mentioned in part  of the 
question, excepting Workshop Foreman, 
were not  considered  to  fall  solely 
in highly skilled and skilled supervisory 
categories.  They range from semi- skilM 
to skilled and hiehly skilled supervisory cat
egories with different pay scales reflecting 
the comparative efficiency and experience 
gained by the vvorkers as determined by the 
length of service in the Department.

Work Charged Establishment

X4S4. Dr*  Rama  Rao: Will  the
Minister of Works. Housing and Supply
be pleased to refer to the reply given 
to Unstarred Question No. 16 on the 
i6th July, 1956 and state whether the 
followmg posts on the workcharged establish
ment were considered to fall in the category 
of skilled workers after considering the 
nature of duties and skill required to per
form them:  i.  Armature Winder;  2. 
Wireman; 3. Line-man (Electrical); 4. 
Painter; 5. Choudhary: 6. Switch Board At
tendant;  7.  Electrical and Mechanical 
Assistant tor Heating and  Cooling 
Plant;  8.  Lift Mechanic or  Mistiy; 
9. Uiesel  Mechanic;  10 Ice Mechanic

II. Twncr; 12. Boilerman; 13. Mason;
9®̂Pen«er; 15.  Black-smith;  16. 

Upholsterer;  17.  Diesel Engine Driver; 
18.  Electric Generating Power  House 
Driver;  19.  Mechanic; 20. Lstheman; 
21.  Aircondition Mistry; 22. Cane-man; 
23. Fitter; 24. Lift Mechanic; 25. Motor 
Driver; 26.  Polisher:  27.  Refrigerator 
î stry; 28, Road-Roller  Driver;  29. 
Tinsmith; 30. TaUor;  31. Cable Joiner 
and 32. Stone Cutter ?

The Minister of Workŝ Housing and 
Supply and Commerce and Consumer 
Industries (Sardar Swaran Singh) :
As already stated in reply to Unstarred 
Question No. 16, a broad examination of* 
all the categories of workcharged staff was 
made with reference to the nature of their 
duties and the skill required and the pay 
scales fixed reflect the grade of their skill 
and nature of their duties.  Some of the 
posts mentioned fall under the categories of 
skilled workers and the rest fall both under 
semi-skilled and skilled with different pay 
scales, taking into consideration the com
parative efficiency and experience gained by 
the workers as determined by the length 
of servicc in the Department.

Khadi-Gramodyog Bhavan

fBabu Ramnarayan Singh: 
ŝhri Asthanat

Will the Minister of Production be 
pleased to state how much profit or loss, 
Khadi - Gramodyog  Bhavan,  New 
Delhi has incurred in the first finan
cial year of its working ?

The Deputy Minister of Production 
(Shri Satish Chandra) : The profit and 
loss account of the Khadi-Gramodyog 
Bhavan, New Delhi for the year 1955-56 
has not yet been finalized ?

Khadi and Village Industries

1486.  Shri Lakshmayya: Will the 
Minister of Production be pleated to 
state:

(a) the amount of loan and subsidy 
given to the Government  of  Andhra 
during î 5i’52 to 1955-56 for the deve
lopment of khadi  and village indus
tries; and

(b) whether  the  amount  given  has 
been fully utilized or any amount has 
lapsed during any of the years refer
red to above ?

The Deputy Minister of Production 
(Shri Samh  Chandra): (a) and (b).
A statement is placed on the Table of the 
HoList!.  Appendix  XII, annexure
No. 21].
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Trade with China

1487.  Sardar Iqbal Singh: Will the 
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the total exports to China com- 
m̂ity-wise during 1955-56; and

(b) the steps  taken  to  increase  the 
export?

The Minister of Works, Housing and 
Supply and Commerce and Consumer 
ladustries  (Sardar  Swaran  Singh):

(a)  A statement is laid on the Table,[5«« 
Appendix XII, annexure No. 22].

(b)  (i)  A Tobacco Delegation visited 
China in July 1954.

(ii) A Trade Agreement was entered 
into with the Peoples Republic of 
China in October, 1954.

(iii) The State Trading Corporation 
is establishing close contacts with 
the different foreign trade organ
izations in China.

Development Schemes in Pondicherry

1488.  Shri D. C. Sharma: Will the 
Prime Minister be pleased to lay on the 
Table of the Sabha a statement  show
ing:

(a) the nature of various  development 
schemes undertaken during the currcnt 
year so far for the development of Pondi
cherry; and

(b) the approximate cost of these ?

The Prime Minister and Minister of 
External Affairs  (Shri  Tawaharlal 
Nehru): (a) & (b). A statement is placed on 
the Table of the House.  Appendix
XII, annexure No. 23].
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LOK  SABHA 

Saturday, 8th September, 1956

The Lok Sabha met at Eleven of the 
Clock.

[Mr.  &>eak£r in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon

MOTIONS FOR ADJOURNMENT 

Situation at Calcutta Port

Mr. Speaker: I have received  two
notices of motions  for adjournment, 
both regarding the same subject. One 
is by  Shri Frank Anthony  which 
reads:

“The critical  situation created 
at the Port  of Calcutta  by the 
resignation  of  the  Assistant
Harbour Masters”.

The other is by Shri Kamath which 
is as follows:

“The serious dislocation of work 
at Calcutta port consequent upon 
the simultaneous resignation of a 
large majority of Assistant Har
bour Masters, .and the steps taken 
by  Government to  restore nor
malcy”.

Shri Frank  Anthony (Nominated- 
Anglo-Indians): You may have notic
ed from a  news‘item in  one of the 
newspapers today* that 25 out of 31 
Assistant Harbour Masters have not 
only given notice of a strike, but have 
sent in their resignation to be opera
tive from the midnight of Friday, that 
is, yesterday.  This news  item also

6242

says that nearly 50 per cent of tiie 

country’s total port traffic is  handled 
at Calcutta.

I have some personal knowledge of 

this  particular case,  because  these 
people came to see me in April and 
I had addressed the Minister.  The 
facts,  as I  know them,  are briefly 
these. The Minister was pleased to see 
them and 4ie instructed them to send 
him a  memorandum  in respect  of 
their claims.  He assured them  that 
after he received that memorandum, 
he would see them again.  Apparent
ly, the Minister changed  his mind. 
They wrote to him in June and then 
in July sent him a telegram.  But 
nothing happened.

Now Government has taken up the 
attitude that their claims will be re
ferred to some kind of judicial tribu
nal.  The men  feel that this  latest 
attitude of the Government, although 
ostensibly fair, is resiling from the as
surance  which they  had from  the 
Minister, that he would look into their 
case as a distinct and special case. 
They also consider that this is dila
tory.  They have been pursuing this 
matter for more than a year.

Their claim, in substance, is this...

BCr. Speaker: I am not allowing a 
discussion over  this matter  at this 

stage.  Let us know what exactly is 
the situation.

Shri Frank Anthony: I do not know.
The Minister may say that they are 
mounting all kinds of things.  They 
only want the recognition of the prin
ciple of their night work.  I submit 
with respect that this matter could 
have been  settled in  ten minutes. 
They are saying;  ‘Do not even give 
us our present scale.  Depress  our
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[Shri Frank Anthony] 

scale.  We were  getting Rs. 600  or 
Rs. 800.  Now, it has been raised to 
Rs. 1,750’.  They say: *We do not want 
it, because bur work is preponderantly 
night work.  Sixty per cent, of our 
work is night work.  That is a prin- 
'liple which we are insisting on.  Give 
us a night allowance and we are quite 
happy.  Government will not have to 
spend one anna.  Ve are prepared to 
surrender our basic pay. The Hooghly 
pilots  who are  doing less  onerous 
work are being paid night allowance 
by the shipping companies.  The ship
ping companies are prepared to pay, 
because 60 per cent, of  our work is 
night work.  It is a matter of religious 
principle.  You can even send us to 
jail.  If you do not recognise this—it 
is merely a question  of principle— 
accept our resignations.  Let us go. It 
is a matter of elementary justice’.

I have persuaded them right up to 
now to  withhold their  resignation. 
But now they have refused to listen 
to me.  The Minister  has brought 
them within the purview of essential 
services.  I received  a letter  this 
morning that this is not going to help 

because they are prepared to go to 
jaU.

Shri Kamath (Hoshangabad):  The
second  part  of  my  adjournment 
motion refers to the steps taken by 
Government to restore normalcy  at 
Calcutta port.  This is occasioned by 
the news item that Government has 
declared this cadre of Assistant Har
bour Masters as an essential service 
imder the Essential Services  (Main
tenance)  Order.  I imderstand  that 
these officers have not gone on strike, 
but they have resigned their service. 
Then how can Government take any 
action under the  Essential Services 
(Maintenance)  Order so as to make 
them or  compel them to  work, be
cause if they had been m service and 
had struck work, it could have been 
declared Hlegal, but they have resign
ed?  They do not seem to care two 
hoots—if I may use that expression— 
what will happen to them.

Therefore,  I would  like to  know 
from the Minister as to what steps 

they have  evolved to  restore nor
malcy at the Calcutta port, so  that 
the work which was done by 23 or 
25 Assistant Harbour Masters will be 
done by other people.

The  Minister  of  Railways  and 

Transport  (Slui  Lai  Bahadur 

Shastri): I have got some facts, but 
I shall not place them  before the 
House just now. .If you like,  I can 
make a statement on Monday morn
ing.  But as regards the two i>oints 
that have been raised by Shri Frank 

Anthony  and Shri Kamath, I wish to 
say a few words.

It is true that I had a talk with 
these Assistant Harbour Masters.  We 
made certain  offers to  them about 
their mooring fee.  In principle, we 
were not prepared to give them night 

fee.

Shri Frank Anthony: How do the
Hooghly pilots get it?

Shri Lai Bahadur Shastri: It  was
made quite clear to them.  They also 
said  that  they  wanted  increased 
emoluments, which  might be  given 
either in the form of night fee or 
any other fee.  I had a  talk with 
them.  Shri Frank Anthony said that 
they did  not have  that talk  witli 
me..........

Shri Frank Anthony: I did not say
that.

Shri Lai Bahadur Shastri: So  we
said: ‘All right.  We will consider it’. 
In faot, an offer was made that con
cessions  involving  an  additional 
emolument of, say, Rs. 125 to Rs. 200 
per month would be given to them. 
They outright rejected that.  Then I 
said: ‘You better go back and recon
sider the whole matter.  If you like, 
you can write  to me again’.  They 
sent their representation.  We consi- 
toed it fully, and we realised that 
any additional  emolimient given to 
the  Assistant  Harbour  Masters  of 
Calcutta was bound to create reper
cussions at other ports also, because 
in other ports there were Assistant 
Harbour Masters.



€245 Motions for Adjournment 8 SEPTEMBER 1956 Motions for Adjoumment6246

Shrl Frank Anthony: But they  do 
not do half the work.

Shri Lai Bahadur Shastri: He wiU
kindly hear me.

So we held  a meeting of  all the 
Chairmen of  Port Trusts,  Bombay, 
Madras,  Cochin and Visakhapatnam. 
They came only a few days back and 

they said that it would create great 
difficulties  for  them  if  imilateral 

action was taken so far as the Cal
cutta port was .concerned.  They said 
that whatever had to be done should 
be  done for all  the ports,  and it 
should be considered by some inde
pendent  authority.  I  thought  that 
there was no better solution than that.

Therefore, we immediately decided 
to refer the matter to a person of the 
status of a Judge of the High Court. 
We have done so.  He has fixed a 
day, the 21st of this month, and has 
asked both  parties, the  Port Trust 
and the employees, to meet him and 
represent their case.  I was told—of 
course, I have not been directly in 
' touch  with them'—that  they feared 
that this adjudication would take a 
long time.  I made enquiries of  the 
Transport Secretary, and have come 
to know that it might be possible for 
the Judge to decide these issues or 
this matter in about a month’s time. 
Even if it takes a little more time, we 
are prepared to give everything that 
is decided on a retrospective basis. So 
this point was made clear that  there 
would be no delay.  It would be de
cided as quickly as possible, and that 
whatever was decided by the adjudi- 
tcator would be paid on a retrospective 
basis.  Thirdly, they were somewhat 
doubtful on another matter as it was 
up to the Government to accept the 
recommendations of  the Adjudicator 
.or not.  Government can accept cer
tain recommendations and may reject 
-Others.  But, I made it clear to them 
that a clear assurance could be given 
that whatever the Adjudicator’s re- 
<jommendations are,  the Government 
will accept them in toto.  In view of 

-these assurances, it is really  difficult 
ior me to understand the attitude that 
ihese officers have taken. I can under

stand to some extent the  low-paid 
employees who are really in difficulty 

taking a decision to go on strike. But, i 
if officers who are getting Rs. 1,200, i 
Rs. 1,500 and Rs. 1,700 go on strike 
like this,  the House can very well , 
imagine what the situation would be, 
especially  in  the  context  of  our 
Seccttid Five Year Plan.

The Calcutta Port is very impor

tant; it is dealing with 50 per cent, of 
our imports and exports.  Therefore 
the Government have no alternative 
except to declare an emergency and ; 
in that emergency they cannot give ; 
up work.  Of course, if they refuse to 
work, legal action will be taken. But, i 
in case they are prepared to revise 
their  decision and  think over  the 
whole matter again, I think, they will! 
be acting wisely and it would-be per
haps in their interest as well as in th<e • 
interests of the Calcutta Port.

As regards Shri Kamath’s motion, I •' 
think, what I have said has givai him: 
some idea of how the situation has 
developed.  It is not possible for the 
Calcutta Port to work fully in case 
these officers go on strike.  It is very 
unfortunate that there is a shortage 
of trained personnel. They are simply 
wanting to compel us because of the: 
shortage of technical personnel. They 
can dictate terms; they know that. But 
I am not prepared to accept that; we 
will do less work.  Let Calcutta Port 
work suffer and only 50 per cent, of 
the loading and unloading be done at 
Calcutta Port.  It may so happen that 
we will have to face that.  But we 
cannot  give in to  an imreasonable 
attitude they have adopted at present. 
That is the situation today and  we 
will face it somehow or other.  We 
have done, under the circumstances, 
as much as we can.

Shri Kamath: The news item says 
that the resignations took effect  last 
midnight; have they  withdrawn the 
resignation since then?

Shri Lai Bahadur Shastii;  There is 
no such information.



Shri Frank Anthony: As the  hon. 
Minister said these men are officers 

and they would not lightly throw up 

their jobs; and provident 
other privileges are due to them. That 

is the one issue on which he seems to 
be under a complete misapprehension. 

The Minister has referred to..........

Mr  Speaker: There is no labouring
thiŝ int.  The hon. Minister has said

it has been declared an emergency.
I have allowed the hon. Member an 

opportunity.

Shri  Frank  Anthony:  The  only

point-----

Mr. Speaker:  I have heard both

sides.

Shri Frank Anthony:  It is a vital

matter.

Mr. Speaker: We have heard both 

sides thoroughly.

Shri Frank Antliony: But the hon. 
Minister said that it would êct the 
other services.  The simple issue a 
this.  Have they any other service on 
comparable terms?  These are  the 

only people who do m t̂ worfc 
is the thing.  They only  w t̂  toe 
night work to be  recognised. 
other pilot of the marine service does 

any work of this kind.

The Prime SBnlster and Mtalsto 
of External AHalrs (Shri JawaharW 
Nelini): Are we going to discuss this 

matter now, Sir?

Mr  Speaker: In view of the state
ment of the hon. Minister that aU that 
could be done has been done and also 
that he will make a further statement 
on Monday, I do not think it neces
sary to' give my consent to these ad

journment motions.

2̂47 Paper Laid on the
Table

Act, 1951, a cop:̂ of the Representa
tion of the People (Conduct of Elec
tions and Election Petitions)  Rules, 
1956, published in the Notification No. 

S. R. O. 1943, dated the 30th August, 
1956. [Placed in the Library. See S— 

377/56]

Shri Kamath (Hoshangabad): On a 
point of clarification, Sir. The relevant 
sub-section of that section says that 
the rules made under this Act  shall, 

as soon as may be after  they  are 
made, be laid for not less than  30 
days before both Houses of  Parlia
ment and shall be  subject to  such 
modifications as Parliament may make 
during the session in which they are 
so laid or the session  immediately 

following.
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Representation of the People (Con

duct OF Election Petitions) Rules

The Minister of Law and Minority 
Affairs  (Shri Wswas): On behalf of 
Sl-iri Pataskar, I lay on the  Table, 
under sub-section  (3)  of section 169 
thf* Reoresentation of the  People

Now, I want your guidance in this 
matter.  The Rules have been  laid 
today.  The session is going to  end 
five or six days hence.  Will this mean 
that the Rules will be laid again for 
another 24 or 25 days next  session 
or will these 30 days  include the 
intervening period also?  That will be 

very imfair to both Houses.

Mr. Speaker: I had occasion to look 
into this rule and relevant provisions. 
My recollection is that they will be 
laid again on the Table.  I assure the 
hon. Member that they will be laid 
on the  Table for  the  full  period 
of thirty days.  This is for his infor
mation.  This interim period will not 
be taken into account and will not be 
added to the few days that are still 
before us in this session.

Shri Kamath; All right, Sir,

Shri K. K. Basa  (Diamond  Har
bour):  Will the Government supply 
copies to us?  It concerns all of uŝ

Mr. Speaker: I will try to get some 
copies.  These Rules must have been 
published in the Gazette and copies 
of the Gazette may be available.

Shri Biswas: I suppose so.

Mr. Speaker: Copies will be  kept 
at the Publications Counter.

Shri Biswas: Copies may be avail
able; I do not know. •
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CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

Alleged wastage of public funds in 

D.V.C. Project

Shri Thanu Pillai (Tirunelveli): 
Sir, xinder Rule 216, I beg to call the 
attention  of the Minister of Planning 
and Irrigation and Power to the fol
lowing matter of urgent public  im
portance and I request that he may 
make a statement thereon—

“The statement made by  Shri 
P. S. Kumaraswamy Raja regard
ing waste of public funds in the 
D. V. C. Project.”

The Minister of Planning and Irri- 
:gation and Power (Shri .Nanda): Mr.
Speaker, Sir, my attention has been 
drawn to a statement  reported  to 
have been made by Shri  Kumaras
wamy Raja on the Damodar  Valley 
Corporation  projects on  the  29th 
August, 1956.  The grounds on which 
he appears to have come to the con
clusion that there is a waste of public 
funds in the D. V. C. projects are that 
lie saw about half a dozen Executive 
Engineers  under a  Superintending 
Engineer working at the dam  site 
whereas only one Executive Engineer 
was in charge of the construction of 
the Lower Bhawani Dam.

Secondly, concrete had been  used 
for the construction of the spillway 
portion' of the dam in the  Damodar 
Valley project whereas  stone  was 
used for the construction of the spil
lway portion of the Lower  Bhawani 
Dam project.

The  Chairman,  Demodar  Valley 
Corporation,  has already  issued  a 
statement in the Press  contradicting 
the allegations regarding wasteful ex
penditure in the  Damodar  Valley 
Corporation.

On the question of the disparity in 
the supervisory staff employed at the 
two projects, the fact that only one 
Executive Engineer was in charge at 
the Lower Bhawani Dam cannot be 
considered as ideal or even a satisfac-
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a matter of urgent 
public importance 

tory arrangement  It is not possible 
for one Executive Engineer to super
vise effectively the work of more than 
4 or 5 Assistant Engineers.  At  the 
Lower Bhawani project, 21 Assistant 
Engineers appear to have been placed 
imder the charge of one  Executive 
Engineer. We are not aware of  the 
special situation in which the some
what unusal type of organisation was 
set up. The* supervisory staff engaged 

at Maithon cannot be considered to be 
excessive  when  compared  to  the 
supervisory staff  engaged  on  pro
jects of comparable  size.  All staff 
proposals are carefully  examined by 
the Corporation in consultation with 
their Financial Adviser.  No cases  of 
extravangance in the appointment  of 
staff have been brought to the notice 
of the Government of India either by 
the Financial Adviser or by the Chief 
Auditor.

A comparison of the overall rates 
at which the work is carried on, after 
making due allowance for the diffe
rence in local conditions, would be a 
more reliable index of wasteful  ex
penditure than an a priori conclusion 
based on the presence of half a dozen 
Executive Engineers on a Project. A 
major item of  work  available  for 
comparison on the Maithon Dam and 
the Lower Bhawani Dam Projects is 
‘earthwork’.  We had occasion, some 
time ago, to compare the earthwork 
rates obtaining at Lower Bhawani as 
a claim had been made that the earth
work rate at Lower Bhawani was as 
low as Rs. 48 per 1000 c.ft. for a two 
mile lead while the rate  at Hirakud 
was nearly double that  figure.  An 
on-the-spot study of the  rate  was 
carried out independently by the offi
cers of the Central Water and Power 
Commission and the Damodar Valley 
Corporation.  Their conclusions  were 
practically the same, namely, the low 
rates claimed for  Lower-  Bhawani 
were not substantiated by facts when 
all relevant cost  items were  taken 
into account.  The rates obtaining at 
Maithon, although higher, are not out 
of line with those of Lower Bhawani 
when both are reduced to a common 
dttiominator and when due allowance
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[Shri Nanda] 

is made for variations in local condi
tions. Lower Bhawani is located in an 

area where there is plenty of cheap 
labour,  while  Damodar  Valley 
Corporation  Projects  are  situated 
in  highly  industrialised  areas. 
The daily wages for unskilled labour 
at Maithon were nearly 100 per cent, 
higher.  The frequent labour disputes 

of Maithon to an extent added to in
creased costs there.  Also, the work
ing season at Maithon where rainfall 
is heavy is appreciably shorter than 
at Lower Bhawani where  there is 
scanty rainfall and the work can be 
practically done throughout the year 
without interruption.

l̂ e material to be used in the' con
struction of a dam has to be select
ed after taking into consideration the 
local conditions.  As pointed out  by 
the Chairman, Damodar Valley Cor
poration, we have to be guided  by 
technical opinion in this matter. Shri 
Kumaraswamy Raja has  apparently 
referred to the Maithon Dam in his 
speech.  The economics of construc
tion of the dam were fully  investi
gated before its construction was taken 
up.  South India has abundant stone 
deposits of suitable quality for use in 
masonry construction, and it is, there
fore, economical in most  cases  to 
construe masonry dams in that area. 
In the Northern and  Southern  re
gions of the Gangetic Basin suitable 
stone is not readily available and the 
cost of its transportation from distant 
places will be considerable.  Further- 
i more, the transport of stone by rail 
; would impose an additional strain on 
; an  already  overstrained  transport 
: system.  It was on the advice of top 
j ranking engineers, who were consult
ed on the subject, that concrete was 
selected as the most suitable construc
tion material for the Damodar Valley 
I Corporation Dams.

Shri S. V. Ramaswamy  (Salem): 
Was Shri Kumaraswamy Raja making 
that statement as Governor of Orissa?

an extempore speech and there  was 
no record.  Only Press reports cause 

to us.

! Shri Nanda; There was  a  speech
’ there and we learn from the Private
* Secretary to the Governor that it was

BUSINESS OF THE HOUSE

The Minister  of  Parliamentary 

Affairs  (Shri Satya Narayan  Sinha):
As the business for the next week has 
already been announced, I have noth
ing to say except this.

With  regard to  Shri  Matthen’s 
motion, however, it has been suggest
ed to me that discussion on Dr. App
leby’s Report on Indians Administra
tive System may be arranged earlier 
than the end of the day on 13th Sep
tember. That was the previous  sug
gestion made.  I have no objection to 
this, and I would stiggest, if you ap
prove, Sir, that this two-hour discus
sion may take place after the Ques
tion Hour on the 11th or 13th Septem
ber rather than from 5 to 7 p.m . on 
the last day of this session. Because 
the Prime Minister is dealing  with 
this thing in the Rajya Sabha on the 
12th, it can be either on the 11th or 
13th in this House after the Question 
Hour.

Shri  Matthen  (Thiruvellah):  Dr. 
Appleby’s Report has a great bearing 
on the Second Plan.

Some Hon. Members:  We suggest
11th.

Shri Kamath  (Hoshangabad);  The 
Scheduled Castes and Scheduled Tri
bes Orders (Ahiendment) Bill is due 
on Monday.  May I request  you to 
postpone it to Tuesday,  instead of 
Monday, so that the Second Plan may 
continue on Monday, if the House is 
agreeable?

Mr. Speaker: After all, it starts to
day, and if the discussion on the Plan 
has to be interrupted, why should it 
not be interrupted on Monday? After 
all, let that Bill be finished and then 
we will have a stretch of  days  in 
which we can discuss the Plan.

Shri Kamath:  If you will pardon
me, it is for a personal reason,  Sir 
the President is visiting my constitu
ency on Monday and I have got to be
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there to attend  some  function.  I 
should like to take part in the Sche
duled Castes and Scheduled  Tribes 
Orders (Amendment) Bill.

Shri Feroze  Gandhi (Pratapgarh 
Distt.—̂ West cum Rae Bareli JDistt.— 
East): Conflicting loyalty!

Mr. Speaker: Then I will call the 
hon. Member today.

Shri Kamath: I want to participate 
in the debate on the Scheduled Castes 
and  Scheduled  Tribes  Orders 
(Amendment) Bill, not on the Second 

Five Year Plan.

Shri S. V. Ramaswamy (Salem): 
Would it not be possible to tack 'on 
Shri Matthen’s motion with the dis
cussion on the Second  Five  Year 

Plan?

Mr. Speaker: That is what is being 
done.  There will be two hours  on 
the 11th—one hour will be extra and 
the other hour will be part of  the 
Plan.  So far as the work is concern
ed, let hon. Members understand the 
position regarding the time taken.

I find that one hour would be  de
ducted for  discussion on  Appleby’s 
Report from the time allotted for the 
discussion of the Plan.  For the dis
cussion of this Resolution, we have 30 
hours.  There are five days before us 
and the maximimi time we have is 30 
hours.  We have to dispose of  the 
other one—̂the Scheduled Castes and 
Scheduled Tribes  Orders  (Amend
ment)  Bill, for which we have  to 
devote four hours.  With this  addi
tional one hour, we want 35  hours 
for the work.  Unless we sit an extra 
hour every day from today we  may 

not be able to dispose of the work 
before us. Therefore we shall sit for 
an hour more after 6 p.m. today, and 
from Monday onwards, if the House is 
agreeable, we shall sit beginning half 
an hour in advance and closing half 
an hour. late, that is we shall meet 
from 10-30 a.m. 6-30 p.m. That will 
be convenient  instead of  devoting 
more time in the evening.

Shri K. K. Basu (Diamond Har> 
bour)  When are we discussing  Dr. 
Applebŷs Report?

Mr. Speaker: On the 11th.

Shri Ramachandra Reddy (Nellore): 
I would suggest that Dr.  Appleby’s 
Report may be taken up on Monday, 
so that we shall have a  continuous 
debate on the Plan from  Tuesday 
onwards. .

Mr. Speaker: That  may also be
done.  On  Monday, out of the  six 
hours we have, four hours  may  be 
devoted to the Scheduled Castes and 
Scheduled Tribes  Orders  (Amend
ment) Bill and  the  two remaining 
hours may be devoted to the Appleby 
Report, and  the rest of  the Plan 
may start as usual on Tuesday. There
fore, the Appleby Report will be taken 
up on Monday after the other Bill re
lating to Scheduled Castes is dispos
ed of.

Shri Kamath: In that case I  will 
miss both.

RESOLUTION RE  SECOND  FIVE 
.  YEAR PLAN

Mr. Speaker:  The House will nov/
resume further discussicm of the fol
lowing Resolution moved by  Shri 
Jawaharlal Nehru on the 23rd May, 
1956:

“This House records its general 
approval of the principles, objec
tives and programmes of deve
lopment contained in the Second 
Five Year Plan as prepared by 
the Planning Commission.”

I now call upon Acharya Kripalani.

Acharya Kripaluii (Bhagalpur cum 
Pumea) rose—  '

The Minister  Planning aitd Irri
gation and Power  (Shri Nanda): I

thought I was going to intervene  at 
this stage.

Mr. Speaker: We have had four
Committees on the Second Five Year 
Plan.  If the hon. Minister indicates 
the essential points now, what work 
has been done by the Ministry till 
now, and what are the  iwints on 
which attention has to be focussed, 
it will help hon. Members to take up 

those  particular  points.  Wherever 
the hon. Minister has doubts, he may 
express them and get enlightenment
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Shri Nanda;  Sir, on the 23rd  of 
May, 1956, the Prime Minister moved 
the Resolution on the Second Five 

Year Plan.  It was discussed till the 
25th of May, 1956 and then, was ad

journed for  further  consideration. 
Now that we are resuming discussion, 

I may, at the start, pay my tribute to 
the work of the Conmiittees. {Inter

ruption̂) .

Mr. Speaker: Order, order.  Unless 
you hear  him, how can you know 
things?  You hear him first and then 
state your views  afterwards.  Any
way, I leave it entirely to the Minis
ter to speak now or later.

Dr.  Suresh  Chandra  (Auranga
bad) ;  We want to hear the Minister 

first.

Mr. Speaker: Let the Minister say 
something about these Committees. I 
am going to call the hon. Member 
later but. if the Minister  wants to 
speak with reference to some parti
cular matter he may have to do so. 
Four Conmiittees were appointed and 
they have done some good work. The 
Minister may explain it to the House 
with a view to  enlighten all hon. 
frieftds here and direct the attention 
to certain main points at issue.

Siiri Nanda:  I  was referring to
these Committees.  Arrangemait was 

made with the Members of Parlia
ment so that they might have  the 
facility of discussing, in detail, closely 
all aspects of the Plan.  I was pre
sent at the various Committees and 
I can  testify to the fact that hon. 
Members took very keen interest in 
every  aspect of the Plan.  In the 
course of the discussion̂ very useful 
and valuable suggestions  have em

erged.

Now that we take up the discus
sion again, I may state that I do not 
think that I am going to cover any 
new ground. I propose to deal only 
with such matters of basic import
ance  as were thrown  up  in the dis
cussion so far and this way initiate 
the further discussion of this Plan.

During the  discussion that took 
place, certain observations were made 
concerning  the  consequences  of a

marked acceleration of the rate,  of 

development in an  imder-develoi>ed 
country.  In ttuit context, hon. Mem

ber Shri Asokat Mehta, who  is  not 
here now, drew our attention  to the 

dilemma of development.  He  cited 
several passages from an  excellent 

treatise on the theory of  economic 
growth, a book by Arther Lewis.  I 
do not propose to conduct an argu
ment at that academic level.  But, 
there were certain practical implica

tions of the statements then made, re
garding which we have to make our 
positibn clear.

The essence of the argument relat
ing to the dilemma of development is 

that growth is related to the rate of 
savings.  In under-developed  coun
tries, vast masses of pople live below 
the poverty line and therefore, their 
capacity to save is severely limited; 
particularly, when the intention is to 
make a rapid advance, it becomes  a 
very difficult task to abstract  from 
the current volume of production, an 
adequate portion for investment which 
will help development and  balance 
the increase in population and which 
will also increase the capacity of the 
economy for a rapid growth there
after.  This was the position stated 
and in that context  it  was further 
asserted that it was not possible to 
make any appreciable increase in the 
standard  of  consumption  of  the 
people. So, the talk about that is out 
of question.  If we are to make any 
promises to the people that we are 
going to improve their standard of 
living and better their life, it is not 
going to happen because, if these pro
mises are fulfilled, the Plan will not 
be fulfilled.  That is the  position 
taken by him.

The second step of the argument is 
this.  If these material gains axe  not 
available to the people, what’ do we 
substitute for them? What doweoflPer 
to them?  This argument presupposes 
that we should place before them the 
prospect of a just social order;  we 

diould try to secure to all the people 
economic and social justice.  It will
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create hopes of social justice increas- 
from day to day.  That is  the 

.̂ipossition taken.  Another point is also 
urged at the same time.  When  the 
process of development starts, what, 
happens?  Investments have to be 

made.  Who  makes those  in rest- 
ments? Those who have  got money, 
persons who have made profits—tjiat 
is those who have got economic power 

and those who have capital goods and 

all that.  Therefore, the result is that 
the income of those people also rises. 
Instead of disparities being reduced, 

they have increased.  For the purpose 

of the success of the Second  Plan, 
laiis danger or risk should be avoided. 
Otherwise, these disparities will get 
accentuated  In this background, we 
are to consider the situation.

Stated in these general terms, one 
can broadly agree with this proposi
tion.  But, when these are applied to 
the actual situation here, I am afraid 
I will have to say that it is not neces
sary at all to take these  extreme 
positions.  I shall first take  up the 
question of increase in living stand
ards. I shall grant that it will not be 
possible for us to satisfy all expecta
tions, considering the fact that  the 
unsatisfied needs, in an  elementary 
way, of large nimibers of people will 
absorb all increment in incomes that 
can be made.  So, it is not possible 
to create and satisfy all expectations. 
We are also conscious of the fact that 
the expectations are again rising.  We 
are helping in that  process.  The 
whole democratic process is  meant 
for that.  We are creating a greater 
consciousness ô the needs, etc. and 
these expectations are rising.  What 
is going to be the consequence, I can
not say.  But, at the same time,  I 
wish to urge that this dilemma is not 
in that absolute or sharp way so far 
as we are concerned.  We realise  in 
a democracy it is not possible to ask 
the people to submit themselves  to 
the same rigorous restraints and re
duce consumption.  Such  restraints 
were enforced in earlier days when 
the economy developed on capitalis
tic lines or in some countries, where, 
during the last several years, pro
gress was  made  regardless of the

hardship caused to the people.  We 

cannot afford to do that and so, we 
have to do something for the people.

If the hon. Members, who are con
cerned about these, had seen the posi
tion as it is in the Plan, they will find 

that there is nothing to be perturbed 

about this.  In the First Plan period, 
the national  income  increased by 
about  eighteen  per  cent and  per 

capita income by eleven per cent and 

the per capita consumer expenditure 
rose by nine per cent.  It is expect
ed to rise by another  fourteen per 
cent or so in the Second Plan period. 

Consistently with the investment tar

gets proposed for the Plan and assum
ing that external resources  will be
come available as  envisaged in the 
Plan, the aggregate consumer expen

diture in the Second Plan period will 

be Rs. 12,170  crores out of a total 
national income of Rs. 13,480 crores. 
Thus, rouglily, the  aggregate consu
mer expenditure will be about forty 
per cent higher in real terms  than 
in 1950-51.  In per capita terms  the 
rise will be about 23 per cent.

When we are told that all that we 
are giving is an ounce more..........

Acharya Kripalani;  You  may  as
well , quote the five years reports and 
cover the time  allotted for the dis
cussion.

Shri Nanda:  I am answering  the
important points covering practical̂v 
the whole speech of my hon. frienc- 
Shri Asoka Mehta,  I am answering 
his point that we are not giving any
thing more.  I am only saying that it 
may be an ounce and a half or two 
oimces of food, or two or three yards 
of cloth; but compared to the basic 
level, compared to what we had at 
the start, it is a considerable amount. 
A person  drawing Rs. 40 may not 
count an increase of one anna or two 
annas in his income, but for a person 
whose average income is 10 annas, 12 
annas * or even a rupee will find this 
increase of an anna or two annas to 

be very  considerable.  That is the 
position regarding this matter.

The other  aspect is about  the in 
crease in disparity.
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Shri M. S. Gumpadaswamy  (My
sore):  What  will be the cost of
living?

Shri Nanda:  I am talking in real
terms, in terms of goods, that. is the 

quantitative increase. The information 
that I have given about the increase in 
consumption standards also, is on the 

basis of a uniform level of prices.

The other point is,  although we 
have to make a considerable advance 
in the matter of social justic, we are 
asked  as  to  what  we  are 
doing in this line.  It is said that we 
are setting our face against any ex
tensive programme of nationalisation. 
We are told that we are not accept
ing any ceilings on incomes and we 
are not expanding the public sector 
at a fast enough pace.  These are, Sir, 
the questions  that are raised.  The 
answer, so far as I am concerned, is 

that these things are very much  in 
our minds.  The answer  which has 
been given by the Prime  Minister 
yesterday id Rajya Sabha is that our 
first priority today is production.  Of 
course,  emplojTnent also is practi

cally on the  same  level, but we 
would  not aUow any dislocation  of 
production, any break in the conti
nuity of increase in production for 
these other reasons.  But I do not 
wish to have it implied that there is 

going to be any accentuation of dis
parities.  If the private sector or, if 
any other factor in the economic situa
tion interferes with these objectives, 
objectives also of the maximum ad
vance in the direction of social justice 
consistently  with  maximising  pro
duction, certainly action has to  be 
taken.  In this connection I refer to 
the House the series of measures cul
minating in the step taken  recently 
about the nationalisation of insurance 
business.  These things have  been 
done.  In respect of State trading the 
hon.  Member whose name I men
tioned before said, we  have  done 
nothing about  State  trading.  But 
there is a good deal done about it, a 
good deal is being done and more will 
be done.  So I do not apprehend that 
consistently with our fullest attention 
to increased production this aspect of

reducing disparities will not be looked 
after.

Even regarding the private sector
I have some  contact, some  famili

arity, with its working. I know there: 
are faults.  I know there are a great 
deal of imperfections.  But  I  can 
assure the House, if a call is made to 
the private sector saying that the con
ditions are such that they have to play 
their part, they have to make sacri
fices, they have to surrender some of 
what they suppose to be their  own 
vested interest—I believe  in  those 
ideals  which  the  hon.  Member 
Acharya  Kripalani  cherishes,  the 
ideal of change of heart and the whole 
scheme of trusteeship—I feel  that it 
is possible that these people will also 

respond.  In  the  circumstances 
obtaining today we have to make use 
of every mechanism, every possibility 
in the system of increasing production. 
These  are  people  whose  resources, 
whose experience and all that have tO' 
be made available to us.  But I say if 
they are going to have recourse to pro
fiteering and exploitation, then  this 
cannot be permitted.  As I said, it is 
possible also to make them  to  the 
line, to transform them.  While we 
cannot do without them, they can also 
join the call of the nation.

Acharya  Kripalani:  Join  the
Bhoodan movement.

Shri  Nanda;  Bhoodan  movement 
is also a very good  movement.  I 
know a good deal about it.

The other question is about the ex
pansion of the public sector.  I need 
not give the details here because, as 
the hon. Member Acharya  Kripalani 
pointed out, these are all things in the 
Plan.  I do not want to repeat those 
things, but still I shall give in terms 

of one single figure that in the course 

of the Second Hve Year Plan the total 
investment in public enterprises is to 
be Rs. 3,800 crores as compared to 
Rs. 2,400 crores in the private sector 
—a ratio of 61:39.  This is much more 
than in the case of the First Plan.

There is again this question of re

gional disparities, the question of dis
parities between the level of rural and 
urban areas.  I wish to place before
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the House one sentiment,  an opinion, 

and it is this.  In thî country, if we 
want to maintain social  peace  and 

stability, knowing the minds of  the 
people one feels quite sure  that no 
Government will be permitted to stop 
short of the best that can be done to 
bring about conditions  of equality— 
equaUty of opportunity and equality 
in every possible way. Also, because 
we  have  to  raise  resources  for 
the Plan, resources of a very large 
order, that very thing is going to create 
these things under compulsion.  These 
are two things, and this Government 
will have to see to it that it goes as far 
as possible in narrowing  down dis
parities, in giving a fair deal to all 
sections and all classes of people.  This 
will therefore, be also a pre-occupa- 
tion—the first pre-occupation is pro
duction—of  the  Government, not 

because it is any matter of choice, but 
because, as I said, it is a compulsion.

There is one thing more in connection 

with this aspect of the problem of the 
Plan and that is the question of .‘̂ocial 

justice. It is in that context t'.ai I want 
to refer to  land reforms.  This land 
reform problem has been discussed in 

rather narrow contexts.  The problem 

of land reform is of course a problem 
of social justice, but it is very much 

more, in the existing circumstances of 
the country, a question  of suitable 

organisation, suitable agrarian  system 

i which will enable the country to make 
the maximum use of its  resources, 

land and manpower in the rural areas, 

which will enable the economy to deve- 
 ̂lop, which will  make  it  a  flexible 

 ̂economy, so that much of the burden of 
manpower on land is relieved, full em

ployment is given to everybody—which 

«  is not being done  noŵ and  then, 

after giving full employment to every
body, whatever the land cannot  bear 

they  are  easily  trJinsfpi red cnn- 
veniently to other occupations.  This 
is the broad perspective for the land 
reform.  I  wish  to  p lint  out 
that  during  this  perio d  of the 
last  4,  5  or  6  years,  although
there has been adverse comment on 
it that we have not moved sufficiently, 
moved fast enough in the matter of

land reform, I feel no diffidence, no
hesitation, in saying that considering, 
all the circumstances during this pe:it>d 

the progress that has been made is 

fairly substantial.

I will give you very  few simple 

facts.  I do not want to mention the ' 
whole question of  intermediaries.  It 

is very well known. In 14 St-:es cover

ing about 60 per cent of the country, 
rents have been reduced to one-fourth 
or less.  In some cases, it has  been 

reduced to one-sixth as in  Bombay, 

Rajasthan, etc.  In another four States - 

comprising 10 per cent of the  area, 

rents have been fixed at one-third.  In . 
the remaining 30 per cent of the area, 

rents still exceed one-third or have not 

been regulated.

Regarding security of tenure, in 14 

States comprising 65 per cent of the 

area of the country, security of tenure 
has been conferred on tenants, and the 

landlord’s right to resumption has been 

permitted or is restricted to a limited 
area and for personal cultivation only. 

With the exception of a couple of minor 
State, the ejectment of  tenants has 
been stayed.  In some States,  it has 
been stayed by temporary legislation 

pending the enactment of a comprehen
sive land reform law.  The two States 

are Coor̂ and Tripura.  I have  men

tioned them because several hon. Mem

bers repeatedly referred to this ques
tion of eviction of tenants.  The  in

formation collected from the State Gov- 

emments indicates that few ejectments 
have taken place in recent years.

There  is  the  question  of 
ceiling on land and the right of pur
chase  by  tenants.  In  two  States, 
tenants have been brought into direct 
relation with the States.  In another 
nine States, the right of purchase has 
been conferred on the tenants.  These
II States cover 50 per cent  of the 
total area of the coimtry.  Legislation 
has been enacted for ceilings on  the 
existing  holdings  by  six  States. 
Another five  States  have  imposed 
ceilings on future acquisition.

In connection with the land reforms, 

an objection was raised and a point jf 
criticism was made that the Panel on 

iard reform had made certain proposals
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.-.and those proposals have been modi

fied or whittled down, and I was asked 

to answer.that point.  I have made  a 
comparison of the proposals as prepared 

,by the Panel and also the te-.:,; tf the 
Plan.  I find that there is no substan
tial  variation.  There  are  certain 
.changes made, for example,  in the 
matter of ceilings. The approach is not 
different, but it has been made very 
precise in the sense that while it was 
not considered feasible to define  a 
ceiling in terms of a particular amount, 
other tests which are more convenient 
and more practicable  have been re
tained. We have had to consider the 
,conditions which vary from State to 
State, and therefore, that point has to 
be kept in view, and a cei;tain latitude 
for  those • variations  has  to  be 
permitted.

There  is also this consideration, 
namely, that we want  implementa
tion.  We  are  charged  with  the 
question; “You are going or  pas*̂ing 

i laws and those laws  are not being im
plemented”.  If we go on at a rate far 
êad of the capacity of the adminis

tration to implement the reforms,  we 

will be exposed to that charge.  So, we 

 ̂want to do the things squarely and, as 
I said, in the course of this period, 
the advance has been significant.  I 
am sure that in the course  of  the 
second Five Year Plan much of it will 
have been achieved.

Regarding  the question  of land 
reform, I would like to draw the atten

tion of the hon. Members to one aspect 
particularly, and it is about co-opera
tive farming.  It arises out of my »?ar- 

liex remarks about the aim  or  the 
goal towards which we are moving in 
the matter of land reform.  Cc-opers- 
tive farming is an essential condition 

for the success of these aims.  It  is 
not in a limited sense that we view the 
co-operative movement on land; it is 

'aewed in relation to the very purpose 
which  I have mentioned,  namely, 
better  production  and  a  greater 
measure of social justice and greater 
opportunities  for development  and 
improvement of 'the existing  condi
tions.  It is in that context that we 
are viewing  the question  of lan(?

reforms. If we want to increase agri
cultural production and do all these 
things, a very great deal of attention 
will have to be paid to this aspect, 
and proposals in regard to this purpose 
are before the Grovemment  and the 
hon. Members know them too.  -

Now, I want to move to another very 

important question. It is the question of 

public cooperation.  The hon. Members 

here have time and again laid stress on 

this aspect.  They attach importance to 
it just Rs we do. It has been said thati 

without adequate public  co-operation, 
it will not be possible to secure success 

of the Plan in sufficient mea.sure.  I 
agree with that, and I wo-ĵa like to 
state here that public co-op-ration is 

not ot be understood in th..t narrow  : 
sense only—a  little shramdan here j 
and little shramdan there.  It is of j 
much deeper significance.  It is a mat- I 
ter of fundamental importance.  !

Shri  Kamath  (Hoshangabad):  ’ 
Sarvasvadan.

Shrt Nanda:  Ask the hô. Member
near you.

We are having some  public co
operation through volimtary organisa
tions and through the National Exten

sion Service, and through kind, ca.sh 
and labour, etc.  But it is not suffi
cient.  We have to increase it a hund

red-fold if we want to ensL'»*o success 
of the Plan,

Shri Syamnandan Sahaya  (Muzaf- 
farpur Central):  Through  colleges
and schools.

Sbri Nanda: I am comintf to thar. 

Seth Govind  Das  (Mandla-Jabal-,, 
pur South): By teaching them through . 
the English medium, \

Shri Nanda: There is, in this coun
try,  a large,  abundant  man-power 
which is not being fully utilised. There 
is spare-time available, and we want 
to make full utilisation of it.  Let us 
not understand  and  think of it  in
terms of rupees, annas  and pies which I
are put in the Plan. Man-power  is

an asset of much greater  value,  if ■
it is fully utilised.  It is in this con-~' 
text that we have to  consider  the 

question of pubUc co-operation.  We 
have to secure the conscious, purpose

\



6265 Resolution re 8 SEPTEMBER 1956 Second Five Year Plan 6266̂

ful collaboration of the people in all 
the tasks of the Plan.  It is in  this 
context  that  public  co-operation 
assumes a new significance.

We are asked, “You are launching 

a Plan.  There are plans  in other 
countries like China and the USSR, 
•fhey have got a  kind of  power to 

secure results.  They can  dictate a 
pattern of behaviour; they can secure 

the resources and mobilise them un
der lines which they  think  best. 
What are you doing here?  Corres- 
 ̂ponding to those measures, should you 
not do something in order that our 
target can be implemented  and our 
resources raised?”  My  answer is, 
“The administration will certainly do 
its part.  It is doing it.”  But that will 
not suffice.  If we are able to  fecure 
public co-operation on  the requisite 
scale, then I am perfectly  convinced 
and I am perefectly confident that we 
shall not only make up for the defi
ciency, if it is called deficiency, which 
is inherent in the system.  In a demo
cracy, we cannot and do not dictate to 
the people. We will make up for that, 
and indeed do more than what is pos
sible, in a democracy, with the back
ing of public co-operation, we will 
secure much better results than they 
had in China and the USSR.  This is 
my conviction.

Shii B. Y. Reddy (Karimnagar): 
What are the methods that you will 
adopt?  How will it be done?

Acharya Kripalani;  Tt wil'i be done 
automatically.

Shri Nanda:  I am comin? to that.
I shall answer the question.  What is 
the way to do it?  We attach so much 
importance to it and we are going to 
do it.

Acharya  Krtpalani:  Promulgate
another SRC plan.

Mr. Speaker: Let there be no inter
ruption.  I am not going to allow any 
interruption.  The hon. Members will 
hold their soul in patience for some
time.

Shri Nanda:  I am answering that
question.  In the first place there has 
to be a much better and fuller under
standing of the economic situation of

the country on the part of the people, 

and for that purpose, we will have to 
create the necessary means of disse

mination of knowledge and inform— 
ation.  The people will have to under
stand their own role in the Plan. That 
is  one  part  of  it.  They  are the 
people who are going to provide the 

sinews of development and 1he resour
ces for development.  I am quite sure 

that if they make up their mind, this ' 

problem of resources which  we are 
confronted with will cease  to be a 
problem, provided we approach them 

in the right way.

1 P.M.

An hon. Member said that resources 

for development  can  only  arise in̂̂ 
large chunks, that is, where large sur

pluses arise, and that we could not ex-~ 
pect to get much from the small in
comes and and what little increment 

they got would be easily absorbed by 
increased consumption.  I differ from 

that view.  That was the view expres

sed by Shri Asoka Mehta.  Our aim is 
to spread incomes to see that there is 

more  equitable  distribution.  Parti

cularly because of the large number of 
schemes and projects that we  have, 
incomes are going to rise in the hands 
of a large number of people.  If we 
rely  only  on  taxation  on  large * 
incomes,.  I  think  the  position 
would be hopeless; it will be a parlous- 
position.  So, we have to raise  in

comes from small people also  and' 

taxes should  be  indiscriminating in- 

their effect.  These are indirect taxes.- 

But, when it comes to savings, automa

tically the demand is regulated.  The 
dexnand is according to one’s capacity.

If we are not able to take away  the 
portion from the increased  incomes 

which is visualised in the Plan, then ' 
there is going to be a rising pressure ' 

on the demand of whatever we pro
duce and prices will rise.  Otherwise,- 
the only course open to us is to con

sume everything and there will  be- 
nothing available for the development 
of basic and  heavy  industries  and" 

other things which are also required? 
for the purpose of supTX>rti’̂pI the eco
nomy in essential  ways.  Therefore, 

from various points of view, it is very
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necessary that there shouM be a small 
savings programme of big dimensions 
—̂the savings may be small, but  it 
will have to be a big programme—in 

-which lakhs  and lakhs  of  people 

. should join.  People in every factory, 

in every enterprise and people every
where have to be asked  to join that 

programme.  It has to bê  explained 

to them; procedure? have to be evolv

ed, so that large ameunts of small sav
ings may be collected.  That is going 
to be the sheet anchor of the success
ful implementation of the Plan.  It 
has to be done on  a eoimtry-wide 
basis with great intensity.  This will 
be the way to avoid controls.

We do not like physical  controls. 
Hon. Members will be'frightened  by 

'that word.  Considering our past ex

perience, we should not have  them; 
but, if prices go on rising  and  if 

nothing is done about it, people will 

themselves start saying, “do something 

about it”.  The best way  avoiding 

that is to have in the first instance 
people’s co-operation.  As far as public 

co-operation is concerned, it is a large 
field where all of us can help. There 

are other aspects of it also.  It  may 
be I am not talking in terms of crores 

of rupees; I am talking of other as
pects which are not less vilaV to the 

success of the Plan than Ihe money 

which we are talking about.  It is a 
question of the way in which peoplp 

work.  Better work, more honest work 

and disciplined behaviour are the tl̂ngs 
which count for the Plan.  How  jean 

"the administration alone deal with the 
anti-social  elements?  Hon,  Members 
may say, “You are the Government; 

you have the police and the army and 
it is your business to deal with anti- 
ŝocial elements.’* Certainly it is, but it 

will be only a very partial success if 

it ip; not accompanied by the pe.)ple s 
•co-operation.  I realise that  people’s 

fo-operation cannot be taken for îrf.n- 

"ted.  The people may be prepared for 

it, but you have to create the condi
tions in which you can evoke that co

operation.  What are those conditions? 

It goes without saying that when there 

jSias to be mobilisation on a large Bcafe,

there will have tp be an appropriate 

organisation.  It must  be  organised 
work and not ad hoc or  haphazard 

work.  There will have to be  well 
thought-out programmes which touch 

many spheres of the life of the psopie: 

More than that, it has to be a genuine 

people’s programme with the i>eople’s ' 

initiative.

There is one very important condi

tion.  This is a point which Acharya 

Kripalani and others have made  and 

ere going  to  make, namely, people 

should find that the policies  of the 

Government are creating that  atmos
phere in the country to  which they 
can respond with enthusiasm.  I con
cede that; people’s co-operation  will 
have to be in an atmosphere  where 
exploitation is going down,  greater 
justice prevails in the economic and 
social relations of the. people, corrup
tion goes down and waste is avoided. 
All these are very essential things and 
have to be done.  Without people’s 
co-operation, no Government can  be 
successful in its plan.  All these things 

have to be done.

There  is one last sentiment HLout 
public co-operation, namely, it is nqt a 

matter for one particular  party.  It 
has to be on a non-political basis.  No 
party in this country is big enough to 
make a plan of this size su|:cessful in 

these conditions.  It has to be  done 

with the co-operation of the people be

longing to all parties.  Mobilisation of 

the surplus energies of the people is a 
matter which is both tangible and in
tangible, where  all  parties have to 
unite.  I appeal to the leadership of 
all the parties.  I hope they do not 
question my bona fides in the matter.
I have been connected with an organi
sation where the best effort is made 
to see that it is non-political,  work-  ̂
ing on an independent line  purely 
with the people’s initiative.  In this 
our sisters—the women in the coun
try—can play a big  part.  Among 
students, the organised youth of  the 
country, there is idealism and there 
is capacity to make sacrifices;  they 
can come into this in a  substantial 
way.
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Shri  Kamath:  What  at>out  the

4Sadhus.

Shri Nanda:  Yes; sadhus also. That 

is also a resource of the country wliich 

has to be put to the best use.  I am 
•one of those who attach  importance 

to things which are not materialistic. 

I believe that the essence of life, its 
■core, depends not simply  on these 

material things; it derives its vitality 

and the prospect of its real growth 
from  those  things  which  are  less 

tangible.  If the sadhus can be orga- 

Tiised to help the country in raising 

the moral and social standards of the 
people, the country will gain  enor

mously.

Shri Kamath:  I agree entirely.

Sfcri Nanda;  I have mentioned some 
requisities for the success of the Plan. 

1 will now take up the question  of 
administration.  When we are talking 
of raising the industrial techniques, 

going up to atomic energy, parallel to 
that there will have to be techniques 
in administration which  will match 
these new developments. With increas

ed production in the country, big res

ponsibilities have to be assumed by 
the administration.  There  is  some
thing now which was undreamt of be
fore, not only in the field of produc

tion, but in other things  also.  It is 

not simply a question of realising cer

tain targets, but targets in the context 

of certain objectives and certain ideals 
of social order—a socialist pattern, to 
sum up the whole thing. This requires 
a different outlook. The same outlook 

anH the same methods will not suffice. 
They have to change and here it is that 

the whole problem  of administration 
arises and it is becoming a very diffi
cult task.  Hon. Members are going to 
discuss very soon the Appleby report, 
where several issues relating  to the 

subject have been raised.  Tfie  issue 

primarily is that for these bigger tasks, 

there has to be bigger vision.  There 
has to be a new approach to it and bet

ter procedures have to be evolved. Hon, 

Members will find from the  report 

that the chief point of criticism is that

decisions are not taken quickly enough. 

The procedures are dilatory  and the 

resi>onsibility  is shifted.  We have to 
change all that.  We have also, at the 
same time, to see that while we (to 
that, the initiative and the drive of 
the people is not curbed.  At the same 
•time, we have to see that there  are 
proper controls so that the work does 
not suffer and there is no wastage. 
These are some of the things which 

have to be done.

Since this matter is  going to form 

part of a separate debate, I would not 

like to go into the details of proper 
administration  about things that we 

are thinking of doing and things that 

are being done.  But I would like to 

refer to one matter.  A question was 

raised, rather a doubt was raised, that 

this bureaucratic administration is be

coming more and more bureaucratic 

whereas the need of the time is that it 

should be n on-officialised and the need 
of the time is that it should be demo
cratised.  But one thing I cannot un

derstand is this.  The administration 

needs whole-time workers  and  they 
will all be officials.  So the distinction 
between officials and non-officials will 

be there.  But the real point is this. 
While there is a great deal of wrangl

ing. between officials and non-officials 
now, a great deal of work can be done 
by each helping the other section. They 

can do a lot of co-operative work.

In this connection I would like to 
ask the hon. Members to see the chap

ter in the Plan where one big idea has 
been put forward—it is not finalised 

and that is the democratisation of the 
district administration.  That is some

thing basic.  What happens in the dis

tricts today?  The whole brunt  falls 

on the administrative machinery.  So 
far as the people are concerned, they 
are just dependents.  Such local initia
tive as it has developed is fragmented 
and it is very ineffective.  That has to 

be checked and wastes  have to be 
avoided.  There must be an effective 
instrument for economic advance and 

we want that the participation of the 
people is secured to the fullest extent. 

I shall not go into the details of thst
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but I would draw the attention of the 

hon. Members to this basic  reform 
which is now being  visualised and 

when it is put into operation there will 

be very immense results in the matter 

of economic progress and it will also 

give satisfaction to the people.

I now come to the question of em
ployment.  I have already dealt witii 
the other two requisites, namelŷ ques

tion of social justice and the question 

of administration.  Now I would like 

to touch the question of emplojnment.

Shri Kamath: Question of?

Sliii Nanda: Employment in which
the hon. Member is very deeply inter

ested and when he is going to  speak, 
he is going to speak on this subject.

We have been asked: have we done 
enough for employing people?  That 

question was asked by  Mr.  Asoka 

Mehta.  That question was asked by 
Mr. Chatterjee also.  Yet. Mr. Chat- 

terjee challenged the whole size of the 

Plan,  He said the  country  cannot 

support a Plan of this size and he cited 
some authorities  for  that.  Now I 

would put it to the hon. Members that 
employment  results from investment. 

That is largely based on that  The 
bigger the Plan, certainly, we will get 

bigger results in employment also al

though I grant that it depends upon 
the pattern, the pattern of industries, 

the occupational pattern; that is true. 
But it has also to be realised, as I shall 

explain, that in the matter of increas

ing employment it is not to be consi
dered as in the basic industries, because 

they consume so much more capital 
they are taking away persons for em

ployment in large numbers or they are 
going to create employinent for larger 
numbers  later  on.  They  are  not 
going to take large numbers in these 
basic industries because they cost a 
great deal.  I have got the figures be
fore me.  Steel will cost Rs. 1 lakh 

per employee.  There are other indus
tries which will cost about Rs. 30,000, 
Rs. 40,000/- or Rs. 50,000/- per man.

Now, it is very obvious that even if 

we are able to invest more for further 

emplojTnent, we won’t be able to givt' 

employment to a  sizable number on 
this scale of investment per person. It 

is also true that during the  period 

1947-1952, whereas the investment had 

increased from Rs. 403 crores to Rs. 

730 crores, the emplo3mient figure re

mained found about 14 lakhs or 15 

lakhs.  It has  not increased beyond 

that and that is staring us in the face.

Therefore, I now come to the role of' 

the cottage industries and small-scale 
industries in relation to  emplojrment 
and in relation to the economic needs 
of the country.  If, as is now assumed 

and as is there in the Plan, such a large 

amount of money is going to be neces

sarily invested in the large-scale indus
try, what is going to happen to those 

large numbers of people who  remain 
unemployed, not because they do not 

want to join in the large-scale indus

try but because we have not got enough 
money to invest in  such large-scale 

industries?  They have to remain ei
ther unemployed or they have to em

ploy techniques of a lower order.  It 
is against the compulsion of the eco
nomic situation of the coimtry.  Here- 
the cottage industry has a role to play. 

Either these people must be told that 

there is nothing for them and  that 

they must go on living with their re
latives and do nothing and keep their 
own ambitions idle with  nothing to 
feed on or they must be given some 

employment.  But all the time these 

people are consuming whatever Is be
ing produced by 'others.  This is the* 
situation.

It may be that from the  point of 
view of an individual employer it may 

be of no account to him, but for the 
commimity as a whole this idle man

power is a social loss and it is enor

mous.  If we consider that then we 
will know the role of the cottage in
dustry.  I am not against modernisa

tion.  They have their own place. The 
surpluses created in the large-scale in
dustry will enable the larger sector of
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cottage and small-scale industries to 

be maintained.  It is possible in the 
cottage industry to have employment 

for a fairly big section of people. There 

is no conflict between them.  There is 
no conflict also ô far as the question 

of consumer goods is concerned.

Some hon.  Members have  raised 
this question as if certain restrictive 
policies have led to a kind of scar
city of consumer goods and that  is 
because  of  cottage  industries  etc. 
What we have in  mind  is  Ambar 
charka for example.  Now,  I must 
say that the position of the cottage 
industries and the small-scale indus
tries is this.  You fix your targets for 

consumption  in  the country, what
ever you want in relation to the de
mands of the country, in relation  to 

how  much you want  to  save  etc. 
Having done that, give the maximum 

employment  to  the  small  people. 
Whatever they can produce, let them 
produce.  Whatever they cannot pro
duce, well, you can produce  by  the 
large-scale industry.

Shri Jhanjhanwala (Bhagalpur 
Central): Is that  your  policy  that 
whatever they are prepared to pro
duce, they will be allowed  to  pro
duce and then the large-scale indus
try will take the rest?

Shri Nanda: That is the approach 
of the Karve  Committee which  the 
Planning Commission and the  Gov
ernment have accepted. A fairly large 
provision have been made both  for 
investment and for working  capital 
also.  That is the approach  to  give 
the maximum employment.  But the 
difficulty is, as was pointed  out , by 
Mr. Asoka Mehta, they used a quaint 
expression which one cannot under
stand  “technological  locks”.  There 
are two techniques, one  at  a  very 
high level and another at lower level. 
This will submerge the lower level. 
It cannot co-exist in competition with 
the other.  By  this  method,  these 
people will get more  profits,  more 
large-scale industries and in that way, 
some day, more people will be em
ployed.  This will take a long period. 
In the meanwhile, what is to happm

to these people?  This is the  situa
tion that we have  to  consider.  As 
regards the question of locks,  it  is 
possible for the simpler techniques to 

exist with more advanced techniques 
so that mein-power  is  not  wasted. 
This is the problem for which a solu
tion is to be found.  To some extent 
the Karve Committee has  foimd  a 
solution.  May be, more may have to 
be done.

As  regards  cloth  scarcity  and 
Ambar charka, what has toe Ambar 
charka  got  to  do with this?  The 
whole controversy regarding  Ambar 
charka started  only  a  months
ago.  At that time, the Ambar charka 
was not in the picture at  all.  Two 
million spindles  had  been licensed. 
What prevented them  from  coming 
into being?  If they had been there, 
if the private sector which had  got 
the licences had not put them to use, 
and if they were suffering, that is not 
because of Ambar charka.  If  there 
had been that amount of  yam, maj 
be, the handlooms might have  used 
them so that there may not be any 
controversy at all.  There is no ques
tion of any restrictive practices so far 
having caused the position regarding 
scarcity.  As a matter of fact, nor need 
they cause it in future if we, as we 
hope to, make a sound approach  to 
these matters.

I have dealt with a very important 
aspect of the problem of employment 
which, today, exercises the minds of 
many people.  There is another  as
pect, the question of educated unem- 

plo5rment.

Shri  Feroze  Gandhi  (Pratapgarh 

Distt.—West cum Rae Bareli  Distt.- 
East): How is all this increased pro
duction going to be distributed? Only 
29 per cent is the outlay on railways 
and  transport.  We  would  like  to 
know something about it.

Shri Nanda: As I said at the out
set, I am dealing with the first stag;e 
of discussion.  I am dealing with the 
stage  of  discussion which concerns 
itself with  the approach,  with  the 
resources, with policies, etc.
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Shri Feroze Gandhi: Who will deal 
with the practical side?

Shri Nanda:  I am now taking up
what has gone before.  The question 
of educated unemployment  is  also 
worrying many people.  I need  not 
now refer to the committeês  work, 
the report on  the subject  and  the 
various proposals that have emerged 
and  the  action  contemplated.  It 
cannot be in a scale which  will  be 

equal to the requirements of the pro
blem.  Some pilot projects are going 
to  be launched.  In  the  Planning 
Commission it was considered that on 
the basis of the experience of these 
pilot projects,  we can consider  this 

matter further.  The idea is that no 
young man, who has finished his edu
cation,  should  remain  unemployed 
even for a day.  We may have some 

programme of free training.  But, if 
people  come  without  particular 
equipment for doing useful work, new 
equipment may have to be created.

Now-, I will take up one question of 
practical importance in the  line  in 
which the bon. Member  Shri Feroze 
Gandhi put it, agricultural production. 
The question was  raised,  overnight 
you raise the figure from 15 to 40 per 
cent, did you think  of  the  conse
quences it will have on the Plan, why 

did you not think of it before.  This 
figure of 40 per cent, as far  as  this 
Plan is concerned, does not appear in 
the Plan as a target, I must make it 

clear.  In the resolution of the Nation
al Development Council,  the  words 
are, to improve upon the targets set 
out in it.  Also in the body of the 

report, these targets are in the nature 
of first estimates derived from a cal
culation of  the production potential 
expected to be had as a result of the 
various development programmes and 
in view of the considerations outlined, 
it is both necessary and  possible  to 
achieve  higher  agricultural  targets 
with relatively small adjustments in 
regard to resources.  So that,  there 
was no figure  of 40 per  cent.  The 
figure 40 per cent emerged at a later 
ŝ ge.  When the original  estimates 
were made, they were not the basis of 
normal routine vards'ticks.  That was

a time when the prices of agricultur
al  production  were  falling.  Later, 
when the Plan was being finalised, it 
was  on  the  background of  rising 
prices and fears about deficit financ
ing.  Then,  it . occurred  to  us and 
others that we should try to look at 

the possibility of increasing  agricul
tural production.  Even  before,  we 
had a feeling that more could be done 
than was being done.  There was not 
enough time to go minutely into these 
estimates.  The National Development 
Council then took the view that we 
should try to increase.  Forty was a 
suggestive figure, suggestive of  phy
sical possibility.  It may be 30, it may 
be 40.  I cannot say even now on be
half of the Planning Commission after 
certain processes  have  been  gone
through.  There was a conference at 

Mussoorie.  The Agriculture Ministers 
were there.  This matter was discuss
ed and they came to  the conclusion 
that the increase  could  be  of  the 
order of 25 per cent, provided addi
tional resources to the extent of Rs. 
100 crores were found.  Then,  there
has been a further discussion.

Shri Feroze Oandhi:  Our  Food
Minister was also there.  The  Gov

ernment of India was* also a party to 
the conference.

Shri Nanda: Yes, I was also there.

Shri Feroze Gandhi: Later.

Shri Nanda: I was there from the 
beginning.  I put it to the conference 
that it should be possible for various 
reasons to increase production appre

ciably and considerably on the basis 
of the existing resources though cer
tain things more may have to be done 
which may require additional resour
ces, which may have to be\of a mar
ginal  character. ‘ There  Me  many 
things which can be done.  When we 
met the States, when we put  it  to 

them, we find that it is being realised 
that there is scope for increased pro
duction without increased investment. 
Take the proportion of the area under 
improved seeds,  for  example.  Thw 
does not require so much of money. 
It requires  effort  and  organisation.
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At the moment  it  is  about 20 per 

«ent.  Why should  it  not be  fully 
covered?  The programme is that in 
the matter of  rice, wheat etc.,  this 

should be done, and in this  period, 
we should  try  to  bring the whole 
area under improved seeds for which 
3. suitable organisation should be set 
up.  The  question  of  fertilisers  is 
there.  It is not only a  question  of 
artificial  fertilisers.  On  the  other, 
hand, they play a subordinate  role. 

The principal role is played by  the 
organic manure which is available on 
the spot, which is*being wasted now, 
and also organic manure which  can 
be created on the soil, that is, green 
manure.  This has been considered at 
very great length and the  represen
tatives of the States who  had  come 
to the conference have realised that 
much more can be done on this score. 
Then, there is the question of irriga
tion.  When we put up a  reservoir, 
we create an irrigation facility.  But, 
it Hakes such a long time to utilise it. 
Only if we are able to better organise 
the use of it, which we should do and 
which  we are endavouring  to do, 
that would bring up the fruition  of 
this aim of larger  production.  If 
more attention is paid to small irri
gation works  which  are  neglected, 
more water would be available. There 
are various ways of finding water for 
irrigation.  Several  methods  have 
been  indicated.  Short  term  credit 
that we give has not been taken into 

account.  There was a sum of Rs. 150 
crores.  More can be given.  I  told 
the Agricultxire  Ministers, let  them 
not think of this money for the five 
year period.  If they increase  agri
cultural production and if money  is 
required, they may spend it in three 
years.  And if as a result we get 30 
or 40 per cent, it should be possible 
for us to give more money  because 
that agricultural  production  would 
have created the means for any fur
ther progress, because it would have 
facilitated and eased our hands  re
garding  deficit  financing.  With  a 
large agricultural production, we can 
play with it  to  an extent.  With a 
large food production,  we can  give 
employment to large numbers of peo

ple, for what is needed for a man i« 
that he wants a little more food and 
some organisation  which  will  give 
him empldyment.  With this we can 
do  all  that.  Therefore,  resources 

should not come in the way now at 
this stage, and  if  the results come 
about the resources will be available.

I have tried to explain the increase 
in the target.  It has not  been  put 
down at 40 per cent in our papers.  I 
told the Ministers of Agriculture there 
also that what the target will be  is 
not something which should be from 
imagination.  A first indication  was 

given  of  the  physical possibilities. 
What will be the actual  possibilities 
will depend upon a proper assessment 
of the conditions in each State.  This 
is being done in State after State.  I 
think four or  five  States we  have 
considered already, and we have dealt 
with all these problems.

Shri  Velayudhan  (Quilon cum 
Mavelikkara—Reserved-Sch.  Castes): 
All these things are  in  the  report.

Mr. Speaker: He is explaining some 
of those points in the report.  If hon. 
Members are so impatient, they may 
be in the lobby if they like and come 
after the speech is over.  I am going 
on hearing comments and  I am not 
able to hear a word of what the hon. 
Minister has said.  Young  and  old 
alike are doing the same here.  I am 
really  sorry.  Hon.  M«nbers  must 
hear with patience.

Shri Chattopadhyaya (VijayavadaJ; 
On a point of information.  The hon. 
Minister referred to Sadhus when  I 
came.  I was very interested.  I would 
like to know whether  the  Mullahs 
and Padris will also be included.

Shri Nanda:  Does the Speaker want
me to answer  that question?

Mr. Speaker:  Not now.  The hon.
Member came late and wants to re
open the subject.  Let him note down 
the points and ask questions at  the 
end.

Shri Nanda:  I do not want to  take
much time.  There  are other aspects
—technical personnel, for example. I
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[Shri Nanda] 

am leaving this question of agricul
tural  production.  I  think  I  have 
dealt with it sufficiently.

Shri MoUaddin (Hyderabad City): 
May I ask one question about agri
culture?

Mr. Speaker: Not  now.  Let  him 
note down all the points.  At the end 
I will allow one or two questions.

Shri Nanda: There are two things 
which I believe are more basic than 
any others, two key factors for  the 
success of the Plan.  One  is  public 
co-operation, the other is trained per
sonnel.  Given trained personnel, all 
other things follow, and for that pur
pose  I acknowledge  the  fact  that 
there was not enough done in  rela
tion to the First Plan.  We came up 
against bottlenecks.  In the course of 
the First Plan we have been alive to 
the needs of the situation and as we 
went along we tried to make up those 
deficiencies,  particularly  regarding 
personnel at the middle levels.  Then 
we started looking  at  the problem 
from the point of  view  of the  re
quirements of the Second Plan.  That 
was in the middle of 1953 or so.  We 
considered for example the engineer
ing personnel that  is  going  to  be 
required in the river valley  projects 
over a period of ten years.  A very 
close study was made of  those  re
quirements from project to  project, 
the contents of the plans and in rela
tion  to  them the requirements  of 
personnel  of  different  categories. 
That was gone into and we have now 
got a fairly clear picture of the  re
quirements there.  Then thinking that 
it is not enough to have engineers for 
river valley projects—there are other 
engineers also, it is an  interchange
able category—in the Planning Com
mission we set up another committee 
for the whole of engineering person
nel, and that committee came to the 
conclusion that the figures  that  we 
kad first thought of or arrived at for 
the requirements of engineers of vari
ous kinds were imder-estimates, and 
they have made certain further sug- 
êstidhs for increasin̂g the output of

graduates and therefore also  of  the 
technical facilities  and  institutional 
arrangements necessary for that pur
pose.  The whole question of techni
cal manpower  is  being given  now 
close attention.  A special committee 

is being appointed for this purpose, I 
believe in relation to the Third Plan. 
We are thinking chiefly  from  that 
point of view so far as technical per
sonnel is concerned.  Today the short
ages which are being felt will  have 
to be overcome  by  some  kind  of 
accelerated  courses etc.,  in  certain 
directions, but so far  as the  Third 
Plan is concerned, there should be no 
excuse that we had not enough time. 
I have got various figures  of  engi

neers etc., required and what we are 
going to produce  in  the  different 
years, but I am not going to tax the 
time of the hon. Members with these 
details, and since I have taken a good 
deal of time of the House already, I 
would conclude so that I can listen to 
Acharya Kripalani also.

I have already mentioned the huge 
tasks that lie before us.  It  is  true 
that we have all accepted  this  fact 
that we have to develop  at  a quick 
rate, a rate which  is  commensurate 
with the needs of the people, a rate 
which will not look insignificant or look 

inferior to what is being achieved in 
neighbouring countries, a rate which 
will enable us to catch up with the 
more advanced countries.  The pros
pect before us, before this generation,, 
is such that without thinking of other 
considerations, of other small matters 
which divide the nation, this  is  an 

occasion when the maximimi  unity 
will have to be secured so that every
body in the country can give of his 
best towards  the successful  imple
mentation of the Plan.

Acharya Kripalani:  Mr. Speaker,
Sir, I wish that  Shri  Nanda had 
made this speech at the end and not 
at the beginning.

Shri V̂ yudhan: He  will speak
again at the end.

Pandit Thaknr Das Bharfava (Gur- 
gaon): It was very instructive.
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Dr. Soresh Chaiidra:  Vecy neces

sary.

Acharya Kiipalaiii: At least he has 

succeeded in one object, rnd that is 
emptying the House for me, and this 
includes even the Congress Benches.

I am a  lay man and  therefore 1 
speak with great diffidence on  this 
subject.  My diffidence is  increased 
because yesterday in the Rajya Sabha 

the Prime Minister has said the last 
word and when he says the last word, 
it is difficult to contradict him.  He 
has asked us to  have  faith.  In a 
crude age we were told that faith can 
move mountains.  I am glad that even 
in this modern age of  materialism 
and mechanisation, to which the Gov
ernment of India is pledged, faith can 
make our Plan a success.  I am un
willing to disturb this faith and the 
enthusiasm that the Prime Minister 
has called for.  This also makes it 
difficult for me to speak.  I only hope 
that the new faith that is demanded 
will not be shaken and the new en
thusiasm that we hope to create will 
not be damped by what I say.

We have to deal here with a very 
queer Plan.  We thave heard of plan
ning and planning is a scientific con
, ception. In a scientific plan there can 
be very little difference between one 
expert and another, because a scien

tific plan is based upon facts, upon 
figures which are undisputable.

An Hon.  Member:  What  about
faith?

Acharya Kripalani:  But  here, we
find that there are wide  differences 
among experts.  There were, at one 
time, differences among the members 
of the Planning  Commission them
selves.  Of course, as in other mat
ters, so in this, the  differences are 
somehow squared up.

With regard to  figures, it is very 
well known that the statistics of the 
Government of India are incomplete, 
and where they are not incomplete, 
they are  unreliable.  Whenever a 
Minister wants to fnake his proposi
tion, an̂d we face him with the figures 
given in official  reports, he at once 
says that the figures are not reliable. 
The Minister himself, says that Gov

ernment  statistics are not  reliabls. 
This Plan, is made on statistics that 

are incomplete, and statistics that are 
unreliable.

Then, about everytlhing else there 

are differences of opinion among the 
experts.  Take the question of finan
ces.  Increased resources from taxes 

are uncertain.  Internal borrowing is 
. uncertain.  As for  effects of deficit 
financing,  everybody  has his own 
view.  The foreign exchange position 
is precarious.  Foreign aid is abso
lutely uncertain, especially after what 
has happened in Egypt.

There are grave doubts about agri
cultural  expansion, on  which the 

Minister  at  the  Centre  and  the 
Ministers in the States differ from the 
luminaries of the Planning Commis
sion, and the Prime Minister.  Then, 

there is the  question of  transport. 
Anybody who knows any thing about 
our railways  knows that  there are 

not  only  natural  bottle-necks  in 
transport, but there are  man-made 
bottle-necks.  And  nobody beUeves 
that, if this Plan succeeds, transport 
be able to bear the  added  biirden 

that would be placed upon it.  Then, 
there are grave  doubts  about the 
availability of the requisite technical 
skill.  There are stiU graver doubts 
about the administrative  ability of 

our bureaucracy.

Then comes the question of nation
al enthusiasm.  I  know, in  India, 
national enthusiasm can be  created 
in no time.  It is very easy.  Talk of 
banning cow-slaughter, and you will 
have all tihe  enthusiasm  and  the 
money that you need from the Hindus. 
Say that a certain  book written by 
a foreigner is against  rfeligion, and 
you will have  all  the  enthusiasm 
plus riots and murders.  Talk of re
distribution of States,  and you will 
have all the  enthusiasm you need. 
But as for the Plan, I have not  seen 
much enthusiasm, except in two per
sons; one is lihe Prime Minister, and 

the other is Shri Nanda.  And I am 
afraid that  the  Plan itself  is also 
understood only in high quarters.

Now. let us see what are the objec

tives of the Plan as stated. Dy tne piam-
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[Acharya Kripalani], 

ners.  The first objective is a sizable 

increase in the national income to raise 

the level of living.  It it doubtful if 

a rise in the national income synchro

nises with  the rise in the level of  * 

living of the  masses.  We have not 

seen this to be historically true.  The 

second objective is rapid industrialisa

tion  with particular  emphasis  upon 

the development of basic  and heaVy 

industries.  The third is  large-scale 

opportunities for  employment.  The 

fourth is reduction of  inequalities of 

income and wealth,  and a more even 
distribution of economic i>ower.

There is no systematic arrangement, 

if I may say so, even of the objectives. 

The first, third and the fourth are the 

objectives,  and the second,  namely, 

rapid industrialisation with particular 

emphasis  upon  the  development  of 

basic  and  heavy  idustries, is the 

means to the  acomplishment of the 

objectives.

So far as the means is  concerned, 

there can be no quarrel.  There can be 

no quarrel with the objective of in

dustrialising the  coimtry.  I believe, 

n̂o culture and civilization can be built 
merely on  agriculture.  Industry is 

necessary even for agriculture.  Every

thing that we need for a cultured and 

civilised life, our libraries, our books, 

and our  buildings,  everything thkt 

makes for culture and civilisation, has 

to be obtained through industry.  So, 

there is no quarrel with the idea of 

Government to industrialise the coun

try.

But  the  question  is,  whether  the 

word  ‘industrialisation’  is  so  simple 

as our planners seem to think?  Are 

there different kinds of industrialisa

tion in the world?  There is one type 

of industrialisation which we received 

from the  West;  and  unfortunately, 

after the British dominated over India, 

our process of thinking has been west

ernised and we think that industriali

sation means only the Western  type 

of industrialisation,  that took  place 
towards the end of the 18th century 

and the 19th century after  what is

called the industrial revolution.  We 

seem to believe  that there  was no 

industry before in the world, and civi

lisation in the world began only from 

the end of the 18th century, and un

less we industrialise in the same way, 

we cannot be civilised in the manner 

the West has been civilised.

In the West in the  18th and  19tk 

centuries, there was one type of in

dustrialisation  and  in  the 20th  cen

tury,  another  type  came  into  exis

tence.  The first was through private 

enterprise, through capitalistic indus

try,  where  the  instruments  of  pro

duction were in the hands of private 

individuals.  The  other  type  was 

brought  about by the  communists. 

That was  State  capitalism,  in  which 

the instruments of production were in 

State hands.  There are certain things 

common to both these types of indus

trialisation, and these are the centra

lisation of industry and its mechanisa

tion.  These two things are common 

to both these types, whether capitalist 

Or state capitalist

I may not be a student of economics. 

But I claim to be a moderate student 

of history. And my knowledge of his

tory tells me that both these types of 

industrialisation resulted in great ex** 

ploitation  and misery  of  the  people, 

not  for  one  or  two  generations,, but 

for many generations.  We are fami

liar with what happened in the wake 

of capitalist industry.  We know the 

evils of capitalist industry.  It resulted 

in the poverty and exploitation of the 
I>eople not only in the home countries 

but in the  dependencies, in colonial 

countries.  We also  know that  the 

rivalries  that  this  capitalist  system 

created  among  the  industrialised 

countries  of the  West led to imperia

lism,  and the rivalries between  the 

imperialist powers led to the last two 

global wars.  We are  familiar "̂lith 

all this.

About State capitalism, as it deve

loped in Germany and in Russia also,, 

we have some knowledge.  In* Russia, 

people  had  to  undergo  great  suffer

ings.  Millions  were  liquidated  and!
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many; were killed.  Yet the problem 

of poverty has not been solved; neither 

of inequality.  Poverty is a comi>ara- 

tive term.  Where there is inequality, 

great inequality, we must take it that 

the  problem  of  poverty  yet  remains 

unsolved.  But leaving aside the ques

tion of poverty, there is no doubt that 

in the process of transformation this 

State capitalism has destroyed democ

ratic liberties and the freedom of the 

individual.

In many ways, we are a queer peo

ple.  We think that  history was not 

written  for  us,  that  historical  ex

amples do not hold  good.  We think 

that we will industrialise in the west

ern way, whether through private in

dustry  or through  State  capitalism, 

and there will be no suffering in the 

land.  We are naive enough to believe 

that in the process of industrialisation, 

there will be no misery for the masses 

, and  our  standards  of  living  will  go 

on  increasing,  especially  the  stand

ards  of living of the  lower classes, 

the standards of living of the masses. 

Planning  is undertaken  because we 

want to raise the standard of living 

-of  the  masses  and  not  because we 

want to raise the national income. If 

we want to raise the national income, 

there are many other ways of doing it, 

I submit that the identification of  a 

rising national income  with the good 

of the masses is not warranted in eco

nomics.  In England, in America and 

in  Germany,  when  national income 

was  increasing rapidly, the condition 

of the masses was becoming more and 

more miserable.  Our planners have 

very cleverly disguised this fact.  A 

rise in national income is not a rise 

in the standard of living of the mas

ses.

Anyhow,  our planners  believe that 

they are going to escape the historical 

consequences  of  centralised,  and 

mechanised big industry.  Taey believe 

that whatever may have  appened in 

the world, whether in the 19th century 

in Europe or in Bolshevik Russia and 

Nazi Germany, they will not have to 

bear the consequences of rapid indi»- 

trialisatoin.

Let us see why the poor get poorer

with the mechanisation and centrali

sation  of  industry.  There must be 

some reason for it.  I would submit 

to the Planning Minister that the rea

son  is  this,  that  mecĥ sation  re
quires heavy investment, as he him- 

seli has admitted.  Sometimes the in

vestment per  worker is Rs.  1  lakh, 

sometimes it is Rs. 50,000 or Rs. 60,000. 

Because so much investment per wor

ker has got  to  be put in  industry, 

n̂echanised  industry  means  large 

amounts of capital.  If large amounts 

are required for  investment, where- 

from are they to come?  They can only 

come from savings.  Wherefrom will 

the bulk of the savings come?  From 

the poor people.  When you begin to 

mechanise, you will have to put heavy 

burdens upon the poor people.

The Minister himself accepted  the 

proposition that the money would have 

to come from the poor people, from 

the masses, and not from the capita

list.  He himself said that most of the 

money would come from the masses. 

But can our masses, who, on the ad

mission  of  the  authorities  are  living 

on a sub-human level of  existence, 

pay?  Do you want them to give more? 

That the Government wants them to 

give is very clear from what, the Fin

ance Mmister did the other  day,  by 

putting  excise  duties  upon  cloth. 

Everybody,  except the most perverse 

and the blind,  knows that this  duty 

will come from the masses, from the 

general consumer,  and  not from  the 

capitalist.  You  cannot  delude us. 

Gandhiji once said: “Do not delude the 

people  by  ‘statistics.’ You  must state 

plain propositions  which every body 

can see and understand.” He must be 

politically, economically and national

ly blind who supposes that these ex

cise duties are going to be  Borne by 

the capitalist.  They will be borne by 

the masses wno can scarcely afford to 
bear them.

Remember that  even when appar

ently any amounts of investment come 

from the capitalists liiey come frem 

the masses because they  (the capita

lists) exploit the masses.  If the capi

talists give  to the masses gMd wagM
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and proper conditions  of living,  they 

will not be able to create capital.

Now, let us see historically how this 

capital formation was made possible. 

The first condition was the exploita

tion of the masses in the home count

ries and in colonial lands.  In colonial 

lands, exploitation  was made possible 

through political power.  In the home 

lands what was the condition?  There 

was not trade union activity.  I submit 

that those who want to industrialise 

the country on the  western pattern 

will have to put  checks  upon free 

trade-union  activity.  In  Gemany 

under  the  Nazis,  there  was  no  free 

trade-union  activity.  In the  Com

munist  countries,  there  is  no  free 

trade-union activity.  K we want to 

have  free  trade-union  activity,  we 

cannot possibly bring about centrali

sation and mechanisation..  If labour 

had been given the wages  and other 

benefits they  were entitled  to  in  the 

19th century, capital formation would 

not  have been possible.

Today,  there  is  even talk  of pro

fit-sharing in India.  When that comes 

I do not think there will be much left 

for Nanda or for T.T. to mop up. Our 

experience here also tells us that after 

independence, every  effort has been 

made to restrict trade union activity. 

The biggest trade union organisation, 

the INTUC,  is  kept by the Govern

ment and the Party in power under 

their control.  And there  has  been 

legislation, from time to time, to see 

that trade union activity is regulated. 

But I am afraid the Government, with 

all  the  faith  and  enthusiasm  it re

quires,  will  not  able  to  restrict 

trade union activity, whatever laws it 

may pass.  In the morning, we heard 

how even big officers were going on 

strike, and did not want to work. You 

will find it very difficult to have the 

investment you need, imless you also, 

like Pakistan, allow America to sup

ply you with all the money that you 

need.  Pakistan  wants it for arms. 

You may say that you  want it for 

economic  reconstruction.  You  also 

can get money from atoroad.

2 P.M.

Another  thing  necessary  for  rapid 

industrialisation is cheap food and raw 

materials.  Mr.  Nanda seems uncons

cious of the fact that at the end when 

the Plan had been finalised they foimd 

out that this (the plan) is not based on 

cheap raw materials and food.  If the 

production  of food  does  not increase 

and of the agricultural raw materials 

does not increase, the whole Plan will 

be  upset.  So,  at  the  last moment 

somehow a brain-wave came to them 

and instead of 15 per  cent they in

creased food production to 40 per cent; 

they  also  added  that  when  there  is 

this 40 per cent increase  there will 

be a 20 per cent decrease in the prices. 
Even  a  blind  man can  see,  none so 

blind  as  they  who  would  not  see, 

even a blind man can  see that the 

prices  of  agricultural  raw  materials 

and of food are  rising.  The recent 

rise has been about 25 per cent and 

more.  How the Government, how. the 

authorities,  can  propose to  increase 

(agricultural)  production by 40  per 

cent, and lower prices, by 20 per cent, 
in a country where agriculture is not 

a paying  proposition,  in a country 

where the average holding is not more 

than two acres, is difficult to under

stand.  The prices that are being paid 

today are not remunerative to the agri

culturist and the agriculturist is  not 

going  to increase his  production at 

the prices which obtained before the 
recent rise took place.

Let us now see if there is any. way 

by which we can  avoid the difficul

ties, the dangers, the poverty and the 

suffering  that  the  masses had  to 

undergo  on  account  of  these  two 

western  types  of  industrialisation, 

both  based  upon  centralised  industry 

and  both  based  upon  mechanisation. 

Can we take away this habit of ours 

of slavishly  copying the  West  and 

considering that everything  that the 

West  does  is  civilised  and  there  can 

be no civilised way other than theirs. 

This  is  something  new  that  has 

recently  come  in  our  national  life. 

We did  not think  so before indepen

dence; but, I th’nk, i-!depen-
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ênce we have become more slavish 

than ever before.

Gandhiji showed us a type of indus

trialisation  which  would  not  press 

upon the masses harshly, which would 

not  create  the  misery  of  .capitalist 

production or production  vmder State 

capitalism,  what  is  called  the  Com

munist or Nazi type.  Gandhiji wanted 

îecentralisation  of  industry.  His 

whole  constructive  programme  was 

based upon the  idea of decentralised 

industry.  Will  our  leaders  in  the 

Government  accept  it?  Today  they 

may say that the times have changed 

and they have gone beyond Gandhiji. 

It is open to them to say so.  But the 

whole  of  Gandhiji’s  constructive  pro

gramme was based upon the idea of 

industrialising  the  nation.  Gandhiji 

made charkha as the centre of his con

structive work; he made it the centre 

of  his  cottage  and  village  industries 

programme;  he made charkha  the 

symbol and  put  it  on  our  national 

flag before independence. He made us 

to wear a uniform that would imply 

that we wanted this kind of industria

lisation, and not the western kind of 

industrialisation, where the  emphasis 

is on big industry, basic industry or 

whatever you call it.  Gandhiji said— 

I am quoting from him:

“Khadi is the chief village in

dustry; kill Khadi a Ad you wiU kill 

the villages.*'

Again he said:

“To supply India  with  cloth 

manufactured  either  inside  or 

outside  India through  gigantic 

mills  is  an  economic  blunder of. 

the first  magnitude,  just as it 

would  be to supply cheap bread 

through  huge  bakeries in  chief 

centres in India and  destroy the 

feimily  hearth.  Millions  of  vil

lagers are living in enforced idle

ness for at least four months in 

the year.  The restoration of the 

spinning wheel solves the econo

mic problem at a stroke.”

He did not say have heavy indus

tries and big industries and the eco

nomic problem will be solved, but fie 

said hav̂ decentralised industries-

He said:

“Khadi  involves the honour of 

our  womenfolk.  Everyone who 

has any connection with mill in

dustry knows that women work

ing in the mills are  exposed to 

temptations to which they should 

not be exposed.”

I am only giving the briefest quota

tions from Gandhiji.  He wanted in

dustrialisation,  but  he  did  not want 

the  Western tsrpe of industrialisatiai 

to which our Government is pledged. 

However,  Gandhiji  was not a slave 

even to his theory.

Mr. Speaker: The hon. Member has 
taken half an hour.  How much more 

time does he want?

Acharya Kripalani: I think the Min

ister took one hour and a half and a 

leader of one of the opposition parties 

could take at least one hour.

Mr.  Speaker;  Shri  Asoka  Mehta 

spok̂ for a long time; some other hon. 

Members also.  I have no objection; 

let him take fifteen more minutes.

Acharya Kripalani; I am talking on 

fundamental  matters  about the Plan 

and  I. cannot  dismiss  then  through 

mere verbiage.

I  was  saying,  Gandhiji  was  not  a 

slave to  theory,  even to  his  own 

theory.  He recognised the present-day 

needs of modern civilisation; he knew 

that some kind of centralised produc

tion cannot altogether be  eliminated; 

but he also knew that it will be dis

astrous for India if big, mechanised, 

centralised industry were to permeate 

the whole life of India, in pursuance 

of merely material aims. The primary 

needs of the people he said must be 

supplied  through  decentralised  big 

industry.

2-08 P.M.

[Mr. Deputy Speaker in the Chair'\

Gandhiji  further  recognised  tne 

close  connection  between  ê nomics 

and politics, between  economics and 
social  life,  between  economics  ana 

moral  life.  Of  course, he' did  not 

like  Marx  hold  that  everything  de

pends  upon  economics,  but  he
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Gandhiji)  believed that there is inti

mate  connection  between  economic 

and  political  and  moral  life.  He 

thought that if economic and political 

power were concentrated in the State 

it would  be  dangerous.  Like Lord 

Acton  he  believed  that  “power  has 

the.tendency to corrupt and absolute 

power corrupts absolutely.” Ghandhiji 

said:

“Political power is  not an end 

but one of the  means to enable 

people to better their condition in 

every department of life.”

I want the Ministers to  mark the 

following  words  of Gandhiji  because 

they are treading a dangerous path:

“I  look  upon  the  increase  of 

power in the state with the great

est  fear,  because,  although  ap

parently doing good (in the name 

of the welfare State) by minimis

ing exploitation, it does the great

est harm to mankind by destroy

ing individuality which is at the 

root of all progress.  The indivi

dual has a soul but the State is a 

soul-less machine.”

These are Gandhiji’s words and the 

Treasury  Benches  follow  Gandhiji! 

The State having economic and poli

tical power would be obliged whether 

it likes or not to regulate the whole, 

me entire life of the community, even 

the thoughts of the individual.  This,

I hold, Sir, is inimical to democracy. 

Moreover centralisation of production 

will centralise  Governmental  power 

so that there will be no room for local 

self-government.  Creating pancha- 

yats in villages is merely  tinkering 

with the problem of local self-govern

ment, because there is no  economic 

life in the villages.  Why are govern

ment development projects not pros

pering?  Because there is no industry 

behind  them.  The  Government is 

confining  its  efforts  to  the improve

ment of the village without industry.

' The improvement of the village with

out improving the economic life of the 
villager is  an  absurdity.  You  give 

people schools but of what use if they 

are Irving: you can give them ideas 

of sanitetion but it Would be no use if

they  are starving.  You teach them, 

something about agriculture 'what that 

also they cannot utilise.

An.  Hon. Member:  Do you  have a
solution?

Acharya Kripalani: I have no solu

tion. 1 am talking of Gandhiji's solu> 

tion.  I thought the members would 

have  understood  this  by now.  If I 

had a solution I would have  been a- 

prophet.  I am only giving Gandhiji’s 

solution.  You  are much  mistaken it. 

you are thinking that I am giving my 

solution.  I  am  only giving the solu

tion of Gandhiji to those who consider 

themselves  as followers of  Gandhiji.

An  Hon.  Member: Gandhiji  only 

used to make suggestions.

Acharya  Kripala«i:  Why  did

Gandhiji talk of this decentralisation? 

Because, he knew the genious of his 

people and he knew the requirements 

of his country.

The question in India is not of thiŝ 

ism or that ism; neither of capitalism 

nor communism.  The Prime Minister 

is quite right when he says that he is 

not pledged to any  ‘ism’;  but,  I  am 

afarid he is pledged to the ‘ism’ of big 

industry.  The question of questions in 

India is the groaning  poverty of the 

masses  who  live  on a  sub-human, 

level.  Nobody can deny this.  This is,

I  submit,  due to  unemployment  and 

semi-emplojncnent. These are so colos

sal that  after 8  years the  Govern
ment  has  not  ventured  to  find  the 

figures of unemployment.

What do the masses of India need; 

or, for the matter of  that, what dê 

the masses of the world need?  They 

need—may  I  suggest  to  those who 

ought to know better than myself—re

munerative  employment;  they need 

social  security;  they  need  a  rising 

standard of living.  But there can be 
no  social  security;  and  the  Govern

ment has not tried it rightly ̂because 

if they had, they would have realised 

that there can be no social security, 

there can be no rising  standard d 

living, unless the quc«WBB  unem

ployment is solved.  As long as there 

is  wiemployment, as  long as there
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are  able-bodied  persons  who  are 

willing to work and do not find work, 

who  are  wasting  away  their  lives, 

whose lives are  absolute blanks,  as 

long as we hav̂ masses of people like 

that there can be no social security, 

there can be no rise in the standard 

of living.  It is a mid-day dream that 

our Government is dreaming. Unem

ployment is the greatest curse which 

India is suffering from, which indivi

duals  are  suffering  from,  which  the 

nation  is  suffering  from.

There  are  four characteristics  of 

big industry, centralised industry. The 

first is large investment, to which  I 

have already referred.  The second is 

ever-diminishing  human . labour per 

unit of production.  The third is that 

the purchasing power does not keep 

pace with expanding industry.  And, 

the fourth is the rapid exhaustion of 

natural resources of the coimtry. This 

is  so  rapid  that  future  generations 

may be impoverished.

I  am  now  only  talking  of  the 

second,  it  is  that  ever-diminishing 

human labour is needed per unit of 

production.  You  are  introducing  a 

plan  which  will require ever-dimin

ishing himian labour per unit «̂f pro

duction.  You  will  industrialise;  you 

will first mechanise.  After mechani

sation  what?  There  will  come  ra

tionalisation which you cannot resist, 

which you  are not able to resist  in 

the textile industry.  After rationali

sation  will  come  automation,  where 

the  workers  have  only  to  press 

buttons.

Take the instance of the cloth in

dustry.  The  cloth  industry  between 

1948 and 1952 expanded greatly. New 

factories were opened; investment in

creased by 54 per cent.  Yet, the total 

labour force actually diminished.

The Planners appointed committees. 

They appointed the  Small  Scale In

dustries Board. What was it to  do. 

It was to furnish a programme  for 

village  and  small-scale  industries  so 

that the bulk of the consumer goods 

in coDimon demand may be provicted 

in the village and through small-scale 

industries.  Secondly, it was ,to plan 

80 that the employm̂ t provided by

these industries may progressively in

crease.  The Karve Committee made* 

recommendations  on  these  points. 

What did the Committee say?  It said 

that all additional demands for con

sumer goods arising during the Plan 

period should be met as much as pos

sible through the expansion of house

hold and hand production;  and, that 

until unem̂)loyment was liquidated or 

brought under control, it was neces

sary  to prevent competition betweoi 

factories  and  hand  industry.  These 

objectives were endorsed by the sta

tistical expert of tiie Government of 

India,  Mr.  Mahalanobis.  Yet,  what 

does  Government do?  On the  one 

hand, they are talking of the Ambar 

Charkha and, on the other, they want 

to  mechanise . the  handlooms.  Shri 

Nanda  talks  of  the  Ambar  Charkha 

and Shri T. T. Krishnamachari allows, 

mechanisation of handlooms.  It is a 

very good division,  not only of the 

loaves and fishes of office but also of 

functions.  One  functicm  contradicts 

the other,  and yet we are  told that 

the Cabinet is  not a  body divided 

against itself.

An Hon. Member:  What  will you
talk of?

Shri  Tek  Chaad  (Ambala-Simla>: 
We. have had a diagnosis of the disease 

but what is the cure from your point 
of view?

Acharya Kripalani: I say  you  are

not  listening  properly.  I  suggested 

that the cure lies in decentralised in

dustry,  wherein  people  can  produce 

for  themselves,  where they can  em

ploy the leisure that they have, where 

they can create wealth for themselves, 

where every house will be a factory 

and where  every village  will be a 
factorj\

I think you are a newcomer to thP 

Congress,  because  all  old  Congress

men know what we have believed so 
far.

Shri Tek Chand: i may be a d«w

comer but I am ̂ not an outgoer.

Acharya  Kripalani:  You  will  soon
go away.

Sir, this shows our friend has never 

known  what  the  Congress  policiefi
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were, what toe Congress stood for.  I 

jdo not know whether he wears khadi. 

■What is khadi  except a  symbol of 

decentralised industry?  If it is not, I 

say, it is humbug; it is camouflage. It 

is insulting the nation if you go in for 

khadi and yet do not believe in it.  It 

is the policy of your party and  you 

.do not beUeve in it.

An Hon. Member: You say it with 

ranger.

Acharya Kripalani; I do not say it
with anger.  If you do not disturb me 

you will find that I will give argu

ment.  I won’t be angry; but if you 

disturb  me,  I  shall  give  you  in  the 

same coin.

Seth Ĝ vind Das: Gandhiji  never 

.did it.

Aehaiya  Kripalani: I  am  not

'Gandhiji.  I am sure you never sus- 

I>ected  me  to  be Oandhiji.  If  you 

did I would at least try to irise to that 

standard.  Have you had any suspi

cion?  Gandhiji  had  no  suspicion 

about  me.  If  I  had  been  Gandhiji, 

where would have been  the need,  I 

ask, for Gandhiji? (Interruption).  *

Mr. Depnty-Speaker: The Chair has 
another  concern  because  the  hon. 

Member’s time is up.

Acharya  Kripalani: I  am  very
anxious to finish soon because I have 

not taken my lunch, and the hon. Min

ister began his speech in order to de

prive me  of my  lunch—̂he  does not 

believe in lunch.

Shri Nanda: The Minister has not
yet had his lunch.

Acharya Kripalani:  The question  is 
not, as is usually posed, of the rise in 

•national or per capita income.  What 

is necessary is to raise the income of 

the lowest income group, namely, the 

masses in the villages. That is to give 

them  the  things  they  want.  Help 

them to produce  those things  them

selves, Even the last Finance Minister, 

m hî last Budget speech was cons- 

traineil to say:  “Increase in the na

tional income  or  the  per capita  in

come will avail little.  What is needed 

is to raise the level of income of the 

lower income groups”.

That this has not happened in the 

First Five Year Plan is plain from the 

fact that though the national income 

increased  from  Rs. 9,200 crores • to 

Rs. 10,800 crores in the last five years 

of the Plan,—that means an increase 

of about 15 per cent—̂there was little 

increase in the income of the lowest 

group in the villages.  We cannot be 

deluded  by  figures,  but  even  the 

figures go against you.  We see in the 

village  the  same  poverty  as  was 

before Independence.  The average in

come is estimated to have increased, 

according  to  Government  estimation, 

by three to four annas per head per 

year.  If we give charkha to a person 

in a viUage and make him work for a 

day, his income will be 12 annas on 

tiie Ambar Charkha.  The First Five 

Year Plan, today we are told, was not 

a Plan but was only laying down the 

foundations.  However  this  is  the 

increase in income.

I am talking of Gandhiji; but I do 

not suppose you expect in the Gov

ernment  people  who  are  ultra- 

Gandhi-ites;  at  least  you  cannot 

accuse Shri B. C. Roy to be an ultra- 

Gandhi-ite.  What does he say?  He 

says that we must plah for the needs 

of the villagers, for their village en

terprises.  He says:

“We must plan for the needs of 

the villagers, for their village en

terprises, the need for raw mate

rial,  improved  tools and  cheap 

power.  We can thus estimate the 

supplies that  will be  needed of 

coal,  iron,  steel,  machines  for 

making tools, etc.”

Heavy and key industries must be 

developed mainly with a view to help 

decentralisation which alone in India 

can  cope  with  the  existing  colossal 

unemployment.  We must not estimate 

in  terms  of  factories,  miUs  and 

machines  nor  even  in  terms  of na

tional or average money incomes but 

in terms of the supply to the villager 

of his primary needs.  These he can
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produce  himself or  in the  village 

without much capital He needs these 

things immediately. All our emphasis 

must, therefore, be on production for 

immediate  use if  the standards  of 

living are to improve in a short time. 

I think this is very clear.  What we 

want  is  immediate  improvement  in 

the condition of the poor.  (Interrup

tion).

Mr. Depaty-Speaker: There  ought
to be no interruption.  Let the hon. 

Member proceed.

Acharya Kripalani: I  don’t  mind

these  interruptions;  I  can  answer 

them.  My  difficulty  is  I  am  not 

allowed to hear them.

Mr. Depnty-Speaker: The

Member must wind up now.

hon.

Acharya Kripalani: Heavy industry
must  be  developed  according  to  our 

capacity.  This  will  bring our plan

ning to the level of the money we can 

raise and invest without having  re

course to deficit financing which may 

lead to inflation,  of which  there are 

clear signs already,  except for those 

who would not see. Prices of food and 

other basic commodities have recently 

increased by 25 or 30 per cenl.  The 

price index that Was considered rea

sonable after  the war,  at 200,  and 
which was increased to 300 after the 

devaluation of the rupee, now stands 

at 408.

There are other advantages of de- 

c«itralised industry;  they are social 

and moral, into which I need not go 

because  the  hon.  Deputy-Speaker 

wants me to finish.  It  (decentralised 

industry)  would  avoid  also  unequal 

industrialisation in different areas and 

in different States.  I believe that if 

there  is  unequal  industrialisation, 

there will be many more quarrels bet

ween (̂fferent States than have taken 

place  about  the  reorganisation  of 

States,  In  decentralised  industry 

there will be no unequal industriali

sation in the different States because 

every home would be a factory and 

every village would be a factory.

There are certain  objections raised 

against decentralised industry.  One 

objection is that there will be no mass- 

production.  This  is  very  strange. 

When masses  produce,  what will  it 

be?  It will be mass production. Fur

ther, production  can be  mechanised 

through electricity and you will have 

more than what you need.  Then there 

is  anxiety  about  the  consumer’s  in

terest.  The consumer’s interest comes 

in  only  when  decentralised  industry 

is concerned.  The consumer’s interest 

does not come when big industry is in 

question.  The consumer’s interest is 

not thought of in Government mono

polies.  On the last occasion, the new 

Finance Minister never thought of the 

consumer’s  interest.  Congressman 

after  Congressman pleaded  for the 

consumer’s interests, but the authori

ties brushed aside the plea.  The Con

gress party had to vote as one man,, 

ignoring  the consumer’s  interest.

Then we are told that we have to 

utilise technology and science, as  if 

technology and science  ,canbe utilised 

only  through  big  industries. 

Science  grew  in  small  laboratories; 

you can make use of science for home 

industry  and for cottage industry a» 

well as for a factory. As for mechani

sation,  you  can  have  mechanisation 

also for home industry.  There is no 

objection  to  that.  Gandhiji  never 

objected to it.  Let electricity be sup

plied cheaply to every home and you 

will have mass  production,  and  it 

will  also  take  away  the  drudgery 

of the home worker and the village 

worker.  There is no harm in the use 

of technology  and science,  but  in 

this atomic age it may give not only 

more  production,  but  also  the  atom 

and  hydrogen  bombs.  This  over

praise of technology and science comes 

rather  too  late.  Sometimes  we  talk 

of the horrors of the atom and hydro

gen bombs, and the nuclear weapons, 

and sometimes talk of increasing tech

nology  and  science,  as  if technology 

and science are the summum bonum 

of  life.  There  are  better  things; 

there are more things in heaven and 

earth than mechanisation and the use 

of  science  and  technology.  Yet,, 

science and mechanisation could, as I
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;said, be used in the service of cottage 

industry. ,

There is one thing more which our 

planners  must  remember  and  which 

they forget.  This may ruin our coun

try.  I warn them.  However you may 

try, there is no place for private in

dustry in India.  You will have to na

tionalise industries because our indus

trialists have not the requisite capital. 

Private capital cannot come up to ex

pectation in the Plans you have; pri

vate  capital is also too  selfish.  You 

will have to scrap this capitalism.  If 

I am to believe you after the present  ' 

Five Year Plan, forty per cent, of the 

industries  will  be  in  Government 

hands and after the next Plan, forty 

per cent,  more—that is,  eighty per 

cent, of the industries will be in Gov

ernment hands.  I say this it is very 

dangerous.  As I said on another oc

casion,  we  are going  towards  totali

tarianism, when we put in the hands 

of the Government such a big portion 

of our economic life.  Capitalism  is 

not going to  prosper in India;  it is 

impossible with the kind of capitalists 

that we have, who take away about 

Rs. 200  crores  every  year  from 

income-tax.  There will, therefore, be 

progressive  nationalisation and  this 

nationalisation  will  give  the  State 

.  combined  political  and  economic 

power and this combined political and 

economic power will drive the country 

to dictatorship.  Signs of dictatorship 

are already there.  We have got one 

party rule;  we have” got  one party 

leader.  The cult of personality is al

ready there.  I do not blame anybody 

for  this.  The  cult  of  personality  is 

very natural here.  We worship idols, 

stocks,  stones,  trees,  cows,  buffaloes, 

books, tombs and what not.  If then 

our people worship an intelligent per

son who is considered a world figure 

it is nothing unusual.  Even if people 

were to consider him an avatar, it will 

nbt be strange, because, we have all 

sorts of avatars from machcha, kach- 

cha, vardha,  narasimha  to Buddha. 

In iKis land, there is already too much 

llero worship.  In such a land, if we 

put ^wer in the hand of one man,

economic  and  political  power,  we 

know what will happen.  With all that 

power, it is absurd to say that there 

will be no dictatorship.  Thank God, 

our Prime Minister  today is  a mild 

type of man.  He takes time to decide; 

he is even called a wavering Hamlet, 

though  I do  not believe it.  If any 

powerful person comes here...........

An Hon. Member; Why  not  you

come? (Interruptions)

Mr. Deputy-Speaker: Order,  order,

Let the hon. Member conclude now.

Acharya Kripalani; If  c0ly  the 
Chair allows me to hear what these 

people say, I will reply to them.

I Was saying that if a powerful and 

ruthless man appears  we  shall have 

dictatorship. The cultural fife, artistic 

life and the  intellectual life of  the 

country  are  all in  the hands  of the 

Government.  The  Government pub

lish  the text-books.  The whole  of 

education is in their hands.  They are 

wanting  more  and  more  every  day. 

This will bring about their fall,  and 

with  that,  unfortunately,  the  fall  cd 

country.

 ̂   ̂ ̂  ̂  ̂I

3̂̂   ̂  ̂   ̂  ^

 ̂^  t,  ̂ ^

If 3TRT ̂  ̂  I  ^

TO   ̂  ̂  ̂  f

 ̂   ̂   ̂   ̂   t I

Acharya Kripalani: No  honest  man 
can differ from that if he is a Con

gressman.

Mr.  Deputy-Speaker:  The  bon.
Member may  listen patiently.  ’
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iftfvST TRT :  ̂ %

TRTTir  ̂  t  ̂    ̂  sfr %

 ̂  qr srf̂ mfer f̂irr t i 4 ^

 ̂  ̂  ̂  ̂  ̂  ̂I

I  ̂ f̂ T̂ TFft ̂  T̂T̂ ^

 ̂  ̂   ̂ t   ̂ ^̂rrft

 ̂  'TT =5Rf ift jfV% t̂MT

 ̂ % TlrlMflT̂  ̂  I,   ̂  ̂ ^

 ̂ I I  ^
"blowing hot and cold  in  the  same

:breath ^

 ̂ T̂RT

*tY %  ??1t  ̂Ri41'Tf)

% ?rf̂rfT̂  ̂   ̂  ̂  I ^

%  5TTHR Mp c|-ci?T̂n'd  t  I  ^

qtr  ?rf̂   q fr ̂  ̂  ̂   t  ^

«i l®fTl f̂TrFft   ̂«T  •rf̂cRFRfŶ ̂ I 

W % '̂hmI’II  ̂ ̂  oHM T̂THT %

 ̂ f̂ FT  TRT «FT

I  ̂ 5̂57̂

 ̂ >d»̂  ̂  SfT  ̂ ^

whr f  ̂ t ^   ̂  ̂  ̂ 3̂#̂ ̂5nft 

>̂ft I  ^ jftf̂ ̂

f̂F̂rT   ̂I  ̂ %

f  ^^5T ̂ 5ffq f^^

n̂̂iTl  ̂  ̂  f f̂tr  ̂ ^

 ̂ w ,   ̂  t

f̂iR̂ TH  ̂  ̂  ̂  ̂ 3p̂  ̂ 

 ̂   I A iTT̂ 5T5 3FT?: ?T̂ cT̂ «t»?!H I

'*̂ip<ii  ̂'3fî <1̂  ̂ ^

t ̂  ̂  wp'   ̂ ?IV?: ̂*Ts

 ̂ ^   ̂ r̂<rTl  ̂   ̂  ̂ ̂ ?|̂

 ̂ ?n̂ T W  % gKT 

% ̂  m 3Ftf  5TPT ^
■̂hft I 'd̂l %■ ̂ TPT ̂   ̂ ̂

 ̂  ̂ ĉfîif4.'̂T t I 

 ̂ *h" f̂fWPT̂FBTR  ̂ >i.gn f̂ifl

‘<TT fWpT ̂    ̂ ̂  t

 ̂  s<?t 5TFr̂ t, ^   I  I

^ tnTHPft  ̂ % ŝrPfTT  f ^

?FP:  ̂  ̂   ̂  ̂ w   ̂  ^

?ft̂  f̂r̂ d   ̂'̂T»rtl o  I

n̂??i  ̂  ̂  ̂  ̂ 5̂̂fW N̂ft ^  

visf̂ +̂'dr t ?ft?:  fR̂ p-

«nrf  ̂  ̂ 3r̂TrT f i atst r̂f̂

t̂HV ̂  dr ̂  ̂  ^

w^m I

«fr 5̂  ̂ ̂   ̂ T(ft  ̂  qr «TT5r 

T̂r̂RT ĝn" I  ̂ ̂  ̂  ̂ TRT ̂ TTW  ^ 

3ft  ̂%  ̂  ^  

3nTR frrt̂fiT̂

1̂ m’<̂1ĥ (irf̂ftiT̂ ̂ nr̂ TTT̂) 

?ftT rft̂RTT  I A fHt  ^

3rr̂ 't>̂»i'i  ■̂ijocti p"  I ^

 ̂ qWrr  ̂ # R̂Ti.   ̂  ̂ ^

I I   ̂ ^

 ̂ M'̂Tkl   ̂ ̂  ̂   ’WN̂fn̂

 ̂ 'T  ̂ ̂ *T T̂?f   ̂ ^ 

5̂̂  ^ »M-Ni>̂’̂dr t I

W  iftr =  ̂3it  ̂ 5T  ̂ ̂ f , 

f ̂   ̂jft̂TRw jT̂  ̂ ?rf̂  w m ft

I I w f  ̂p ’  ̂   ̂ ?fk  ^

 ̂ V̂irfiiTi' %   ̂srwFRTUT  ^

f̂ r̂r I I *T̂ ̂  q  ̂̂  # ?n#  %

 ̂ yrd̂r<i  ̂  f  ̂,  fsR %

JT̂ 5?̂'  ̂feft WR ^

 ̂ 5FPT  «TT—  ̂ ^

•T§ ̂  I  ̂  ̂*T̂ *Wr,  n̂*>d

r̂m *TT ̂ftX  ŜTPT %  ^

f̂t 5TT̂ ?TT# ?rrT ̂ TT̂ ̂  ̂ TTcft f I ^

F̂ithRf ̂  ̂  t?nr̂+  ̂ tfwF̂ 

(srM )̂ fw  ̂  qrr

^ F̂>PT 'TR̂  ^ ^

T̂ffTSf 3TRr fiT  ̂ I  ̂  <yrd<rd ^

 ̂  A  ̂   ̂  ̂ ^

3TT T̂  ̂ I   ̂TO ̂ nW*T  flTT ft? ̂

# ̂  ̂  irm ̂  I I
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[  ̂  TRT ]

TT   ̂  ̂ I 

% ’m +̂icTi  ̂  ?rr̂ T 

 ̂  iA<   ̂ ̂ ̂  ̂  fi!%, ^

% felT  I

 ̂ 5RHT %   ̂ ̂STPfhSH

PfiMl  ’T?! ift̂FT % MIki ^

^  #?TTf̂ ?TTWR: ̂   STF̂ ^  

%  f̂ TW  ̂ 3̂TRft t  I

 ̂ # *610̂10 ^

STRT  % ?rf̂ TfW f̂fT̂ ^

 ̂ ?rr̂   ̂  snrrT  fw   w   i 

^«irf  ?fhr  5̂Fî  ^

% ÎFT 'H  ̂  ^

 ̂   ̂  ̂ ^

qr ^    ̂   5Tnft  ^

75̂  I f%  ̂   ̂  ̂ W

 ̂ ?̂?ft  ̂ T̂TTOTt  % STTT I ^

?nft fR" ̂    ̂  ̂   ̂ l?rr

I; ?  T̂ TT  ̂ % îTW *f fwt ̂

<Tfnr̂ ff   ̂3fr f̂ T̂ fiT, t

 ̂  *11*̂+1  f I  ̂ f̂T”hft

•
“The general consensus of opi

nion at the Conference was that 

the teaching  of English  should 

be compulsory  at the secondary 

stage as well as the middle,  the 

senior basic or the  lower secon

dary stage.  It also agreed  that 

the teaching  of English  should 

start in the same  class in basic 

and  non-basic  schools.  It  ŵas 

recommended that steps be taken 

to ensure that by the end of the 

secondary stage students  acquire 

an  adequate  knowledge  of 

English to enable them to receive 

education through English  effec

tively at the university stage.”

sit  «|HRI  f̂TR*hr  ^

■  mriSf t I  t  3rrr  #

f % 3TF̂  ̂  ̂

TPfhT %cRT ?TR  ̂  ̂  fq- # 

Wr̂rfTT̂ T̂HTiff f  ̂ 1̂   fWT 

 ̂  flf̂rrnT «TT,  ̂  ^

11  #■ ?rnr % f f%

5TF̂ T̂?rf % 7̂̂

 ̂ fwr ̂   ŷ mrr t, 

^  f̂ rw ̂  % fk  ̂11   ̂?rf?Tfw

ftlW  #'   ̂  T̂PftT

^ ^  ?rnf|7f 

?iî ̂ ^Rrd) 3RT Trnft̂r—

 ̂ %■ ̂ifnq̂ nl  ̂ ?rnr ̂  i  ^

 ̂  Pi«iq’ ̂    ̂\

mmm ? ^nwf  ̂

 ̂  ̂  ̂ t,  ̂ % f?7Tt

 ̂ mWR" ̂   t,  T̂TT mwfrr̂  

3?TRT?ff  ̂ihrhft ^

T̂Zf— «<HKI   ̂2TT

?   ̂ 5TT̂   irrnrr  f,

rff T̂FT  ̂  ̂ 5TRf >̂TT

% ̂  ̂  55TT# % ̂   ^

?rnT  ?riTT —̂ Hâ di  5TRT 

 ̂  ?rnT  ̂ I",

?rT?T r̂t̂ WFT  ̂ ̂ w

 ̂ w   WT  ̂ "fT

{̂ r̂fer̂ ŵ n̂rt)  5r ?t'

%  W '̂fV n̂̂vFTcfT PhHH 

t I  ̂ cHTnC +fH %

WT  ̂ f̂RTT  ̂   ̂ cftŴ

Crnr ?fhr  ?rrT % w v^

w m ^   ̂ ̂  ^

r̂i% al9a<. »T  ̂ ̂ Ni»7idl I

 ̂ % ̂ 5rf?rf̂ ̂  ̂  ̂spTRfT ̂  5TTWr 

% T̂PTift ^   afTT

 ̂  I   ̂   ̂?rrT

vnrPTV T̂?T «n <»fT   ̂I
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3ft  jsfr ̂  ̂
?fk ̂    ̂^

 ̂  *rrr ̂tpt

f,  ̂ TT  ̂ %  JTl%̂fr %

 ̂;sft t,  ̂ ̂

55IN ̂   T̂W ̂  I

% 3jTt ^—»T ?ft

Tm 5T   ̂-

% 3?TT 1 # TT̂  r̂mff ̂  

 ̂^  ?rft̂

 ̂  ̂  # fefr   ̂?T

fwT  Tffriff % f̂phr r̂t  ^

zpfr̂  t’ ̂  f ̂  ̂

 ̂  ̂I

T̂Ht iĥiRT ̂  ̂  ?ft

 ̂  r̂?*rr =5*7̂  | 1  cTO ?ft 

w n  5̂?  ̂ îw  t 5q̂

I  *Trî
3̂̂  ̂    ̂   wmr ̂  I \

 ̂ ̂  ̂ingT* ĉ«f>̂ ̂  ̂  irr̂ p̂RKTT ̂ I 

^ ̂   ̂̂ TRRT t, ̂

fR  ̂  ̂5ff ŴR'crH zr̂ % 5irr  *?t,

T̂7T̂-3nf̂ % ̂rr̂ ̂  ̂ Îtjpt f%̂TT <rr 

'FSr̂ ̂  % RTafRT  ’rftr *̂*iO 

ITR ̂   "JTT̂ SHT̂   ̂  FTPT 

OT   ̂ ?TrT f̂ T %   ̂ TT

HW»TT T̂T̂ f I  T̂N ^

f,  t̂fr ̂ nm %  | 1  ̂ vrrvt

 ̂  I  i%  f  ̂,  JRHsV,

^MilcH,  T̂Tf̂,  TO?, 4̂r1lfT̂*4,

 ̂ T̂3T vrrniff % ^̂TFT 'TT  ̂  ̂ % 

f̂T̂rrtoff  ̂ WTT   ̂srnr  ?

«TFT  ̂ I, eft «TTT ^

 ̂ P̂TtvTrTT f̂R"9FT Îril  ̂I

 ̂  ̂qt#  ̂  ̂  TTiir

T̂ I  ̂ 5PT̂ f̂FiTT, ̂

rTT̂  ̂ VtfsRT̂t

Ttrm̂ T̂ TO I  T̂̂ft̂rr   ̂ P̂'ht ? 

?T?ft3rT 5Tf PH+tii  5ft  ftr̂t ̂ nnr 

ITOT ?   ̂ ffRiAT «TT-—̂  ̂

r̂r,   ̂̂  ̂ %" *T3̂ ̂ nr*ft f̂rryr

'>T|TTO ̂ 1 zTf ̂  ̂ f?Fnx”ftir ̂

 ̂  ̂  ̂  ̂  TFnT ̂ ?nf̂

 ̂̂  ̂ f+â ?TRfeff ̂  I
4 ' T?: % ̂ TP̂    ̂Jirff

1  JfftTff % 3fr 

|t̂ ft % f̂ RR f ̂

 ̂̂   >TT̂T̂ % "̂ft  ^
r>i»f*t̂  ̂ ^

 ̂?PTR feqr | icft 
<rf̂ ̂rnr wft T̂ n̂fhr zft̂FiT ̂ ?rrf̂ 

% m̂, m

f ̂ft  f̂rWt ̂  ̂ ?R- ̂  I

 ̂ WT  ̂  |s: «mnT̂ ^ 

«n̂ ̂ ft̂  t cR  ̂ ?rnr t̂ct

 ̂̂   I

 ̂ ?fh5RH wt t| t

T̂TT̂ vrmf % in ^ % ?R 

?T̂ f̂l̂l JTT̂   ̂IRTPTV,

 ̂ F̂TTf %

yRfsh" 'iiHid  ̂ % ̂ nr?̂, >s»i«̂l ^̂rr R̂ Ri 

t  ?  >dH4i  ITrZRT

?RR>R  ̂̂  3TR ̂ TWr I I  ?rrT

^ ifhRT  ̂ mt̂ <   ̂^

WT ̂  jjt̂  ̂  ^  %

fsRft ̂ ^ ̂
?TRR̂ n>̂ t  ̂ ̂   ^

TOft̂   +<»lT  f ̂  t+m+ti 

TOft̂ T̂  ̂ ?n  ̂ MR'd>T TiTPTnff ^  

fSRTT % JTTtJHT 5TTT ŜTR  ̂ I ^  

F̂T̂rr TO r̂f̂  ?  ^  

*n̂  ̂   ̂  R̂rft nif̂  f% 5*r 

apT  vTFmr 1  4 #

«ir«ft ̂  5TR ̂  *T̂ ̂ vî  f̂ R srr̂  ̂

q5t WRpn̂   ̂̂5̂  >ft f̂irerr VT

irroTRrf̂ T̂  ̂1 5tTT??T̂ |̂ 
 ̂  5TP̂ 5̂ ̂ T̂ pmT  ^  I 

 ̂   *fV f̂rerr ̂  wr̂jw 5trt #

 ̂I 5tTT  R̂ ̂
 ̂ ^ I, 2T̂ f̂ -
fvTTvTiTt ? f̂rerr  ̂wranr  ^
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[ ]

Tfrnu  ̂I t

*ild ̂ m I  ̂'cFT srpt̂

 ̂  ? '*rr̂ ̂  sTF̂ ̂    ̂ I

 ̂   ̂ 'T̂ 11 ̂   srn̂ft̂

>iwr5fi ̂ftrmm4\ % ?rrw %  ̂ 11  •

lifW  %   ̂  ̂ t irfe

fw  w    ̂  ̂ %

?Tc*RT HM+ fro t  •

eft ̂  WT f̂WT^

I   ̂ ̂  ̂  ^  ?P«ff

 ̂   ̂  ̂  ̂jTT̂ ̂  ̂  ̂  Mî

^   ̂ŵ pm %  ̂  t  I  ̂ ^

?Tî ̂ ITK ifii'jH %

%  f̂r̂TcTT #  T̂̂ qTWFT I

 ̂  inĝ mr #

?nft 3 îf̂   ̂  t  I

'iT̂ c!%  vrnrr «pt ?̂iiPf*f»

itotte  % ?F«r ̂  ’TfbTpyr

# m̂r #' t̂TR ̂  w f ?fh: ̂ 

n̂raRTT i f̂ «RT

#?nf̂  ?ftT f̂ %srr

 ̂ % fW  ̂  ̂ ?#3ft %  ^

4T̂RT  'rt I w  ̂

 ̂ ̂ f% ̂   ̂ wrw*T ̂ hhI

Tfn  ̂T̂  ^  «rf ̂  f̂Tirf'jr

I  ̂  ̂   TO ̂  w  f

ftfi  ̂  ?n??rn:  ?n̂ m^RV̂  qr

sRtif ?fV̂ î<«n ^wr  ̂   ̂ T  ̂f

 ̂   ̂  ̂  «TT  ̂  ̂^

t̂N"  wrr  ̂  V77TT r̂f̂ , 

t̂rr mf̂ R̂T W ̂ f% 5FR   ̂

'tN’ ̂ <if wrr ?F«ff ̂  frnrW ̂r?t %

 ̂  ̂ vFtr -mv  ̂  ̂ ̂ w

ermw ̂  ̂  T  ̂ ̂  r̂mV I ^

ir«ff %   ̂ TO TT  ?T  ̂^

 ̂R ̂  apT STO %rR7fw ÎR  ̂  I  I

«TR f JT ̂ P«ff ̂  HtH?®!  ̂  ̂

 ̂̂   r̂r$ ̂  ferr ̂  *i% cffsRR 

 ̂?rff  d̂twr  ̂ r̂rWt ?fk ^

^̂TTT   ̂ T̂T̂JW  ?RT

TWhm R̂TFIT =̂ T̂ f 3̂̂  ?TR̂  

?Tl|f T|  ̂I w  TO

 ̂I   ̂̂  ̂  f̂TirW ̂  I w

TO  ̂ 3̂gr̂  ̂ ̂  t f¥  W3ft ^

f̂rerr "f»r  «<*i'i5 i

 ̂   ̂ 5̂0f<5i  ̂ frfW  I 5T 

JPTT «TT I t' # 5T̂ W  ̂ T ?  ̂# 

 ̂  *R

=#ft f  ̂ wft ĴTT̂  ^

?̂1lfH«t»  f̂f̂FT >d»1«!ri fWPl  d̂*fl

 ̂  1̂   ̂   #?nf̂

q̂?ftfiT«f  % F̂«T w

^̂ R ̂  ̂  f ?rtT viH+l  ?RT >TP̂ 

 ̂ ^   I # # ^

\j»f+T r»id»fl r̂®TR̂rt ^

?TRt '̂ *̂fl >rrTT ̂  I 'd̂')n  c«?>ln'T>̂

?PT ̂ Tpft ̂TFTT ? «RT fw t 

 ̂ ̂   ÎTT  ’dn+l  îe’HT '*Tt  ^

I   ̂   'R  f̂ T  ̂ tm f̂  %(\t
 ̂̂  I ̂  =<1̂ >Tm

% ̂ TT̂  ^  t, 5ir̂  % §TRT

I ftiT ̂ ̂  >i*1*hl ̂ Prft ̂ TNT

*R  ̂ ̂'sftr% f̂^H

 ̂ f I  *R Ŝ̂ TT

1 f̂Fn?V mm^ qfr qrr ̂  11 

 ̂ % 

-̂̂ nrrrf̂ ̂rr? ̂, 'dn+i ?rnf ̂   *rr i 

 ̂  T̂psT  îrrf̂nrr cto  ̂ f̂tr 

vBrfk̂T  [̂fr  ̂ t̂ttit

f̂fnrr I ̂  virnT̂T

 ̂  # srm ̂  m-ifk 5ft t  m-

 ̂ T̂T?T ̂ ̂nr̂rr ̂?rr ̂  i

Shri B. s. Murthy  (Eluru):  Why 
did you not take another  man with 

you?
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TW ?TFr ̂
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% %cr jrftOT ̂  

T̂FTT  ?fk >TR  ̂ T̂PTO ^

Tf, ^  ̂ nr®r %

 ̂ fk  ̂̂  ̂ TT̂  ̂

^  % ̂rf̂ wnr  %

 ̂ %  f%C[   ̂I
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#5nf̂  ̂̂  ̂  t

?ftT ?TT  t r’

Shrl D. C.  Shjmna  (Hoshiarpur): 
He is reading too last; 1 want him to 
read it a little slowly.

Mr. D̂ty-Speaker:  The  hon.
Member is speaking too iast̂ because 
he has already said all these things.

Q̂ I4> ?rk t, 4' «T?5TT  f i

 ̂   pi TTHfr % 1̂ - 
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fe fiT pft   ̂  «nr >ft   ̂ ̂frr

 ̂ I  «nT'̂  ̂  ̂  ̂  vrfw
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Mr. Deimty-Speak«r: Shri Mukerjee.
Sfari  M.  S.  Gnnipadaswamy  (Mj- 

•̂ e): There is no auonim.

Mr. I>einity-Speaker:  The  bell  is
being rung.  Now there  is quorum. 

Shri Mukerjee.

Shri  H.  N.  Mnker)e«  (CalcutCn
North-East):  Mr.  Deputy-Speaker,

Sir, I had an  idea that on  this Oc

casion, we shaH be discussing the Plan 

with specific reference to certain of its 

concrete aspects.  We had a series of 

meetings  of  several  committees  of 

Members of Parliament with the Min

istries  of Planning and Finance  and 

also officials of Government, and  the 

proceedings of  those meetings have 

been extremely helpful.  I, therefore,

had an idea that on this occasion, we 

would  try  to make  our  discussion 

more objective and not speak in the 

vein of genersilities which I have lis

tened to so far.  As a matter of fact,

I must confess that I have listened to 

the debate with a  growing disquiet 

and  with  interest  sagging  to nearly 

the point of zero. I heard the, prolong

ed speech of my friend, the Minister 

of Planning; but, I got the impression 

that my friend  Mr. Nanda’s  talents 

are exercised so often on this subject 

that we are beginning to have dimin

ishing returns.  Then, I heard my res

pected friend  to the  left,  Acharya 

Kripalani, as near to a philosophical 

anarchist as I have met in my time, 

throwing out a number of very valu

able suggestions, but at the same time 

demonstrating a certain distortion  in 

his angle of vision and a. sublime in

difference to certain problems of real 

life which  we might  like to  wish 

away,  but  which  nevertheless  are 

there.  Therefore, I confess I am in a 

quandary and that the sonorous words 

of my friend, Seth Gk)vind Das, who 

followed, did not come to me as balm 

on  an  anguished  souL  Anyhow,  I 

shall try to confine myself to certain 

specific aspects of the Plan; but, since 

the Prime Minister happily for all of 

us is here, perhaps on account of the 

accident  of the  quorum  bell  having 

been rung, I would  like to refer to 

what he has said in a rather imusual 

alliterative vein yesterday, about **dis- 

co»aragement, despair and doubt” that 

some critics of the Plan, according to 

him, are planting in the minds of our 

people.  I say. Sir, that as a matter of 

fact the Plan has been welcomed by 

almost aU sections of our people and 

its professed objectives are such that 

nobody can really object to it.  On the 

c<Mitrary, I should think Government 

ought to be gratified with the rec^ 

tion wWch has been given to the Plan 

and  with  the assiduous  co-operation 

which all parties and groups in this 

House and in the country have offered 

Government in regard to the specififc 
provisions of the Plan.

At the same time, there is no doubt 

—the Prime Minister is a very acute 

observer—-there is  discouragement  in
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the country because I expect that just 

as  the British working classes could 

not  be  fed  on  indefinitely  with  the 

prospect of *̂pie in the sky when you 

die,” so our people cannot be fed on 

a f̂undamental” right, the unlimited 

right of expectation; they want, at the 

same time, the right of at least partial 

fulfilment in  the time that  we  can 

foresee  of our  expectations and  in 

view  of the  situation  being  as  dark 

and as dismal and as disappointing as 

it was, it appears to me, there is some 

sense of discouragement in the coun

try and there is despair also because, 

as we  have seen  so often,  in this 

House particularly,  there  is diehard 

dependence  on  the  dead  wood  of 

bureaucracy which is outmoded in the 

democratic  context  of  our  times. 

Naturally  there  is  despair  in  this 

House and we are often in despair be

cause  we  find  the  old  outmoded 

bureaucratic methods of work conti

nue  and  there  is,  of  course,  doubt 

because sometimes we have our  mis

givings, the people have their misgiv

ings—̂ we might be a bunch of trouble 

shooters  who  don’t  matter  in  the 

coimtry,  but  the people  as  a  whole 

have their misgivings—and they ^k: 

does Government really  mean busi

ness?  Why is it that our living con

ditions are attacked?  Why is it that 

food prices  are sky-rocketing  high? 

Why is it that the price of the poor 

man’s cloth is  going up  which not 

even the Finance Minister could justi

fy witii the kind of gusto which  he 

would normally have put on when he 

made  first  appearance  as  Finance 

Minister  in this House?  Therefore, 

there is in  the country. discourage

ment, despair and doubi But we want 

to see that all put their shoulders to 

the wheel so that the Plan, whose pro

fessed objectives are good, can really 

be pursued successfully and effective

ly and it is in that spirit that I parti

cipate in this discussion.

. The first matter to which I would 

like to make reference is in regard to 

land. Now, 69:8 per ceht. of our popu

lation,  according  to  the  1951  census, 

depend on  land  and pearly half our

national output is derived from agri- 

c\iltiiral and allied pursuits.  Natural

ly, therefore, it is very important that 

we try to find  out how the Plan is 

going to  assist the  solution  of our 

problem of land.

Here, we find that certain astonish

ing formulations are made in the P ^ 

even though there are many unexcep

tionable things also in the Plan in the 

chapter  on  land.  At  one  point  the 

Plan says:

“The  scope for  increasing the

area under cultivation is extreme

ly limited.”

This is a surprising statement con

sidering the fact that there are over 

111  million acres  of waste land and 
68 million acres of fallow land avail
able for cultivation in the country; not 

all  of  them  might  be  requisitioned 

here  straightaway,  but  surely  that 

must be in the calculation of Govern

ment and I think when Government 

talks about %crease in food produc

tion it does have such an idea in mind 

but I find this kind  of statement in 

the Plan.

Then I want to  refer to the  fact 

that at the moment a delegation from 

our coimtry, including some Members 

of  Parliament  and  Government  offi

cials, have gone to China to study the 

copdition of things there with special 

reference to co-operatives and I wish 

that the makers of the Plan tried and 

got some real lessons from what  is 

happening in  China.  I say  be

cause India and China both have  a 

familiar pattern under-develpped eco

nomy with low  levels of production, 

very low per capita income and so on 

and so forth.  Now, if in China they 

haVe done certain things, there is  no 

reason  why  we  cannoli do  a  similar 

job.

For example,  I  find that in China 

with only 7.6 per cent, allocation for 

agriculture,  they plan to  achieve a 

t̂ get of 23.3  per cent,  increase in 

output,  while we, with  an allotment 

of 21.9 per cent, for agriculture, hope
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to achieve only 18 per cent, increase 

in output.  Maybe the reason for it is 

to be found in the fact that the pro

gramme of China’s agricultural deve

lopment provides, among other things, 

that  85 per cent, of all  the present 

frê olds  would  be  mobilised  into 

agricultural producers’  co-operatives 

by the end of this year.

Now,  as far as  we  are concerned, 

there is 9 reference to producers’ co
operatives in the Plan but there is not 

that real emphasis on having produ

cers’ co-operatives in the country be

cause I am sure unless we have this 

kind of  producers’ co-operatives and 

unless we have governmental agencies 

co-operating with  producers’  co-ope

ratives, we cannot produce the results 

that we need, as far as agriculture is' 

concerned.  In  China,  therefore,  the 

basic ex̂ utive agency for agricultu

ral production is the agricultural co

operative assisted by  the State with 

funds and technical knowledge and I 

want the Planning Commission  and 

other  apparatus  of  Government  to 

look into this aspect of .the matter.

In the Second Plan report, we find 

also reference to the objective of land 

reform. This is a very welcome state- 

m«it.  We do want land reform ver>̂  

badly, fundamental land reform.  But 

actually when it comes down to brass 

tacks what the Plan recommends  is 

that certain methods should be adopt

ed—planning of use of land, determi

nation of targets, linking of develop- 

mmt programmes, Govemmait assis

tance to production  targets and  an 

' appropriate price policy. Those reflect 

the programme set by the Plan.  In 

other words, to achieve the Plan tar

gets of production.  Government pro

pose to rely mainly on those adminis

trative  services  and  technical  im

provements, that is,  the allotment of 

land between  food  crops  and cash 

crops  and  orchards  etc.,  irrigation 

facilities,  use of fertilizers,  incentive 

in the shape  of price  fixation, price 

support etc. and the credit policy.  It 

is necessary, however, that in the cal

culation of the Plan you should have 

directly and most intimately the in

terests of the mass of the peasantry. 

But  the mobilisation  of the mass  of

the peasant̂ in the pursuit of  tbis 

Plan for land reform progranune and 

the  programme for  agricultural and 

allied production is something which 

is entirely lacking as far as this Plan 

is concerned, except for a few plati

tudinous pronouncements which  are 

made here and there, and I think that 

is the reason why we cannot increase 

production  as  China  has  apparently 

been able to do.  This is also periiaps 

the reason why there is so much con

fusion  in  governmental  circles  in 

regard to the actual quantum of im

provement in  agricultural production 

which we are going to expect and that 

is why different statements were put 

out by my hon. frioid. Dr. Deshmutii, 

by Mr. Ajit Prasad Jain and by  the 

Prime Minister himŝ and by  some 

other agencies and then at the Mus- 

soorie Conference there was huUaba'- 

loo and there was a babel of voicest 

One never knew exactly where Gov- • 

enunent stood.  I am siu® the reason 

for this is that Government does not 

quite know how exactly this improve

ment is going to happen.

Even  now  Mr.  Nanda  seems  to 

think that there might be increase in 

production  of  a  very  substantial 

nature but, of course, certain alloca

tions, additional allocations, may  be 

necessary.  He is trying to put it in 

veiy diplomatic language while, per

haps, certain other departments of the 

Ministry are aslung for Rs. 120 crores 

here  and now.  I do not  know the 

actual position,  but as far as this is 

concerned,  this  kind  of confusion  is 

there in the Plan and in Government 

pronouncemen ts.

I wish also to point out that wastage 

and corruption have been referred to 

by certain people, like the two engi

neers, Mr. S. N. Joshi and Prof. B. N. 

Dhekney, who referred to the  report 

that in Bimdelkhand the cost aC con

tour  bunding  would  be  Rs.  470 per 

acre  while  in  Bombay  State,  where 

conditions  were  not  very  different, 

the cost would be Rs. 40 to Rs. 60 per 

acre.  X cannot judge the accuracy «f 

this kind  of allegation  but it does 

seem that there is wide disparity  in 

expenditure  and  Government  should 

try to look into ttiis :
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•nien, again, as I have said before, 

sp̂iaiised agencies are not so impor-

as  mobilisation of the  people, 

particularly,  mobilisation  of  the  en- 

thtisiasih of agricultural labour. Now, 

in regard to agricultural  labour,  the 

Plan is v̂ ry pessimistic because I find 

the report saying on page 315  that 

one-fourth to one-third of the existing 

labour force  in  agriculture may  be 

surplus to its  requirements.  As  a 

matter of fact,  in  regard to agricul

tural  labour,  therefore,  the  expecta

tions of the Plan are not particidarly 

auspicious.

In connection with this, I want also 

to rrfer to what I find in the Eastern 

Economist. of  the  31st  August,  1956, 

where it is reported that Prof. Dant- 

wala, former convener of the Ceilings 

on  Holdings  Sub-Committee of  the 

Planning Commission’s Panel on Land 

Beforms,  has  lately published  some 

accusations and he says,  "

“........... both in regard to secu
rity of  tenure  and  reasonable 

rents, the provisions of  legisla

tions are almost a dead letter.*’
He adds:

“It is estimated that there have 

been  more  evictions  in  the  last 

ten years than in the  previous 

hundred  years.  The  Planning 

Commission, however, has chosen 

to avoid  highlighting of  these 

iacts, obviously for poUtical rea
sons.”

May  be,  Prof.  Dantwala. has  his 

own reasons for putting out  certain 

allegations.  At the same time, may

be, he wants to say that land legisla

tion itself is bad and that it cannot be 

operated.  But, if in trying to criticise 

lartd legislation—and he is a responsi

ble person who has held responsible 

offices under the aegis of Government 

—4ie says that whatever Itind legisla

tion has happened, has remained al

most a dead letter, and in the last ten 

vears there have been moro evictions 

than in the previous 100 years, and if 
the reports that reach us show how 

evictions are happening all over the 

place how in spite of  warnings  of

the îime Minister against evictions, 

these evictions go on just as  merrily 

as  ever  before,  then  certainly,  the 

situation is extremely bad and I want 

the Planning  Commission  and  the 

Government to take  note  of  this 

matter.

I would turn from this to the ques

tion of employment.  Actually, agra

rian uneinployment is one of the most 

agonising features of our life in our 

country.  Sixteen per cent of agricul

tural workers had no wage  earning 

employment at all during a year ac

cording to the Second Five Year Plan, 

Rural  unemployment  is  a  matter 

which is Of an excruciating character. 

In  regard to  urban  unemplojonent, 

we have bee# given statistics recently 

collected by the National Sample Sur

vey.  According  to  the .. National 

Sample Survey  Eighth  report,  to 

which  Prof.  Mahalanobis  writes  a 

foreword, I  find he  estimates  the 

total  unemployment  in  the  urban 

areas to be something like 5 million. 

In the  absence  of  unemployment 

benefits, the urgency of the problem 

can  only be  imagined.  Therefore,  I 

wish that the Government comes for

ward with a really tangible plan in 

regard to the co-ordination of heavy 

industries and allied aspects of  the 

programme as well as the, encourage

ment to development of  handicrafts 

and small and  cottage  induŝ es. I 

am sorry, Acharya Kripalani has left. 

But, he has been hammering this over 

and over again.  Every time he opens 

his lips in this House,  he says, you 

have  to  do  something  about  handi

crafts, you have to do something about 

cottage industries and so on. He puts 

it on the plank of principle.  He says 

I stand for Gandhian ideals and  you 

are betraying  Gandhian  ideals-  He 

is certainly  entitled to  his  views. 

But, I think he is very * right in one 

sense, that is,  large numbers of our 

people who are engaged in occupations 

which perhaps do not fit in with your 

conception of modem economic  life, 

cannot be thrown over to the scrap 

heap, and something must be done to 

help them.  Why not Government try



6321 ResolutionResolution re
3 SEPTEMBER ,1956 Second Five Yeâ Plan Second Five Yeâ Plan 6322

to  do  something? ̂  Government  has 

not made up its mind.  There  must 

be some ways and means to  secure 

co-existence between  development of 

industries on a large scale and main

tenance of employment as far as the 

present levels go and handicrafts and 

small and cottage industries.  I do not 

know, for  example, why there  is so 

little arrangement made for the mar- 

lieting  of  our  handicraft  products.  I 

can tell you, for example, last year, 

we had the International  Industries 

Fair and from  every country in the 

world, there was a demand expressed 

bv the representatives of those coun

tries who were here.  They  would 

jump at  the  idea  of  getting  the 

handicrafts produced in India.  Per

haps the most popular  stall in  the 

whole of the  fair  was the  Indian 

handicrafts stall.  But, I have  heard 

answers to questions on the floor  of 

the House where it is said that in the 

International fairs, we really do not 

try to push up the sale of handicrafts. 

Now, so many, countries are  commg 

forward to eat off our hands, so  to 

speak, they want to make friends with 

us> they want to enter into economic 

relations with us, and I do not  see 

why we do not try to push up  our 

sale of handicrafts in a larger liĉ ure 

than it is being done today.  You go 

and open in Delhi in Queensway  or 

C5onnaught Circus an expensive shop, 

where the common man cannot even 

walk into because  everything is so 

costly.  It is supposed to be in keeping 

with Gandhian traditions. But. it is no 

good trying to sell these things to our 

people here who cannot afford to buy 

them, except people at the top level. 

You can try to sell many of  these 

goods, handicrafts of all sorts includ

ing even toys and get a large amount 

of foreign exchange as a result. There

fore, I feel that some kind of effort, a 

real,  serious, thinking  effort should 

be made by the Government in order 

to co-ordinate the emphasis on heavy 

industries which must be there, which 

have  got  even  to be  vaccelerated 

more than it is in the Plan at present, 

and the co-exLstence alongside of it, 

for the tune being, at any rate,  of 

cottage and small industries.

This reminds me how in regard to 

small industries of a different sort, p. 

contribution to industrial  production 

be made by the small'undertak

ings like what we find in the Howrah 

region of  West  BengaL  We iini 

machine tools of all sorts  and  al 

kinds of gadgets being manufactured 

bv these small factories.  They are in 

a bad way and we do not try to assist 

them in the way in which in the Plan 

period, people have a right to expect.

Then, I would turn to Education. In 

regard to Education, it is very pecu

liar  that  the  G>/vemment  shows  its 

particular  predileetiga  for  cexSaia 

fads, its oyimŝlnaBitity-to  realise 

ttiS ûcatTon bJid health are matters 

which are not extraneous to the pro

blem of econoffuc and other kinds of 

development \Vc all know how in the 

directive principles  of  State policy, 

the goal set in the Constitution is that 

in ten years tin»fc, children in the age 

f'* , up of 6 to 14 .4iall have the advan
tage of education.  The proportion of 

children in the age group of 6 to 14 
years at school has riŝ  from 32 be

fore the First Plan to 40 per cent at 

the end of the i'irst Plan and is likely 

to increase to 49 per  cent  by  the 

end of the Second . Plan.  The Plan

ning Commission's r-eport says in page 

503 that this  statement  gives  ail- 

Iiidia figures, but the position varies 

^̂ nsiderably between  the  States and 

in many States the averages are much 

lower than those for all India. There

fore,  the position  in  many  States  is 

much worse than what is vouched by 

the fact that by  end of the Second 

P̂an, 49 per cent of the children of 

School-going age would have the ad

vantage of  education.  Government 

does not seem to be worried  much 

about it.  Government is worried more 

ahout, let us say. prohibitic?*. Prohi

bition is a go*. 5 thing, and as far as I 
am  corcem«jd,  I am willing to sup

port it all tlie way.  But, you  must 

have your priorities.  You must have 

a sense  of proportion.  What is  the 

good of our rushing ahead with the 

programme of piohibition when there 

is no real basic popular urge for that 

policy?  Only because you have car- 

tain fads, do you want to pursue that?
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you pursue prohibition at the cost of 

education  and health.  This  is  some

thing which I find very  difficuh to 

condemn  in  words  which  would  be 

ad<?quate to the situation.

1 am sorry, I have to rush from one 
to the other.  In regard to health, I 

find that  ̂ ere  has,  of  course,  been 

Eon'.e improvement.  For example, the 

number  of bedF. for tuberculosis has 

increased from about 5,000 to  20,000 

dtiring  the  First  Plan period, and 

shaU increase to  40,000  during  the 

Second Plan.  Thif. was stated by ihe 

Health  Minister  some  time  ago.  Bui 

there is a calculation oi  Dr.  A. C. 

TJKil who was the President of  tht 

All-India Medical Conference that for 

West Bengal alone there  should be 

5C,000 beds and ai  least five  after- 

caie centres.

Then  we are to'd that  at the end 

of the Second P̂an there is expected 

to be 90,600  doctors,  80,000  nurses 

b0,000 midwive.̂ 20,000 health visitors 
»nd  143,000 hospital  beds.  This  was 

for a population of nearly 400 million. 

Now, to get back our sense of  pro

portion,  we shoiild  rpcall that  the 

inhere Committee in 1946 had thouglii 

Ihtt the  minimum  necesŝ  was

186,000 doctors, 740,000 nurses, 100,000 

midwives, 74,000 health visitors  and 

some 400,000 beds. In the Plan Gov

ernment provides only 5.5 per cent for 

health purposes while as a matter of 

fact the demand has been that there 

shculd be at least ten per cent of the 

Union Government’s revenue allocat

ed for health.  Here again this ques

tion  of  priorities comes  up  and you 

have to find nloney for this kind of 

nation-building activity without which 

whatever else you do cannot possibly 

enthuse the people.

I shall turn from this to something 

quite different and that is the ques

tion of transport’.  About  thî trans

port, of course the main factor is the 

railways, but I feel that  unless  we 

can step up the efficiency of our rail

ways, uîess as in war time we keep 

our waî  ̂ moving,  unless we  can 

check bbttlenecks, in the railway ope

rational  system,  unless  we  find  out

ways and means of covering  up the 

gap which at present  is alleged  to 

exist of  about  17  million tons or so 

wh’ch the railways cio not know how 

thv.y should move about, unl??ss. that 

is to say, there i.'? a c*efinite improve

ment in the operational  efficiency of 

railways, we cannot do very much. 

And for that purpose it is necesŝ  

first and foremost to have the willing 

co-operation,  ti«r  »nti-usiastic  co

operation of the railwaymen.  I know 

that  I  shall be  told  that  there  are 

trouble-shooters  all  over  the  place 

and things are happening here, there 

HiiC everywhere,  but  actually, as  a 

matter of fact, Government itself has 

admitted in answers to questions  in 

this House that Government  wanted 

as a matter of policy, of principle, to 

ceoure their co-operatiijn, to essociate 

.he railwaymen in :Lie workinij of the 

aflministration.  But  they  have  not 

yei oeen able to work out how they 

should do it, and I suppose some dele

gations would go abroad in  order to 

find out how railwaymen are associat

ed  with  the  administration.  This  is 

most amazing.

A similar'thing happens in another 

Department.  The Post and Telegraph 

workers with whose movement many 

Members of this House are associat

ed,  have  been  ofiPering every  time, 

even when  they mcjce militant  de

mands and all that sort of thing, co

operation in the work of fulfilling the 

targets of the P ,̂ in* over-fulfilling 

them  enthusiasticaUy  and so on and 

so forth provided they feel the glow 

in  their hearts,  ôvided they  get 

some kind of advantage which  they 

think  is  legitimately  their due,  but 

Government cannot work out the ways 

and means of securing the co-opera

tion of these people.  Now, what is the 

good  of  talking  about  people  not 

coming forward to co-operate in the 

fulfilment ef the targets of the Plan 

when your own workers in the rail

ways and in the postal services  are 

offering their co-operation and  they 

are being shown thê door, they  are 

being given the order of the  boot? 

This  is  the kind  of thing which  is 

happening.
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Then again, I do not know  why in 

. regard to road transport we have not 

reached anjrwhere near even the Nag- 

?̂ur tiarget which was fixed in  1943, 

and from the Plan report we do not 

quite know as  to how the transport 

requirements are going to be organis

ed.  For example, we can go through 

the  chapter  on  transport  in  . the 

Second Five Year Plan without get

ting to know either what is the pro

bable sire of the total transport need

ed for the next five years or how this 

total is to be distributed between the 

railways, the  roadways, the  inland 

waterways  and so on and so  forth. 

We  do  not  even  possess  figures  or 

statistics in regard to that. I am sure 

the Planning Commission can get this 

kind of statistics and I wish that the 

Planning Commission and the Minis

try of Planning take the Members of 

this House into confidence as they did 

in  a  somewhat  niggardly  fashion  iii 

the discussions to which I referred in 

the beginning of my speech.  If there 

is a continuous series of co-operative 

discussion  between  the  Government 

and ourselves, then surely we c  ̂get 

to know some of those facts, we can 

get to know and appreciate even some 

of  the  Government’s  difiiculties  and 

then we can, suggest certain ways and 

means, tangible, concrete steps which 

can be adopted in order to get over 

the difficulties of the situation.  Now 

perhaps we shall have some improve

ment in the meter vehicles legislation, 

maybe there would be some  encou

ragement given to inland  transport, 

but I want that there should be a co

ordinated attempt to see that rail, road 

and inland waterways transport  are 

all made to be mobilised together in 

the interests of the Plan and the deve
lopment of our economy.

This reminds me also of what I read 

sometimes ago about bullock carts in 

our country which still  continue to 

carry a very large proportion of the 

total load which has to be moved from 

place to place, and I read also that if 

you attach rubber tyres to these bul

lock carts then their efficiency can. be 
multiplied.  In  those  areas  where 

without  bullock  cart  you  are

completely  frozen  so  to  speak,  you 

cannot move  about—and those  areas 

happen to be very large areas in our 

country—̂ surely  something should  be 

done about it.  I want to  find  out 

what research work is being done by 

the  Ministry  of  Natural  Resources 

and Scientific Research or by which

ever  other  agency  it  might be,  and 

what efforts are being made by  the 

relevant Ministries to see to it that, 

our  country  being  still,  fortunately 

for  Acharya  Kripalani  or  unfortu

nately for the rest of us,  a bullock 

cart country, we utilise it as efficient

ly as we possible can at this present 

moment.  In regard to inland wjiter- 

ways also so much remains to be done 

and I feel that we have been given no 

indication on this point.

About  the ports  in our country,  I 

wish  to  speak  especially  about  Cal

cutta  port.  I  do  not  know why in 

regard  to a matter like the  Ganga 

Barrage  we should  continue  to be 

told, as I find from the proceedings 

of one of the committees on planning, 

the  international  complications  are 

standing in the way. If there are in

superable  international  complications, 

we should be taken into  confidence 

and perhaps in regard to Pakistan cer

tain steps might have to be adopted in 

order to bring about a more friendly 

atmosphere.  And sometimes I have a 

feeling—I wish the Prime  Minister 

was here—that if we offer Pakistan a 

kind  of  what they  call  in  German 

ZoUverein, that is a customs union, so 

that we can bring about a  general 

development of the economies of our 

two countries aad the present objec

tion on the part of Pakistan to certain 

common developmental projects  and 

certain other problems which agitate 

and vitiate the relations between our

selves might also be helped  to  be 
healed.

The Calcutta port situation is bad 

because  the  river  there  requires 

dredging all the time.  It  is an ex

pensive  operation, it is  an  expert 

operation and many of those who do
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dredging are not Indian nationals 

even now I understand, and the re

sult is that unless you keep Calcutta 

port  in  a  going  condition,  the  port 

which is the largest in the country, 

the  port  which  is  going  to  handle

4,000 tons of steel every day accord

ing  to  Government in  1957  will  be 

in disrepair.  Why do you not have 

a satellite port at Sagar as Shri Nara- 

simhan  suggested  in  the  committee 

or at Geonkhali as some others have 

suggested?  Why can  you  not  try 

to  bring about  an  improvement,  let 

us  say,  in the  deltaic  region of the 

Sunderbans  so  that  you  can  make 

that area what it was meant to be, 

the rice bowl of the country, a pro

ductive araa, and settle many of those 

refugees  who  want  rehabilitation, 

and  why  can you  not  link  that  up 

with the establishment of a satellite 

port for Calcutta which is absolutely 

necessary?  in  regard  to  Cal

cutta  port,  if  the  Ganga  Barrage 

cannot be pursued  at  the  present 

moment, there must be certain other 

steps which you should take and  I 

think the question of a satellite port 

either  at  Sagar  or  at  Geonkhali 

should  leceive  very  serious  consi

deration,

I have been told  also that in  re

gard  to  the  other  minor  ports,  ar 

great  deal  couM be  done  straight

away.  And I learn that Government 

has  promised  that there  would  be a 

road  between  Bombay  and  Cape 

Comorin  very  soon.  Between Bom

bay and Goa, there are about twenty 

minor ports:  If we  had  road  com

munication between Bombay and the 

furtherest south of the coxmtry, and if 

we develop these minor ports which 

are on the way, then,  surely,  we 

can do a great deal in order to help 

solve the transport problems of our 
land.

I am readiing perhaps the end of 

my tether, as far as time is concer

ned.  So,  I  shall  refer only to  one 

other aspect, and that is what I have 

^nted  before,  namely  the  question 

of popular participation.

Now,  I  would  like  to  give  you  a 

few figures which  show  how  the 

emphasis  of  Grovemment  is  still  on* 

the red tape, still on the bureaucra

tic  apparatus.  I  am  reading  from 

the  chapter  on  community  develop

ment  and  national  extension  in  the 

Second Five  Year Plan.  The Prime 

Minister, wherever he goes, says that 

the community  development projects 

are  a  revolution  in  themselves.  He 

says  it  everywhere.  We  should  all 

be very happy, if, without our know

ing it,  a  wonderful  revolution  has 

happened  in  large  areas  of  our 

country.  But  I take him  on  trust 

that  a  revolution h  ̂ happened;  it 

is only that it escapes me.

But  I  find  here  that  in  order  to 

bring  about  this  revolution,,  you 

have tentatively defined a programme 

of expenditure of Rs. 200 crores for 
community development and national 

extension centres.  And  the  first 

item, the largest item which eats up 

more than a quarter of the total ex

pense  is  personnel  and  equipment— 

block  headquarters.  For  personnel 

and  equipment,  you have  Rs.  52 

crores, out of a total expenditure of 

Rs.  200  crores.  Why  should  this 

happen?

I find here a speech made by the 

President of the Indian Medical  Con

ference at Jaipur in December 1955, 

where he says that money  is  being 

wasted in the buildings of  sumptu

ous structures, while we should  not 

do it.  He suggests, and it is a very 

sound  suggestion,  that:

‘̂That  general  tendency  in 

our  country  today  is  to  design 

big  buildings  and  sink  most  of 

the  available  money  in  biiick 

and mortar, leaving  very  little 

balance to discharge  the  func

tions,  . Cheaper  structures 

enough to last  for  fifteen  to 

tewnty  years, hy  which  time 

India  would  be  able  to  replace 

them by more stately and dura

ble buildings should be designed 

by those specially  trained  for 
the  purpose.”.  ‘
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Why  can  we  not  wait for  some 

time?  Till  we have  got our  indus

try, heavy  industry,  our  machine- 

building  industry,  till  we  are  really 

industrialised, why do we go on put

ting  up  enormous  structures?  And 

we know  what structures  are  like, 

these  days.

I happened to hear about this very 

building  which  cost  us  a  shipload 

of  money,  not  very  long  ago,  that 

there  are  some  chinks,  there  are 

some very weak spots, and the Lib

rary, for example,  has been warned 

that  the  book-load  should  not  be 

too  much,  because,  otherwise,  this 

enormous  building  which  was  built 

may not  last.  These  days,  we build 

structures which  do  not  last.  Our 

ancestors, two thousand  years  ago 

and  more,  have  built  structures 

which are still  there  for  all  the 

world to see.  But we build contra

ptions which are neither aesthetically 

satisfying  nor  structurally  efficient, 

and yet we spend money like water, 

and we have to wait for cement, for 

steel, for this, that and  the  other 

thing.  Why  can  we  not  stop  this 

kind of business?

You are spending Rs, 62 crores out 

of Rs.  200  crores  for  community 

development projects, on the item  of 

personnel and equipment.  Similarly,

I find that in regard to education, you 

have  not  got  money  for  education, 

because you are spending money for 

your staff, for God knows, wiiat kind 

of bureaucratic necessity.

I shall give you some figures now. 

In the First Plan,  elementary  edu

cation got Rs. 93 crores.  There are 

some other figures given, but I need 

not mention  them.  ‘Administration 

and miscellaneous’ got Rs. 11 crores. 
In the  Second Plan, which  is  sup

posed to be a great improvement, we 

are spending Rs.  89 crores on  ele

mentary education, but Rs. 57 crores 

on  ‘Administration  and  miscellane

ous’. This is absolutely the last straw. 

This  kind  of expenditure,  this  kind 

of wasteful extravagance, this  kind 

of playing ducks and drakes with the 

money of the  people,  talkings  in

terms of crores, which to most of our 

people is  inconceivable,  and at  the 

same time, not going ahead with those 

programmes of re-construction which 

are absolutely necessary,  is  some

thing  which  must  be  said  good-bye 

to.  This  is  something  which  must 

be  eliminated.

I am told, for example, that people 

make their shramdan.  You go to the 

people; you make an idealistic appeal, 

and they give thelt labour. And after 

,  the shramdan,  they  perhaps  build 

some kind of an improvised road; but 

you  do not  link  it  up  with  other 

roads,  so  that  that  road  can  really 

be efficient, 1 know of  a  certain 

place where people are shouting for 

a kind of flag-station, and they say, 

you,  railways,  would not have  the 

money for it, we shall make shram-- 

dan, we shall give our  labour,  we 

shall build  the ramshackle construc

tion which  you  need for  a flag-sta

tion.  But there  is  no response, be

cause the  people’s  enthusiasm,  when 

you rouse it, is treated with impuni

ty, is treated  with not  only  some 

indifference, but with something like 

contempt.

Mr, Deputy Speaker:  I have also

rung the bell twice, but there is no 

response.

Slui H. N. Mnkerjee: I wish to re

fer also to another matter, and that 

is  that  very  often,  we  are  lectured 

that we do not offer as much of co

operation and helpful participation as 

we should.  But at the same time, we 

discover  that  certain  organisation 

which are almost entirely—why  al

most?  ehtûly—in the pocket of the 

governing  party,  like  the  Bharat 

Sewak Samaj, for example, are there.

I have nothing  to say against  the 

Bharat  Sewak /Samaj.  Possibly,  it 

is doing very good work.  I do not 

say that a Congressman ceases to be 

an indealist.  I do not say that  at 

all. There  are  many  Congressmen 

who  are  doing  very  good  social 

service.  But the Kiarat Sewak Samaj 
Is an adjunct to the Congress move

ment, say what anybody will on the 

matter that there is no such thing.
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Shri D. C. Sharma: No.

Shri H. N.  Makerjee:  My  hon,

friend  Shri  D.  C.  Sharma  dissents, 

but  it  is  very  necessary  that  ways 

and means are found out for the co

operation of all elements.

I shall give you one example. Take 

the case of rehabilitation.  I ask the 

Deputy Minister of Planning who is 

here to go to Sealdah station.  Shri 

Mehr Chand Khanna is not here. So, 

I shall ask my hori. friend the Deputy 

Minister of Planning what the posi

tion there is.  I was in Sealdah sta

tion  lately, because I was tĉ d  the 

refugees were being herded like—God 

knows what kind of animals.  There 

I  stood  at  the  enquiry  counter,  be

cause there  was  ho  room  ansrwhere 

else, and I got a piece of paper  al

most as dirty as this, and I wrote a 

letter  in  hell-hot  anger—those  were 

my exact words—to Shri Mehr Chand 

Khanna telling him what I saw. And 

I was told that in regard to the re

habilitation of refugees, political par

ties,  and  non-political  organisations 

are all willing to come and offer you 

co-operation, but  Grovernment  does 

not take it.

Shrimati Renu Chakravartty (Basir- 

hat): Government have refused it.

Shri H. N. Mnkerjee: In that very 

area  in  Sealdah  station, medical as

sistance was not being given to peo

ple, and water was not being supplied 

to  refugees from East Bengal,  who 

live  in  a  land of water,  who bathe 

ten times a day; water was not being 

given  to  them.  Medical  assistance 

waŝ not  being  given.  There  were 

organisations  willing  to  help,  but 

they would not get the facilities, be

cause  Government  imagines  that 

these  organisations  are  going  to ex

ploit  the misery  of the people  for 

their  own  political  objectives.  It  is 

all very well for Government  to ex

ploit the miseries of the people  for 

Government’s  political  objectives, 

but it is only when  other  political 

organisations come into the  picture 

that Goyemment takes up  a  sancti- 

moni(M̂  attitude  and  stops  the 

cb-pperation  of people.

I have seen,  for  example,  Shri 

Ramachandra  Reddi,  organising  at 

Nellore  important  social  service,  the 

eye operation of hundreds and hund

reds  of poor people who came from 

different  parts  of  Andhra,  and  I 

know how far Government co-opera

tion was or was  not  forthcoming, 

when Shri Ramachandra Reddi  was 

trying  to  organise-  that  particular 

service. •

So,  as  I  referred  already  to  the 

question  of the  railways  and  the 

P.  and T.  employees,  I should  say 

that  when  Government  talks  about 

popular participation in  the  fulfil

ment of the Elan, Government sure

ly does not mean what it  says.  If 

Grovernment really  wknts  popular 

participation,  let  it  follow  up  its 

professions.  It is a good thing, as I 

have  said before,  that  Government 

has begun to take M.P’s. of  different 

parties  into some knid of confidence 

over the operation of the Plan.  Let 

that process be  improved  upon,  and 

let  the  popular  participation  of  dif

ferent  sections  of  our  people  be 

really and truly ensured.

It  is necessary, therefore, for  me 

only to emphsisise that we must pre

pare our country, psychologically and 

technically and that we  must  not 

merely talk about a sense___

Mr.  Depaty-Speaker:  The  hon.

Member should conclude now.

Shri H. N. Mnkerjee: I shall finish 

presently.  We  should  not  merely 

talk of a sense of purpose from our 

upholstered comfort in  New  Delhi. 

We should try  and see that  condi

tions at least begin to change.

So mudh is  said  about  Buddha 

Jayanti from time to time.  This be

ing the Buddha Jayanti year, let us 

remember  that  the  Buddha  left  his 

home  and  gave  himself  to  contem

plation not in order to get bodhi for 

himself, not in order to get enlighten

ed for his own sake, but  in  otdJEr 

to find out the answer to the prob

lem of suffering.  That problem  of 

suffering has been almost the eternal 

.companion of the Indian people, and
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that problem has got to  be  solved 

and surmounted in our own fashion, 

certainly, but with that kind of exhi- 

leration  which  it  is necessary  that 

we begin to feel.  But we won’t feel 

that  exhileration  unless  Government 

is really serious.  I say this particu

larly because certain  interests  are 

Bharpening their weapons.

Only the other day big money in

terests represented by  the Chairman 

of  the  Tata  industrial  family  said 

openly  that  his  firm  was  going  to 

finance political  personalities,  pro

Congress and independent  elements, 

who would look after big money in

terests.

That is the atmosphere  in  which 

we live and that is why Government, 

if  it  really  means  business,  should 

try to translate some of its professions 

into practice.  Therefore,  I  suggest 

that some tangible progress is made, 

some  objective,  concrete  improve

ment  visible  to  the  pepple  in  the 

near future  is  guaranteed,  and  then 

and  then  only  can  you  light  that 

glow of happiness and enthusiasm in 

the  minds  of  our people, without 

which  this  adventure  of  the  Plan 

cannot possibly succeed.

Shri D. C. Sharma: I do not think 

Shri  Tata  said that he  was financ

ing pro-Congress  people.

Shrimati Renu  Chakravartty:  Why

does he protest so much?

Shri C. R. Narasimhan  (Krishna- 

giri):  It  is  a  happy  augury that 

when we are discussing the Plan, the 

various  State lo£ms have resulted in 

great  success.  Most  of  the  loanf 

have been over-subscribed. That shows 

that there is not only  public  co

operation but even public confidence.

Someone was saying that there was 

despair here and there.  I do not be

lieve it for a moment. I just remem

ber what happened about a  month 

ago when the Deputy  Minister  of 

Planning,  Shri S.  N.  Mishra,  visited 

my district. There, near  the  place 

which is fairly well known to irriga

tion engineering circles, near Mettur a 

new  canal  was  opened  to  irrigate

50,000  acres of dry  land.  Water  is 

already flowing. The people who were 

accustomed to  only  dry  cultivation 

and frequent periods of drought, are 

now having the sacred water of  the 

Cauveri river to irrigate 50,000 acres 

of their land.  Should we not consi

der  this  as  a  silent  revolution? 

Actually their way of life has chang

ed.  Dry  cultivation  is  one  thing. 

Wet  cultivation  is  another.  Now 

people have to get ready for wet cul

tivation.

I  feel  that  this  is  resdly  a  silent 

revolution.  It has commenced,  and 

we  need not be hoping for some in

timation or news item to tell us that 
the silent revolution has taken place. 

We have to feel it.  The people near 

Mettur are actually  feeling it.  Shri 

Mishra will bear me out when I say 

that  the  whole  people  are  full oi 

enthusiasm.  They  had  gathered  in 

crowds  and  were  standing  at  very 

risky points just to witness the happy 

event.

Therefore,  it  won’t  be  right  to 

imagine that there is despair here and 

there or that there is no co-operation 

or confid̂ ce.  ’
I

Similarly,  I  can  cite  another  inst

ance  in  my  own  constituency.  It 

was a year and  a  half  ago  when 

another project of very ordinary'size, 

a two-crore project, was commenced. 

It was started with  a  good  message 

from  the  Planning  Minister.  The 

Chief Minister of  Madras  laid  the 

foundation  stone,  and  thousarids  of 

people  had  gathered  therê  in  order 

to participate in this function.  It was 

not like the other function  which  I 

referred to previously, when actually 

water was diverted into a new chan

nel.  This was  just  laying  of  the 

foundation  stone  of a  project which 

is not yet complete, a third of which 

is complete but which the engineers 

there hope to complete before time.

What  does  this  mean?  It  means 

that the people are hopeful and opti

mistic.  They  see things being done, 

brick by brick being laid.  Thousands 

of people come and see that.  It has 

become a regular feature, though it iS
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a very small thing; it is nothing com

pared to Bhakra Nangal or any other 

big scheme.  This has created hope 

for the simple reason that they have 

taken up a new project.  Everybody 

in the south was familiar only with 

one or two big projects.  But here is 

a project on the South Pajinar river 

consisting of two schemes.  Naturally, 

the people feel a new hope.

Therefore,  it  is  very  wrong  to 

imagine that we have not justified the 

confidence  which  the  people have 

placed  in  us  or  that  things  are not 

moving.  Things are moving,  A silent 

revolution has  actually taken  place, 

and people are ready for it.

As for the’ Plan itself, there is no 

gainsaying the fact that our planners 

have been foresighted.  The very fact • 

that  great  schemes for the develop

ment and peaceful  uses  of  atomic 

energy  and  large-scale  schemes  for 

oil exploration are afoot, shows that 

we are planning not  only  for  the 

immediate present but for the future 

also.  It also shows the confidence we 

have in  ourselves.  Even  though we 

are on the eve of the elections, we are 

not eager to produce immediate results 

and just niake the people feel that we 

have done something, and then catch 

their votes.  On  the other hand, we 

are keen on building a solid founda

tion, though we take the risk of dis

pleasing people by not having shown 

great success  in  front  of them  here 

and now.

We are having large-scale projects 

for oil exploration and atomic energy 

and there is no knowing when these 

are going to come  to  fruition  and 

benefit us.  But still we know we are 

in the atomic age.  We also know that 

for  economic  independence we  must 

have our own fuel» particularly petrol. 

We are, therefore, going with an all- 

out programme in these matters.  This 

clearly shows that our planners have 

a very farsighted view of things, and 

they  are functioning  rightly.  Parti

cularly to areas  of the south  which 

are water-s;tarved and  fuel-starved, 

^ m ic  energy  is  bound  to  be  very

important in the future.  Luckily *we 

have monazite from which thorium is 

produced.  If and when  the  experi

ments with reactors become a success 

and if it is proved that power can be 

developed  through  atomic  energy,  it 

will play a great part to enrich  the 

areas there. ^

Coming  to  my  own  State,  it  is  a 

matter  of  great satisfaction  that  the 

planners have agreed to push up the 

lignite project which involves an ex

penditure of about Rs. 70 crores.  ThLi 

is the principal scheme for the south, 

for the Madras  State,  in the Second 

Plan, and if only  it  succeeds,  the 

soundest  foundation  for that part of- 

the country  would have  been  laid. 

Thereafter, it is easy for that area to 

move forward  on  its  own  volition. 

Once the  fuel  problem  is  solved, 

allied industries are bound to follow 

and not much planning will be needed 

thereafter.  The people will be their 

own planners and enterprising people 

will  start  industries  and  the  south 

Madras State particularly, is bound to 

take care of itself.  The initial start 

having been  given  with  the  lignite 

project  by  the  planners,  fhere  is 

every hope for the south in this res

pect.

It is  also  a  matter of gratification 

that  in  my  own  district,  they  have 

promised  to  start  a  bauxite  factory 

for  the  production  of  aluminium, 

which  is going to play a very great 

part in our Second Plan.

While  all  this  is  really  promising, 

there is just one little complaint that 
I have to  make.  When  they  have 

done  all  this  for ihe  Madras State, 
in the matter of lignite and bauxite, 

the problem of transport has not been 
properly attended to. It is not enough 

to have all these schemes.  We are all 
familiar with the. expression that the 
Plan  is  a  perspective Plan  and we 
should see it far ahead.  We are going 
to spend Rs. 28 crores on lignite and 

Rs. 10 to Rs. 20 crores on this btfuxite 
stheme but the strength of the pftrtl- 
culâ area in the matter of railway is 
a big drawback.
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It is  no  good  having  all  these 

schemes  and  forgetting  the  railway 

problem affecting that area.  The rail

way capacity  of  the  Neiveli  area 

known as the lignite area  and  the 

Salem  area,  which  is  known  as  the 

bauxite  area  should  be  strengthened 

considerably.  There  is  bound  to  be 

good trade between this area and Ihe 

Bangalore area.  For this a new line 

is necessary.  But the Railways have 

been toying with the idea of having 

a railway line between  Salem  and 

Bangalore.  Nothing  has  been  done 

except having a survey and that sur

vey too is not ôing on as it should. 

I am very disappointed about this and 

T hope the Ministers, both the Plan

ning Minister and the Railway Minis

ter will appreciate this and see that 

the matter of railways is also taken 

up in  right time  along  with  these 

schemes.  There is no good in isolat

ing  these  schemes  and trying  to  do 

something.  Otherwise,  it may mean 

failure.  In the case of the iron and 

steel plants, they have given priority 

for railways in the Second Plan.  In 

the  case  of  the  lignite  and  bauxite 

schemes of the south also this priority 

should be given and they should also 

.get proper attention.

Shri B.  S.  Murthy; In

.also.
An’dhra

Shri C. R. Narasimhan: When your

turn comes you can plead for Andhra; 

-I will plead for mine.

Shri  B.  S.  Murthy: Because his

father knows Telugu also, I am asking 

him to support the claim of Andhra 
also.

Shri C. R. Narasimhan: If any area
gets, then he must be satisfied because 

he thinks my area is the  same  as 
Ândhra.

Mr. Chairman: But  there  was  a 

time  when  there  was  no  difference 

between you and him.

Shri C. B.  Narasimhan: In  this

particular case, it is not a very com

plicated  matter  at  aU.  There  were 

100 miles of dismantled line and they 
have not been  restored even  though 

it is so many since the war concluded. 

If  only  Government  approaches  the 

matter in a s3onpathetic spirit they can 
easily solve the problem, the problem 

of the  restoration  of the  dismantled 

lines  and  the  building  or  laying  of 

new ^es for the projects, if you com

bine them and sirrive at a solution.

In the matter  of  exploitation  of 

natural  resources  even  small  things 

have  been  forgotten.  People  have 

been captivated by big and romantic 

ideas.  Take  the  case  of  the  wind

mills.  If only proper development of 

the windmills in the areas where there 

is lot of wind throughout the year is 

imdertaken, every village can have its 

own windmill owned in a co-operative 

manner by  the  village  and  some 

amount of electricity can be got there. ̂ 

This will mean swavalambhan or self

sufficiency  of the villages concerned.

I do not think enough tempo has been 

given  to  the  windmill  programme. 

There is some scheme and the usual 

way for .Government is to appoint a 

committee.  No one knows about the 

committee, not even members of the 

committee.  They  do,  probably,  for

get that they have been appointed to 

such a committee, because there are 

other committees  of which  they  are 

members.  When there are a number 

of  committees,  some  committees  go 

into oblivion.  I think the Council of 

Scientific Research should be asked as 

to what is happening to the windmill 

programme.

Another thing that I would suggest 

is that a  Mathematical Research In

stitute  should  be  started.  Several 

Research Institutes have been started.

I am told by eminent mathematicians 

of the country that a  Mathematical 

Research Institute is necessary.  Here 

there  is  good  talent  and  at  present 

they have no particular way of utilis

ing that talent.  Mathematics is sup 

posed to be the Queen of  sciencê
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Modern  sciences  including  atomic 

energy cannot proceed without higher 

-mathematics.  Therefore, a little more 

attention should be paid and a regular 

and thoroughgoing Research Institute 

should be started  for  mathematical 

research.

Another  thing  that  Government 

should  do  is  to  have a  Nautical 

Museum so as to develop research in 

the  matter  of  evolving  proper  ships 

for use in the high seas as well as in 

the internal waterways.

Finally, I  must  congratulate  the 

Planning Commission and the Minister 

for  Planning  in  having  incorporated 

a Resolution, which was passed by this 

House on  prohibition,  in  the  final 

draft  of  the  Plan.  The  Lok  Sabha 

passed  a  Resolution  that prohibition 

should become an integral part of the 

Second Five  Year  Plan  and  that

✓ nationwide prohibition should be en

forced  as  speedily as  possible.  This 

was accepted by the Government and 

it was  incorporated in  the  Second 

Five Year Plan.  I hope Government 

will not lose interest in the matter and 

will see that the same is implemented. 

Otherwise,, crores  of rupees  that  we 

are going to put into the pockets of 

the people—I may say  astronomical 

figures—will  be mis-spent imless we 

properly  implement  it.  Drink is  a 

difficult thing  to tackle and we find 

it  hard  to  manage  even  now,  wh<»n 

things  are  bad.  If  we  do  not  take 

steps  to control it,  it would become 

much worse when more money goes 

into the pockets of the people.  This 

should be very well remembered and 

positive steps should be taken to en

force nationwide prohibition.
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Ĵrrrrr t  ?ftT  ̂   ^

#' ̂ >dO qr ̂  
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f%  ff ̂ % TO  ̂ c: ?TM ¥T<f2lS ̂  

+41  ̂ ̂  Tq*ft ̂  'd̂+1 yFTq ̂1 

#?r,   ̂ R̂TR p  11

f̂ W FT  »rf? ̂  irff '̂ĵ<\ ̂ ̂  
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 ̂*1X W  VT fêiRT ̂ 7̂  ̂̂fh: ̂TRT 

t̂¥r: % *̂iiO *ffT

*F̂TT f% /

»nftrC  ̂ Ŵ,  ^5R  ̂I
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Shri Dê ndra Nath Sarma (Gau-

hati):  Mr. Chairman, Sir, I welcome

the Second Five Year Plan which en

visages big and bold programmes for 

national development, and I extend my 

wholehearted  congratulations  to  the 

membets of the Planning Commission 

for their strenuous labour and inves

tigations.

During  the  post-war  period  many 

countries  of  the  world  have  been 

engaged in economic  planning,  but 

India is the only country which start

ed its economic planning on a demo

cratic  method  according  to  her  o’vn 

traditions, conditions and needi.  The 

results achieved of  the  First  Five 

Year Plan are tremendously encourag

ing.  Very  few  people,  at the com

mencement of the First  Five  Year 

Plan, could realise its results, but now 

it has opened a new chapter  in our 

national life.

As a result of the First Five Year 

Plan our national income has increas

ed by 18 per cent, and the per capita 

income has increased by 10 per cent;, 
the foodgrains production has increas

ed by 20 per cent., the industrial pro
duction by 22 per cent, and the gene
ration of  electric  power  has  also 

increased to almost double.  But now 

the Second Five Year Plan is a bolder 

outline than the  previous  one  the 

objectives of which are: incrêing of 

national income with a view to raise 

the standard of living of the . people, 

and attain full employment and social 

justice together  with  reducing  the 

existing disparities  of  wealth  and 

income.

The Plan has accepted the socialist 

pattern of society as the objective of 

its economic policy and so it has out

lined community gain instead of pri

vate profit as the basis  of  national 

progress.  It has aimed at progressive 

reduction  of  accumulation  of  wealth 

and concentration  of  income.  The 

main targets of the second Plan are 

to increase  the national  income  by 

25 per cent, and to create employment 

opportunities  for  about  ten  million 

persons and reduction of inequalities- 

in income and wealth besides indus-- 

trialisation of the country.
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I wholeheartedly support the indus

trial policy of the Plan which is gov

erned  by  the  obiective  of  socialism.

I believe that the State must play an 

important  role  in  industrial  spheres 

for the economic development of our 

country.  In a socialistic society, the 

role of the public sector and the co

operatives  certainly  must  be  greater 

than that of the private sector. I hope 

and believe that the directive princi

ples of the State policy as stated in 

the  Constitution will  be the  guiding 

factor  in  implementing  the  schemes 

of our Second Five Year Plan.

There are some factors to make the 

entire  schemes  of  the  second  Plan 

successful.  The financial factor is the 

main one.  The second  Plan for the 

economic development of our country 

involves a total outlay of Rs.  7,100 

crores—Rs. 4,800 crores  for  invest

ment in the public sector and Rs. 2,300 

crores for investment  in  the private 

sector.  Out of this total expenditure, 

the Planning Commission has depend

ed upon the resources from abroad up 

to Rs.  800 crores; additional taxation 

of Rs. 450 crores, and Rs. 1,200 crores 

are to be provided through deficit fin

ancing. Besides these, there is a gap of 

Rs. 400 crores to be covered by addi

tional  measures.  If  funds  from  th#̂ 

foreign  resources  are  not  available, 

then the country should surely have 

to be prepared to the possible extent 

to make good the deficit for financing 

the  Plan.  Additional  taxation  of 

Rs. 450 crores over the five year period 

is  not  excessive  in  comparison  with 

the need of the coimtry.

In this respect, my humble submis

sion is that taxes  are  to  be  levied 

directly  on  personal  incomes  at the 

higher levels.  Heavy taxes ought to 

be imposed on Indian monopolists and 

foreign concerns and the Government 

must create such machinery as would 

be able to detect tax evasion! Besides 

these, the highest salary of the public 

servants should also be fixed.

I must here strike a personal note 

of warning about the deficit financing. 

The result of the deficit financing is 

the rise ih prices and cost of living, 

provided  the  supply  of  consumer

goods  does not increase  sufficiently.

By all means, the supply of goods has 

to  be  kept  increasing  to prevent an 

inflationary rise in the price l̂ v̂l. To 

build up  a welfare State,  an under

developed  country  like  India  must 

resort to deficit financing, as there is 

a gap between total expenditure and 

the  total  resources  available.  But I 

hope the Government would take all 

precautionary  measures  so  that  the 

evil effect  of deficit financing might 

not occur in our country.

The First Five Year Plan emphasised 

the need for the development of agri

cultural  production  particularly  food 

production,  but the  second Plan has 

given  emphasis  on  industrial  deve

lopment.  In the second Plan, a sum 

of Rs. 890 crores has been allotted to 

iridustries and mining out of the total 

central allocation of Rs. 4,800 crores. 

Out of the total outlay of  Rs.  890 

crores  fop.  industries  and  mining, 

Rs.  617 crores have been  earmarked 

'  for heavy and medium-scale  indus

tries.  It is  really a significant step.

It will open opportunities to the peo

ple of the  country  for  productive 

employment in industrial spheres.

But  the problem  of food  is  more '• 

important.  It has been considered by 

experts that 40 per cent, increase in 

food production is necessary  during 

the Second Five Year Plan period. So,

I hope that the Planning Commission 

will revise the schemes for food pro

duction and • will increase the alloca

tion on this head.

I must point  out  here  that  the > 

second Plan  has nowhere mentioned 

how many persons would be removed 

from land and engaged in some other 

occupations with a view to minimise 

the pressure on land.  The pressure on 

land is one of the main problems in 

our country.  More than 75 per cent, 

of the total population of our country 

live in  the  rural  areas  and  so,  the 

development of the rural areas must 

receive priority.  But I am sorry to ’ 

mention here that the Plan has failed 

to give any guarantee  of  minimum 

standard of living to the man in the 

fields and factories.
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The successful  implementation  of 

the Plan greatly depends  upon  the 

. efficiept administrative machinery. So, 

thê standard of efficiency of the ad

ministration ought to be raised by all 

means.  But  the  Plan  has  failed  to 

put forward any concrete scheme for 

the  creation  of  an  efficient admmis- 

trative  machinery  to  implement  the 

various  schemes  in  the  Second  Five 

Year Plan.

I do not like to go into the details, 

but  I  cannot  but  mention  here  the 

miserly allocation for the development 

of  our  transport  system.  The  rail

ways are the main means of transport 

in our country, and for the expansion 

and development of this vital trans-. 

port, only  a sum of Rs.  1,125 crores 

has been allotted in the second Plan. 

The existing railways are quite unable 

to cope with the present demand of 

both  goods  traffic  and.  passenger 

traffic.  During the Second Five Year 

Plaii, both agricultura.1 and mdustrial 

production will increase to  a  great 

extent throughout the entire country. 

With the allotted amount, the expan

sion and development of railways par

ticularly in the under-developed areas 

will be  insignificant.  I  hope  the 

allotment for transport, and specially 

for  the  railways,  would  surely  be 

increased.  Otherwise, the progress of 

development will be greatly hampered.

Sir, with all humility,  I  beg  to 

submit that the Planning Commission 

has failed to do justice in the matter 

of  elimination  of  regional  disparities 

so far as the question of developing 

a  balanced  economy  for  the various 

parts of our country is concerned.  I 

would like to mention here the case 

of  Assam—the  State  from  where  I 

come.  I think I need  not  mdition 

here that during the British regime, 

all States of India did  not  receive 

equal treatment in the matter of deve

lopment.  The  British  administration 

cared  to  develop  areas  according to 

convenience in  regard to their com

mercial  and  imperial  interests,  and 

the industries during that time were 

locatid accordingly.

After  Independence,  the  people  of 

Assam  entertained  high  hopes  jof 

quick development of their areas. But 

it must be confessed here that Assam 

remained under-developed even at the 

end of the First Five Year Plan.  In 

the First Five Year Plan, Assam was 

allotted only Rs. 20*8 crores  as the 

total outlay.  In the First Five Year 

Plan, Assam failed to receive even the 

minimum  required  finance  for  her 

economic development from the Plan

ning  Commission,  though  her  need 

was greater.  During the First Five 

Year  Plan  period,  nothing  has  been 

done for the industrialisation of Assam 

in spite of her enormous natural re

sources.

In  the First Five  Year Plan,  the 

provision of development expenditure 

by  the  Central  Government  directly, 

amounted to Rs. 1,240 crores, and out 

of this amount, the  Central  Govern

ment had spent nearly Rs. 600 crores 

in  the  various  development  projects 

in different States, but it is my pain

ful duty to mention here that ‘Assam 

got very little out of this huge expen

diture,  for  her  development.  The 

Central  Government  had  executed 

eleven multi-purpose projects in  dif

ferent States of India excluding Assam 

in  the  First  Five Year Plan, though 

controlling of fioods is of the utmost 

necessity  for  any  development  in 

Assam.

A sum of Rs. 140 crores was allotted 

for large-scale industrial development 

programmes  in  the public  sector  in 

the First Five Year Plan, but unfortu

nately,  in  this  head,  Assam’s  share 

was nil.

From all this, it can easily be under

stood  that  the First  Five Year Plan 

did not advance agricultural or indus

trial development of Assam, and as a 

result,  the  standard  of living of  the. 

people of Assam did not rise, and the 

problem  of  unemployment  was  also 

not touched.

Adequate transport is very  imi>or- 

•lant to Assam for the fuller develop

ment of her internal trade and com
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merce. besides her linking up of con

nection with  the  rest of India.  The 

division of  the country  left  Assam 

without  a  link  with  the  rest  of the 

railway system of the country, which 

necessitated  the  immediate  construc

tion of the Assam link line.  But this 

link line is unable to cope with the 

volume of goods traffic.  Besides this, 

the  link  line  generally  remains 

breached during the monsoon.

The present capacity of  the  link 

line is about  170 to  180 wagons per 

day  each  way,  but  the  present 

requirement of Assam is much more. 

This  link  line is  not  only meant  to 

•serve  Assam  but  also  some  districts 

f̂ West Bengal, Manipur and Tripura. 

The capacity of the link is not ade

quate even for the existing needs of 

JVssam,  much  less  for  the  needs,  as 

they will be, at the end of the second 

Plan period.

The First Five Year Plan did nothing 

to develop the railway transport sys- 

tterm in Assam. The Second Five Year 

Plan  also  does not envisage  the im

provement  of the  transport  system 

of Assam.  The Government of Assam 

submitted a draft plan  amounting to 

Rs.  290 crbres  for  the  Second  Five 

Year Plan, but the Planning Commis

sion  has  drastically  cut  that  and 

allotted  only  Rs.  57.39  crores.  The 

allotment  under  the  head  “Power 

projects” is not adequate and in major 

industries it is nil.

It is my painful duty here to men

tion that if these allotments made by 

the  Planning  Commission  for  the 

Second Five Year Plan for Assam re

main the same, then we must presume 

that the future development of Assam 

is not bright.  I appeal to my leaders— 

particularly to the Planning Minister, 

the Railway  Minister and the Prime 

Minister—in  all earnestness to deve

lop this eastern part of India, which 

is full of valuable resources.  Besides 

problems of floods, transport problems 

and problems of industries are there. 

Therefore, I appeal to the leaders and 

to this House to take immediate steps 

so that Assam is fully developed.  If

Assam is properly  developed, it will 

not only  enrich  itself,  but  it  will 

enrich the entire country.

^  I I  fefrir q̂ TT ^

t i  I

[Mr. Deputy-Speaker in  the  Chair.]

4-53 P,M.

ft ̂  t I 

TO   ̂ frar t •

“During  the first  Five  Year 

Plan, considerable  difficulty was 

experienced in assessing the pro

gress  of various programmes for 

the development of tribal areas”.

“evaluation  organisation  for 

assessing work done for Scheduled 

Tribes as well as for other back

ward groups”.

I

(frsf ^

^ 4)1  qtr *-riH

ĵft ̂  t,  ̂ qr   ̂  rni

 ̂I  ̂  I  ^

2R#  ̂  t  ̂ ^  5rrf̂ %

 ̂  11 A ?nwt ̂ . 

(̂ 1̂ )   ̂  ̂  ^
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[«fr

 ̂ ̂    ̂ 1̂  ^

 ̂  ̂ W toit: fkFft ̂  fr«<^l V %

 ̂ vrhrcr I ‘4 ̂  ̂    ̂  ̂

 ̂   ̂̂  t   ̂ WETl̂

%■ ̂TPT ^

% ̂  ̂  îr<<=iTRr̂1( ^

 ̂ ilT̂ilA|+dl  ̂  ̂  t I

n̂«FR   ̂f%

% ̂ êzrnir r̂pft ^

 ̂I  ̂ f  ̂ ̂

»̂T  ̂  ?rw  ̂  ̂  ^

=̂ Tf̂  I t ?ron:  ̂  ̂   =5rrf̂ ^

1% <11̂  %“ ̂*i<̂<{F

 ̂?lTO?t  ^WRT -qî<Hl ̂ ^Wf̂.

% T̂Tfft   ̂  ?nn̂ ^

t̂UT. TfT T̂+H

TfTfm t:  TRT ̂  % f̂q-«TFT

5Tfr 1  #■ #  ̂  ^

 ̂ ̂ o ^o % ̂   ̂ ?fh:

Ĥ«̂l  '?ft Pl<sil   ̂ fV

2TfT  ̂  JT?sV-TOF3r

 ̂ %■ '»iP<ir  ̂̂ TT <siO<?  ̂ FT% vfhft 

 ̂̂tHT \   ̂ ̂  «TT

 ̂ T̂T «Pt tfhft  ̂   ̂ 5̂rnr

r̂̂ r̂er̂  (̂ r̂ nr̂ ttf̂ ) ^  

 ̂  fer  ^̂71̂, f̂̂»i  ??wt¥ % ?TFr

 ̂ t ̂  ̂  ̂  ̂

'nc  “Fff ̂ nr̂ rf ̂  ?ftT

 ̂̂   ŴRiT  >iTi<   ̂  I

izT^  ̂? 5r t  î7fe7-

 ̂   eî)  ̂̂  m\ ̂  ̂

% T|tl

iprf  ̂ ̂  ̂ ^

 ̂   ̂  ̂   #»T. I

W ̂   n̂r̂r w*r itrtt  ^

îWr  ̂  ̂1%  Rt̂ h ̂

 ̂  f  I  '

T?: ^

t iin+'l  ̂?TFT  ̂̂ ~ -

¥7 ̂  ’Tfwf ̂  f̂rqrr w  11 TO 

 ̂  ̂   |?TT I :

“Article 46  of the Constitution 

requires  that  special  attention 

should be given to the education 

of  children  of  the  Scheduled 

Tribes.”

'  ̂ f̂ ŵr TT Tf   ̂ ^

qk ?rrir %T #■ w  ?ftT ?rmn- ĵtr

fsr̂TPTT f I  ̂  ^

T  ̂5T  I 5fr3T ̂   ̂  ywto-  % ̂

*t>̂HI M'Sdl  ̂ ?TTf̂ 3̂TRft

^   ̂ I  fTW

# ?rrT  ̂   wn: ^  |

 ̂   %  r̂ni%

>̂% v3vi[d  ̂   ̂ I

w  ̂   t  #5nn

%   ̂ ̂   ̂:

“Tribal  areas  are mostly  hilly

...........  Special efiEorts  are there

fore being directed  towards the 

construction  of  wells  and  im

provement  of  irrigation  facili

ties.”

5 P.M.

qiTg # ?nft w f  ̂  ^

 ̂ ̂   T̂FT ̂  <̂dl  ^

 ̂   ̂  9̂Rft  ̂ I

f ̂  WT #T T̂W?T  (fff̂ )  qr 

ft ̂   ̂  ̂

 ̂  t>   ̂ ^  1̂  t»

WTT  ̂  ̂  TT **ft   ̂   ̂ ^  

 ̂  ?rarw ̂  TfT f I  ^

r̂f̂ > ?ftr
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TT f̂h#  «rr t̂rt

ff t  ̂  ^

'p: w f ̂ W T  ̂   f  ^ 

 ̂   qr  f ̂  'TPft ̂fTT̂ ̂  

1w  ’TRTT

f?rr f%  '̂ji.Pht’: '?ft̂ î̂ h'1 ?

»T̂   ̂I  ̂

r̂>RT  I ̂  TT ̂    ̂̂ RT

n̂f̂ «iHî  ̂r<?TT ̂  -̂î d vMr̂d̂ 

f. >̂ft I

w ?t)^   ̂̂  |,  ̂  qr ̂iWf

 ̂   ̂  ̂I siW rt ̂  ̂

 ̂ ̂  g?TR t   ̂  ?TT5fr  ^ 

 ̂ <̂1̂ ’IT  'jfT̂TT ̂   'dRd 

’SPT̂ ̂  3̂f, fifiT ?ITfe

’cn: 5TFT ^̂TT̂T ̂   ̂ m f%  ̂ ^

TitsRT   ̂  ^   I  ̂ n̂ nxt  n̂-

îr̂ ^Rr̂ n  ̂   ̂   ̂  ̂  I  I

 ̂  '>ft  Prîi ?̂TT  ̂fV  ̂ vfnr

 ̂TPft % «<̂ N  ̂  ?IT 

Pt̂l *̂1M<S  T̂Rif ^

 ̂  'Jiidi I  ̂ ?̂iif*f» ̂-mO ̂ft̂snrr

t" t̂ft

>ft ̂r̂ t̂rnr  r̂nr #  r̂f̂

■̂rf̂TJT   ̂‘̂̂jfVf̂T̂TT WhT NdH+i T̂̂ f̂hT 

STT̂  I

%■ ^ f̂T9T |̂3Tr

f% ?rrîr̂Ti%irt ̂   % 'd̂î H

 ̂ ̂ TRT ̂ TK ̂  ̂ rf̂  I î%

3  ̂%  ̂   ̂  I

f̂ ETf̂ ^3  ̂ ̂ fTOT  ̂  r̂rf̂ 5̂

 ̂   ̂   =3(Tf̂‘  I

 ̂  ̂    ̂ ̂  ̂  TT 5T̂  ^

 ̂ \  viH

tRT̂   ̂ % 3;% mterr

 ̂   ̂ ̂ienrsr

 ̂  ̂  ̂   ̂  I \

WFff ^  f5?T?En %*  5̂rr  | 1

 ̂ I

 ̂  ̂   4>K«̂ fZTT

 ̂  ̂  iw  pr ̂ TT :

“Considerable  importance  must 

be attached to the education  of 

the  people,  teaching  through 

their dialects, text books in their 

dialects should be written.”

%WK  ̂   ̂  ̂ ^  

 ̂   ̂  ̂ TRT ̂  I

 ̂ '̂R   ̂tTt̂

T̂ W, ^  

ftWT  ̂ I

ffjpT 5JTRJ # f̂T  ̂^

 ̂  ^1h  ciiq̂Tl  ̂5f%  :

“Multi-purpose  co-operative 

societies.  Forest  Co-operatives, 

training-cum-production  centres 

—technical  schools  for  mechani

cal and civil engineering. So that 

tribal youth can receive training 

near their own areas.”

irrfk̂ Rft"  5Fĉ mw5FT<t  p̂pt 

F̂ft  EfMr  'Tm I   ̂  %  ?rrf%T 

n t̂rar |  ̂ ?nf«Rr

«̂3rTT?T %  ’fT̂  TTq̂ ̂ ?rrT-

v̂inPT̂f<-̂  ^

f̂ m̂i ^

 ̂  ̂  ^ %5TT fm^

 ̂  %\  \  7̂ <fhr f̂t̂ T

w  :̂c;  ̂  ̂ % mfer ^

Pi<ai  ̂fV ̂ TPrrfinp î̂rrr +n  +<»i

5T  ̂ ?fh:  ̂  %
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[«ft

 ̂  ̂ I

^ ̂   ̂«<ld ̂  ̂

5fhSR   ̂ R̂T t •

“Special emphasis  is  being

placed on getting as many  tribal

officers  as possible  and training 

them to work in their areas.”

rra'̂  ̂ Tftsr̂'5f»iTT ¥T ̂

 ̂ k

jft mfk̂rrfwiff % ̂rnr  ̂1

oft  ̂ ^

'fnft % T̂PT  ̂ ^

>̂1#  ̂ ̂ 'TfO’T̂

 ̂   ̂   ̂   ̂ ^  

 ̂  ^ I  ̂   ̂  ^

 ̂  ^    ̂ I

Shri Thimmaiah:  (Kolar—̂ Reserved

—'Sch.  Castes):  Mr.  Deputy-Speaker; 

we are happy that the First Five Year 

Plan  has  been  implemented  very 

successfully.  It goes to the credit of 

the  planners  that  Independent  India 

has, for the first time, drawn a Plan 

and  achieved  the  targets  and  imple

mented  it  successfully.  It has  con

siderably  improved  the  economic 

condition  of the country  and  create 

certain confidence in the mind of the 

masses of the people,  and they look 

ahead with expectation to  the imple

mentation of the Second Plan.

The  First Plan laid  stress  on  the 

agricultural  production,  multipurpose 

projects  and  other  things.  It  did 

not  lay emphasis-  on  the  develop

ment of large  industries.  Today,  we 

are having a mixed economy.  Under 

the Seieond Plan, we have to undertake 

the  d̂ elopment  of large-scale  indus

tries all over the country.  There is a

definite field for the private sector and 

a  definite  field for the public  sector. 

Some of the industries are exclusively 

reserved for the  public  sector  and 

some  for  the  private  sector.  I  wish 

to  submit  that whenever  the  private 

sector  is not  able  to  start  industries- 

for certain obvious difficulties or lack 

of technicians or finance, the  public 

sector should not hesitate to start the 
industries  that  are  meant  lor  the 

private sector.  It may be the Central 

Government or the State Government, 

but the initiative should be taken by 

the Government to  start those  indus

tries.  ^

Though  agricultural  production  has 

increased in our country and we say 

that we have achieved sell-sufficiency 

In food, I think we have to do a lot 

to improve the conditiorf of the rural 

masses of India. If you see the villages, 

you will realise this.  I shall first take 

up  the agricultural  labourer  and  the 

poor  agriculturist  who  are  the  back

bone of our  country.  We can  tell 

these people that we have  started so- 

 ̂ many  indufitrLes  and  multi-purpose 

projects.  But,  for the  common  man, 

something  concrete  has  to  be  done. 

For improving the lot of the agricul

tural labourer. Government has passed 

the Minimum Wages Act.  But, while 

some of the States have implemented 

the Minimum Wages Act, other States 

have not implemented It, as is reveal

ed in the Plan itself.  I hope that the 

Minimum Wages Act will be  imple

mented in all the States.  That would 

help  the  agricultural  labourer.  The 

poor agriculturist haS'  to  get  some- 

land.  What have you  done ' in  the 

First Plan? We talk so much of land 

reforms.  To  some extent,  we  have 

introduced land  reforms, but not to 

the extent of land to the tiller.  We 

have  abolished  zamindari  and  land

lordism and intermediaries.  But. land 

reforms have not been  introduced  In 

full.  India Ts an agricultural country. 

To  the  agricultural  labourer,  to  the 

common man, some  land  must  be- 

given.  In our country, it is a question 

of status to have some land.  In the 

Second  Pl&n,  it  is  said  that  landT
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reforms  will  be  intraduced  and  a 

ceiling will also be fixed for hô ngs 

of agricultural lands.  I wish that the 

ceiling  is  fixed  as  early  as  possible. 

There is a lot of  Government  land 

available in the country and the Gov

ernment  has  assessed  the  amount  of 

land  available in  the  country.-  It  Is 

also  said  that  the  Government  will 

asses the area of land that could be 

made  available after the introduction 

of land reforms.  All these lands can 

be  given  to  the  poor  agricultural 

labourers.

In addition to that, the Plan  says 

that  co-operative  farming  will  be 

introduced  and  the  people  will  be 
educated  to  take  up  Co-operative 

farming. Though I wish every success 

for this idea of co-operative framing, I 

feel in my own humble way that co

operative  farming  cannot  bring  suc

cess to our country.  I say this  form 

my own personal experience, because 

there is one co-operative  farm in my 

own  constituency.  Whenever  I  go 

there, every farmer in that farm comes 

to me and  says,  please see that my 

share of the land is given to me and 

registered  in my own name.  There 

is lack of enthusiasm on the part of 

the farmers  in  co-operative farming. 

Any way,  I  feel that land  reforms 

must be introduced: whether it is co

operative farming or giving  land to 
every individual.

Merely giving land will not be suffi

cient  to  the  agricultural  labourer. 

When a man has got land, he requires 

certa’.n implements.  He requires some 

financial  help  for developing  agricul

ture.  Today,  Government  gives  tak- 

kavi or some other type of loans.  But, 

what happens today in  the  villages? 

Who is going to take these loans? The 

loan goes to a man, who is influential 

or who has influence with the officers. 

These things must  be  eliminated  as 
far as,  at  least,  the Second  Plan 

period  is  concerned.  Government 

should see that the small farmer who 

gets some land is also given financial 

help to develop agriculture. The assis

tance  should  reach  the  hundreds  of 

small peasants and not the rich land

lord who wants to take away all the

loan,  becaqse  he is  influential.  Gov

ernment  will  have  to  start some 
secondary  and  cottage  industries  to 

supplement the income of the agricul

turists.  We  have  got  in  the  Second 

Plan a programme for the development 

of cottage industries and village indus

tries  in  the rural  areas  I  am  very 

happy that the Government has allot

ted  a  large  sum  for  deveJopment  of 

cottage industries.  As 1 have observ
ed, under the First Plan, these cottage 

industries  have  not  helped  the 

common  man.  If  Government wants: 

to see that the common man is really 

benefited  by  these  cottage  industries, 

it should see that the amount si lotted 
is properly utlised and properly spent 

for the man  who deserves that  help. 
As  the agricultural  loans are  taken 

away by the influential people, in the 

same way the amounts to be utilised 

for cottage industries are also  taken 

away by those who have some industry 

in their hands. It has benefited those 

who have something, but not those who 

have nothing in their hands.  Even Shri 

Shriman Narayan has said in the Mag- 

zine Knmkshetra that these rural plans 

have benefited those who have some
thing, but not those who have nothing. 

This must be borne in mind and  we 

should see that every plan meant for 

the common man really  benefits the 

co(nmon man and goes to  raise  the 

standard of living of the common man.

It is no use merely showing on paper 

that we have spent so much for  the 

development of cottage industries etc.

It is the duty of the executive to see 

that the money is spent for the cake 

of the common man and that the benefit 

reaches the common man.  I stress this 

point very vehemently, and I Iĵpe the 

Government Will take this in a sporting 

spirit.

Today in the rural parts we Isee the 

thatched huts and mud walls and we 

say we want to change the whole face' 

of India. How are we going to change- 

it?

Shri iaipul Singh (Ranchi  West— 

Reserved—Sch. Tribes):  Why  should

they change it?

Shri lliimmaiah: We want to change
it.
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Shri Jaipal Singrb: Why?

Shri Thimmaiah: We want to see that 

rural  India  looks  beautiful,  but  for 

..rural housing a very meagre sum has 

been allotted in the Plan.  Industrial 

labourers have got very fine houses in 

ihe cities.  I do not grudge them. There 

•are  so many schemes for urban hous

ing but a very meagre sum of Rs. 20 

crores or so is allotted for rural hous

ing.  If you allot such a meagre sum 

for the development of rural housing, 

can you change the face of rural India? 

The  Government  should  understand 

that the backbone of the  country is 

the rural masses.  The  backbone  of 

your democracy is the rural  masses, 

the backbone of this Parliament is the 

rural masses.  Therefore, I submit that 

rural housing must be given its proper 

: share and  Government  should  allot 

-sufficient funds for it.

In the villages we see people who do 

not have even a piece of land on which 

to  construct  a  thatched  hut.  In  the 

villages I have seen poor people being 

driven  from  one  place  to  another, 

because the place does not belong to 

them.  The poor man does not have a 

piece of land on which to build  his 

thatched hut. The municipality removes 

him and asks him to go  somewhere 

-else and when he moves after one or 

two months they will ask him to go to 

some other place.  This is how things 

are going on.  What is the  good  of 

being a human being if a man does not 

have even a piece of land on which to 

construct his thatched hut to live in. 

Therefore,  I submit that Government 

should see that such poor people  are 

given free sites in every village at least 

to  construct  dwelling  houses.  This 

rural housing is as important as any

thing else because it adds to the dignity 

of a man to have a decent house. Even 

if he does not have food to eat, he will 

at least live in the house.

The Minister of Agricolture  (Dr. P. 

S.  Deshmukh):  He  can let  out the

house and live!

Shri Thimmaiah; Lastly I shall come 

‘to the amelioration of the  Scheduled 

Castes and Scheduled Tribes. The Sche

duled Castes number more than  five 

wcrrores and the Scheduled  Tribes more

than two crores.  I can say that  the 

First Plan has improved the economic 

condition  of  the  country  gene

rally, but  it  has  not  considerably 

improved  the  economic  condition 

of the Scheduled  Tribes  and  Sche

duled Castes because  of the lack  of, 

proper and full attention paid by the 

executors of the Plan.  The State Gov

ernments do not care to see that the 

money allotted under the general sche

mes is also utilised for  development 

works among the Scheduled Castes. For 

instance, out of the money allotted for 

cottage industries under  the  general 

pool, let the Government  show  how 

much has been used for the benefit of 

the Scheduled Castes people? By giving 

some land for constructing a few houses 

here and there, can we improve  the 

economic condition of  the  Scheduled 

Castes? Even the agricultural loans the 

Scheduled Castes do not get, it is only 

the influential caste Hindu ryot  who 

will get it for agricultural development. 

Therefore, I say in every aspect of the 

Plan  a certain percentage  should be 

allotted for the  amelioration  of  the 

Scheduled  Castes  and  Scheduled 

Tribes.  For  instance,  Government 

should say out of agricultural  loans 

and out of the money for development 

of  cottage  industries  the  Scheduled 

Castes people will get so much. Under 

the Centrally-sponsored  schemes we 

have  allotted some  money  for the 

development  of  tottage  industry 

among the Schedulea  '̂-astes  people. 

Mysore  State  was  given  under  the 

Plan Rs. 1,80,000 for the uplift of the 

Schedled Sastes people. The result was 

each taluk was allotted Rs.  120 for 

development  of  cottage  industries 

among Scheduled Castes.

Shri  Keshavaiengar  (Bangalore 

North): Each taluk has 400 villages.

Shri Thimmaiah: I did not dispute it.

I say under the general pool you must 

give sufficient money for the develop

ment of cottage industries among the 

Harijans.

There  are  so  many  industries that 

are being established in this country. 

Who  will  be  the  fitter,  the  chaprdw, 

the  officer  or the clerk  there?  How 

many  will  be  Scheduled  Castes  or 

Tribal people?  You  say  you  have
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allotted 12i per cent, of the jobs  for; 

Scheduled  Castes.  I  am  very happy? 

and  thankful  to  the  Government  fori

111 at order  of Reservation.  But even* 

to get the job of a fitter in a factory,- 

the person should be trained.  At least 

the people to ml the  12̂ per  cent, 

quota must be trained.  Therefore,  I 

suggest  that  round  about big indus

tries  Government should open  train

ing centres  for  these  people so that 

the Scheduled Caste boys are trained 

and absorbed in those Industries.  I am 

glad to note, under the Centrally-spon

sored scheme Government are training 

about 30,000 boys in crafts training.

The private sector does not observe 

the quota system.  I submit that Gov

ernment should insist upon the private 

sector  following  this  system  and  the 

public sector also should follow  the 

reservation order.  Let them not give 

us the post of a managing director.

An Hon. Member: Why not?

Shri Thimmaiah: When they do not 

give you even the post of a chaprasi, 

how do you expect them to give you 

the post  of  a  managing  director?  I 

am glad certain factories of the Gov

ernment have begun #>  absorb  our 

people, but Government must see that 

private factories also do the spme.

The  Scheduled  Castes  people  have 

got  some hereditary  industries  like 

shoe making etc.  Today no Ilarijan is 

worried  about  them.  Why?  Because 

there  is  competition  and  some  caste 

Hindus have monopolised  cuar heredi

tary industries because they are able 

to invest money.  Today, if  Karijans 

want to  start  some  leather  co-opera

tive  society Or some  shoe-making co

operative  society  or  some  other  co

operative society, they have no money; 

and they cannot compete with others. 

Even if they get some contracts from 

Government they cannot fulfil  them, 

because they have no capital. I would, 

therefore,  submit  that  Government 

should encourage co-operative societies 

organised  by  the  Scheduled  Caste 

people, and they should also find out 

some means by which they could give 

us some  money  for  capital  invest

ments, either in the form of loans or 

grants, so that we may also thrive on

j  some  industry,  and  earn  our  living 

-  and improve our standard of life, 

i  My next  suggestion is that  wher

ever there  are  co-operative  societies 

organised  by  the  Harijans,  Govern

ment should give them petty contracts, 

without  calling  for  tenders,  and 

without allowmg any competition, for 

these are the ways in which the eco

nomic  condition  of  the  Scheduled 

Caste people can be improved.

To do all this work, to co-ordinate 

aU  these efforts,  and to  concentrate 

on  the improvement  of the economic 

condition of the Scheduled Castes and 

Scheduled Tribes people, it  is  very 

necessary  that  Government  should 

have a separate Ministry.

Mr.  Deputy-Speaker:  After  the

demanding of money  and  contracts. 

Ministry is also being demanded. The 

hon. Member might conclude now.

Shri L. N. Mishra  (Darbhanga cum 

Bhagalpur): Who will look after it?  ‘

Dr. P. S. Deshmnkh: Otherwise the 

contracts would not be given.

Shri Thimmaiah:  Without  the  Re-

liabUitation  Ministry,  Government 

would not have been able to solve the 

problem  of  the  displaced  persons. 
Therefofe,  I  do not hesitate  in  de

manding a Ministry for the ameliora

tion  of  the • Scheduled  Castes  and 

Scheduled Tribes. We,  the Scheduled 

Caste people,  have  ben  enslaved for 

centuries, and oppressed economically, 

socially and in every other respect, so 

to say, with the result that even now, 

we cannot assert ourselves, because our 

spirit  is  so  much  suppressed.  We 

think twice  and  thrice  before  we 

speak anything.

One  might  speak  desperately  and 

criticise Government, but the Schedul

ed  Caste people  are faithful to Gov

ernment.  History  shows  that  they 

never  betrayed  their  '̂ untry,  and  it 
was only others who betrayed it. Even 

after we got power, we  have  been 

humble and we have been faithful to 

Government.

Mr.  Deputy-Speaker:  There  is  no

shyness or humil’ty in taking the time. 

The  t’me  allowed  has  already  been 

transgressed.
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Siirl Thimmaiah: I  submit,  in  all
Humility,  to  Govermnent  that  they 

should  think  of  having  a separate 

Ministry  for  the  amelioration  ô  the 

oppressed  and  depressed  classes  in 

this countzy.

Shri L. Jogeswar Singh  (Inner 

Manipur):  Before  I  come  to  the

Second Five Year Plan proper, I want 

to give a short review of the working 

of  the  First  Five  Year  Plan  and  of 

how far the administration  and the 

Plaiming Commission have  succeeded 

in their efforts, so  far as the under

developed  and  backward  areas  are 

concerned.  If  we  study the  chapters 

of the First Five Year Plan, we find 

that it is to be regretted that the pro

gress  of these backward  and  under

developed areas has been at a srai’’s 

pace,  especially  in  these  Centrally 

administered areas of Himachal  Pra

desh,  Manipur  and  Tripura  and  the 

hiUy areas.

Now coming  to  Second Five Year 

Plan.  In  these  areas,  no  big  pro

gramme has  been  undertaken  by the 

Planning  Commission,  nor has  any 

been clearly stated in the Plan which 

is  now under  discussion.  It is true 

that  some  small  programmes  have 

been  taken  on  hand,  such  as  the 

routine  construction  of some  roads, 

and the launching of some community 

project centres, some digging of wells, 
and so on. But  no  industrial  pro

gramme which will helD in ameliorat

ing the condition  of the  poor  people 

living in these areas has been taken 

On hand so far.  These areas have beer, 

totally neglected,  so far as industrial 

programme is concerned.

My complaint is this. Whenever we 

aw>roach Government for the explora

tion  of mineral  resources in  these 

areas,  whenever  we  approach  them 

for the starting of cottage industries, 

medium  and  small-scale  industries  in 

these areas,  and whenever we appro

ach  them  to  tap  the  untapped  re

sources which are bountifully  avail- 

ab̂ in these areas, their only reply 

has been that there are no commimi- 

cations at all, and that there are no 

transport  facilities  available.  And

they say that  because there  are no 

communication  facilities,  it  is  not 

advisable  to  launch  any  industrial 

programme in that part of the coun

try.

If this is the position, then we are 

going to lag  behind.  These  under

developed areas  will not be  able to 

go side by side with the rest of h uia, 

and we will not be able to po olong 

with the rest of India.

If you want to have equitable distri

bution  of  the  increased  wealth,  then 

you  should  see  that  these  under

developed  areas also get their proper . 

share.  Along with the exploration of 

the mineral resources, and along with 

the launching  of the  industrial pro

grammes  in  these  areas,  you  should 

also  try  to develop  side  by  side the 

communication facilities in these areas. 

If  that  is  not  done,  if  we  have  to 

wait  for  the next ten  years,  for  the 

development  of  communications,  and 

then only you would launch industrial 

programmes  for the  uplift of  these 

down-trodden  people in  these  hilly 

regions, then, in that case, I am afraid, 

the  progress  oL these  areas  will  not 

be up to the mSk.

So,  the  essential  question  with

regard to these areas is how to develop 

these  areas  according  to the Plan. 

For that,  the first priority has to be 

given  to  road  development  pro

grammes.  Road  development  pro

grammes, railway  development  pro

grammes, development of  air commu

nication—these are the essential things 

with regard to these areas which.are 

not easily accessible at present, owing 

to lack  of proper communications*

I have my own misgivings whether 

the  amounts  allotted  in the  Second 

Five  Year Plan  will  be  profitably 

utilised in  respect  of these backward 

and  under-developed  areas,  especially 

the hilly regions  of India.  Speaking 

to the Committee ‘B’  on the Second 

Five Year Plan, £)r. Ghosh said in the 

course of his  reply, with  regard to 

this matter, as follows—I am reading 

from the Synopsis of Proceedings  of 

the Committee ‘B’ oh the Second Wve
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year  Plan  (Industries,  Minerals, 

Transport  and  Communications)—

“Referring to the  Government 

of India’s special concern for the 

Stateŝ of  Manipur  and  Tripura,

Dr. Ghosh gave details of the pro

visions made for the development 

of  roads  in  those  States,  during 

the First  as well  as the  Second 

Plans.  He stated  that  the  roads 

in  Tripura  had  been  constructed 

practically up to the Assam border, 

and that a sum of Rs. 304 lakhs 

had been provided in the Second 

PJan,  for  the  improvement  and 

extension  of  these  roads,  Regard

ing Manipur, he said that the pre

sent  road  system  there  was  go

ing to be strengthened and develop

ed between  Imphal and Manipur, 

and  an  alternate route would  be 

constructed between  Silchar and 
Manipur.  He,  however,  pointed 

out the present difficulties  of the 

availabiUty of  the  materials  re

quired  for  road  construction.”

My  complaint  is  precisely  on  this 

point.  What  is  the  trouble  before 

Government?  What are  the difficul

ties in their  way in  the  matter  of 

road  development?  They  say,  that 

there is non-availability of the mate

rials  required.  To  my  mind,  these 

words  ‘non-availability  of  the  x aic- 

rials required’ are unconvincing.  For, 

after  all,  what are  the  materials  -e- 

quired for road  development?  No

thing is required except  man-power 

and  labour.  Stones  are  available  in 

plenty in these hilly regions for cons

truction of roads.  You can get ample 

quantity of  stones for this  purpose. 

As for labour, there will be no diffi

culty, because these areas  are almost 

labour areas-

So these materials are easily availa

ble,  But  so far  as  my  information 

goes, the delay is  due  to the non

availability of technical  hands.  It is 

because of this that they were not in 

a position to push  through  the plan. 

During the First Plan period, in'Mani

pur State  Rs.  12  lakhs got  lapsed. 

Why?  The only reason was want  of 

technical personnel.  This amount was 

also  for  the  construction  of  roads.

Non-availability  of  technical  person

nel was the main reason given on the 

floor of the House by the Minister.

In  the  Second  Plan,  provision  has 

been  made.  Dr.  Ghosh  in his reply 

in the *B’ Committee has referred to 

this.  It is stated:

“He also referred to the special 

provision for developing roads in 

hilly areas which were not g''n̂- 

rally remunerative.  He summed 

up  the  position  regarding  t’le 

road  development  programme  by 

saying that there was a total pro

vision of Rs. 246 crores for roads 

for States,  a provision  of Rs. 

crores from the Central Road Fund 

for roads and special provision of 

Rs.  11  crores for  roads  in nilly 

areas, totalling  a sum of Rs. 282 

crores in  the Second  Five Year 

Plan.”

Out  of this  amount,  Rs. 11  crores 
are meant for the hilly regions.  But 

I  have my  own  doubts  whether  this 

whole amount of Rs. 11 crores can be 

utilised profitably  during  the  Plan 

period, because we have the example 

of  the  work  done  in  the  First Plan 

period in this connection.  The amount 

for the  development of these  areas 

could not  be utilised.  In  Manipur 
State,  lakhs of rupees lapŝ due to 

the  non-availability  of  technical  per

sonnel.

Here a proposal  was made for  the 

construction  of a  road from  Silchar, 

Assam,  to  Imphal,  the  capital  of 

Manipur State.  This was essential in 

asmuch as our life-line via  Kohima 

which is the troubled area due to the 

Naga situation, is now blockaded.  It 

is of no use.  This life-line  has been 

totally cut off.  So a new life-line is 

necessary.  Unless we have two Ule- 
lines, I think the State will be cut off 

from the rest of India.

Recent  experience  has  shown  that 

these areas  should  be developed  in 

so  far  as  road  commimications  ar« 

concerned,  because  I have  already 

mentioned  on the floor of the House 

many times  about the strategic posi

tion  of  these  frontier  States  and 

border States.  During  the Japanese 

invasion, the Manipur Stat̂  wa*
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encircled. , It  was cut  off from  the 

rest  of  India,  because  there  was  no 

life-line,  Kohima  was  the omy  life

line and it was cut off.

So the urgency of having a road in 

this  part of  the country  has  been 

taken into account. The only question 

is whether the  programme  can  be 

pushed  through in  the Plan  period. 

According to Dr. Ghosh, this would be 

completed before  1961, ihat is, within 

five years.  I think that this teriod is 

too long, because  the neople  are al

ready  starving.  No  communications 

are available.  They are cut off from 

the rest of India.  Na daily necessities 

are available.  Even if available, the 

prices are soaring up.  So the general 

masses  are  put  into  great  difficulty. 

You must  take  up  this  programme 

on  a  war  footing  as  the  Britishers 

did.  Here  you  could  not  construct 

a road within  five years,  whereas 

the  Britishers  constructed  a  road 

within  40  days.  This  should  be 

borne in mind.  During wartime  the 

Burma Road was opened by the Bri

tishers within  40 days.  It is a very 

nice road.  Even  now it is a  very 

good road.

As against this, in the First  Plan 

period, a road was to be constructed 

from Imphal to Kangpokpi  and frfin 

Kangpokpi to Tamenglong. This road 

was being constructed durin̂ tbe First 

Plan period.'  Even that  road,  which 

is about 50 miles distant, has not been 

completed within  five years.  Then 

how  can  you be  optimistic about 

constructing a  road  which  is  130 

miles long in the Second Plan? This 

road is from Silchar to Imphal. Un

less action is taken on a war footing, 

I think this part of the country will 

be totally neglected. This is my point 

of view.

Similar  is  the  problem  of  Tripura. 

Some  amount  had  been  provided  for 

construction of roads in the Firŝ Plan 

period, and in the Second Plan period 

a sum of Rs. 304 lakhs is to be pro- 

nded.  But up till now, the road link 

between  Assam  and  Tripura  has  not 

Mbeen  completed.  So  the people  are 

itill  suffering.  Whenever  a  famine

takes place, the  people are in great 

difficulty,  because  everything  has to 

be  flown  from  Calcutta  by  air.  At 

the same time,  it  has to be remem

bered that Tripura is only four or five 

miles from Pakistan.  If it is invaded 

by Pakistan, there is a grave risk to 

Tripura; it  could  be  conquered  by 

Pakistan in five minutes-  This is the 

position  in  areas  which  «re  strateffi- 

cally important.  Why should we not 

apply our mind to this question?

The main problem is in connect on 

with  the  road  construction  pro- 

greunme. I request the hon. Minister 

in charge to  apply his  mind specifi

cally to the problem of road develop

ment in these areas.

Another  point  is  regarding  railway 

development.  I  would  ask  the  Minis

ter to go and see what is taking place 

in Katihar.  The train from  Calcutta 

up  to  Assam presents  a  horrible 

scene.  People are sitting upon peopJo 

and there are all sorts  of difficulties 

being  experienced  by  them.  There 

have been cases of people being run 

over by the train.  These are almost 

daily occurrences in this part of the 

country,  on  the  Katihar-Amingoan 

line.  During  the  flood  season,  that 

area is cut off. Everybody has to fly 

from  Calcutta  to  Gauhati  or  from 

Calcuttta to Agartala, capital of Tri

pura,  or  from  Calcutta  to  Imphal, 

capital of Mahipur State. .

So far as this rail communication Is 

concerned, in the Second Plan no pro

vision has been  made  for  the exten

sion of the  railway lin<> to  Assam 

areas.  We have been demanding the 

extension of the railway  to Manipur 

from part nf Assam and from Assam 

to Tripura States.  Only if these com- 

munirations  are  develoned.  will  the 

economic condition  of the peĉle  be 

;moroved.

Another point  I  have to  make  i?> 

that backward  and  under-developed * 

areas should  nf*'’<=*ssarilv  be  taken

F.nerîl care of. For this the Planning 

Commission  should have  a  Standing 

Committee  or  a  Sub-Committee- 

That Sub-Committee of the Planning 

Commission  should exclusively devote
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its  attention to  that  particular araa. 

This sub-committee will report to the 

Planning Commission the actual posi

tion in  that particular  part, of the 

country  and  that  could  be  profitably 

utilised.  According to the suggestions 

made in that report,  you can make 

developments regarding  road and in

dustries and  all sorts  of difficulties 

that  are  experienced  by those  people 

may  be removed.  Otherwise. I sm 

afraid,  this Plan which  is  meant  for 

the  whole  of  India,  the 400  million 

people of India, will be devoted only 

to the big industries and big schemes 

which you  are  thinking  of  and  the 

difficulties experienced by these poorer 

people will  be forgotten  though  tlicy 

are living in strategic points of India.

Therefore. I request the hon. Minis

ter and the Planning  Commission to 

set  up a  sub-committee  in  order to 

come in close contact  with residents 

of  these  areas  so  that  they  may 

well posted with the conditions obtain

ing  in this  part of the country.

Shri  Gadilin)?ajia  G<>wd  K̂urnool): 

Mr,  Deputy-Speaker.  Sir.  I am very 

muph interested in the development of 

agriculture which is the main industry 

of this country and also in the com- 

munitv projects  and  N.E.S.  Blocks 

which will surely benefit the people, it 

properly implemented.

When  I was  first elected  to this 

House about 3  years and 3  months 

sgo. I was under the impression that 

as a Member of the supreme body of 

the  country  I can  be of  use to the 

people in getting these schemes imple

mented  properly.  But my experience 

j.c ♦haf  I have not  been able to do 

anything. As the acting President  of 

tho District Educational  Council and 

as President of the  Panchayat Board 

for the last about 27 years, till 1 was 

elected to this  House,  I was  able to 

do, I feel better than what I have now 

been  doing.  I must say  that  these 

schemes, if properly implemented, are 

sure to benefit the people and develop 

the country.  .

I should not be misunderstood to be 

criticising the Government because I

am in the Opposition. My  intention 

jn  speaking is only  to  bring to the 

notice of Government the facts about 

these  schemes,  as  to  how  they  are 

being implemented in the districts.  I 
submit, I was elected as the Chairman 

of the N.E.S. sub-committee of  Kur- 

nooJ district.  When  I was elected 2 
years and 3 months  back, I thought 

that I would be in a position to use 

the experience  that  I  have  gained 

here as a 'member of the P.A. C,  and 

the  Estimates  Committee  in  working 

those  committees  also.  But  to my 

disappointment  I  was  not  able  to 

convene even a single meeting.  With 

much difficulty I was able to convene 

only  a  formal meeting  in which  a 

resolution was passed to set up a sub

committee for framing the  rules for 

working.  But  even  that  resolution 

was not given effect to by the CoUec- 

t<%r of the district.  Thereupon I had 

to bring it to the notice of the State 

Government.  The  Government,  after 

six  months,  directed  the  Collectoynto 

convene these meetings, whenever the 

Chairman of the sub-committee asked 

him  to  do  so-  But the  Collector 

informed me that according to the new

G.O.  a  new  committee  has  “to  be 

constituted. S®Ven though I was there 

for about 2 years and 2  months as 
rhairmari?  I could do  nothing.  The 

new committee was  also constituted. 

But  I  am  told  that  a  non-official 

cannot be chairman hereafter and  the 

Collector  is going  to  appoint  some 

official as chairman.  Most of the reso

lutions passe.i in the District Develop

ment Committee of which‘the Collec

tor is the Chairman and I as Men»ber of 

Parliament  is  an  ex-officio  member— 

and I have always taken care, during 

the recess period, to attend these meet

ings  in spite of  many  other  wor̂  

because I  am personally  convinced 

that  something  can  be  done  through 

these  committees—but  to  my  dis

appointment most of the  resolutions 

passed are not given effect to.

I brsuglit seme of these things to the 

notice  of  w!i'  Dc’̂’ty  Minister  of 

Planning and how sometimes politl-̂s 

arc brought into the working cfthes® 

committees.  The hon. Deputy
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ter was pleased to tell me on the floor 

of the House that he was investigating 

into the matter but the matter has not 

been completely investigated.  I receiv

ed a communication from his Minis

try. of course,  upholding  the action 

taken by the State Government.'  I am 

afraid  that these  N.E.S.  Block?  are 

being used more for propagating party 

politics.

After we  achieved independence  9 

years ago, I must say that indiscipUne 

has set into a majority of the officers- 

Probably,  these people  also seem to 

think that they are independent to do 

as they like.  They do not care to go 

through the schemes, nor do they give 

effect to any of the rules.

I may bring to your notice that in 

a certain Block in  Alur  in Kurnool

strict, loan applleatloiis were sent to 
the Block Development  Officer—̂they 

were sent through me—about 14 years 

ago but no action has up till now been 

taken on  them.  The  Development 

Officer did not even care to reply to 

my letters and when I asked him, he 

said that  his superior  officers  had 

asked  him not  to reply  direct.  I 

brought it to the notice of the Collector 

and the Collector has been siting to 

him several letters and sending copies 

to me but the Development Officer has 

not cared to take  action in spite of 

the directions from the Collector.  That 

sort  of indiscipline has now set  into 

the working of these.

Similarly,  about 2i years ago reso

lutions were passed for the construc

tion of certain buildings.  The people 

also  contributed 50 per  cent, of the 

estimate as their share but no action 

has been taken till now.

The Rural Credit Survey pilot scheme 

is now launched in every district and 

there al.«;o local politics are coming in- 

Some of the centres that were selected 

under this scheme have been stopped 

because of local politics. Certain group 

leaders do not want them to be located 

there because they feel that one section 

of the people  would  become  influen- 

tlal.

Just before my election 3̂ years ago, 

all  the  co-operative  institutions  of 

which I was the President were super

seded just two months  before.  They 

are  still  under  supersession.  One  of 

tha societies for which I had collected 

about Rs.  17,000 as share  capital, it 

pains me v€?ry much to say, that Gov

ernment has spent Rs. 9,000 for manag

ing it alone.

6 P.M.

You know  how difficult it  will be 

for these poor agriculturists who earn 

only about eight annas a day.  Those 

people, with the hope of getting some 

loans, have contributed and we were 

able to collect about Rs. 17,000.  That 

society was one of the best societies 

having invested about Rs. 70,000, and 

on account of the local politics, it was 

superseded.  Though it was placed in 

the grade  of  good  working societies, 

for the last 3̂ years, it is still under 

supersession.  Last  year  when  the 

Registrar  of  Co-operative  Societies 

called  a  conference  for  selecting 

centres for the Rural Credit Survey, 

this village was selected as one of the 

centres  because  this  is  an  important 

village  having  villages  aroimd  it. 

According to the scheme, the Govern

ment bears the management charges. 

Though  the  society  is  imder  super

session, I told the Registrar  that  I 

was not anxious to be the officebearer 

of the Society.  I told him that if it 

is converted into a large scale society, 

the salary of the Special Officer might 

be borne by the Government accord

ing to the Scheme, and it would still 

be  under the  management  of  the 

Government and  thus  the burden  of 

the  society  will  be  lessened.  He 

accepted my suggestion and Govern

ment  also  allotted  about  Rs.  10,000. 

When this was inaugurated last month, 

I was  here,  at  Delhi  and the  local 

Deputy Registrar T. B.  Project  was 

probably won over and he has written 

to  the  Registrar  to  withhold  the 

Rs.  10,000 allotted to that Society on 

the ground that it is indebted to the 

Kurnool Co-operative Central Bank to 

the tune of Rs. 20,000.  How can the 

people of that village be held respon
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sible  for  the  indebtedness  of  the 

Society  when  it is  not  under  their 

raangement?  For the last 3i years it 

is  under  the  management  of  the 

Government,  and the  reason  given 

here  is  this,  and if you  will  kindly 

permit me, I will read out the reasons 

completely so that the hon. Minister, 

now that he is here, may know how 

things are going on  in  the  States. 

This  is  the  report  from  the  Special 

Deputy Registrar to the Collector:

“I submit that the Gudikal Co

operative Credit Society was re

gistered in  the  year  1947  and 

started on its work on 14th Feb

ruary, 1947.  As the affairs of the 

Society were mismanaged by the 

Board of Directors of the Society, 

the Committee was superseded by 

the  Registrar  of  Co-operative 

Societies,  Madras,  with  effect 

from 2nd March,  1953,  (just three

months  before  my  election).

Since  then  the  Committee  has 

been under supersession.

On the date of supersession the 

dues to the Kumool Co-operative 

Central  Bank  Ltd.,  Kumool,

amounted to Rs. 42,821 while the 

dues of the members to the Society 

under principal alone amounted to 

about Rs.  72,872.  The successive 

Special  Officers (Departmental

Inspectors)  were  able to  collect 

Rs.  39,090  under  principal  due 

from members.  The dues to  the 

Kumool  Co-operative  Ceptral 

Bank as on the date of superses

sion, namely, Rs. 42,821, was re

duced to Rs. 20,171  as  on  30th 

June, 1956."

You will see from this that Rs. 42,821 

was due to the Bank on the date of 

supersession, and they have collected 

within these 3J years about Rs. 39,000 

and  still  the  Bank  is  short  of 

Rs. 20,000 or so.

“174  loans  are  outstanding  as 

on 30th June  1956, of which 167 

cases are under departmental exe

cution and 7 cases imder arbitra

tion.  On two loans where heavy 

amounts  are involved, the bonds 

allowed  to  be  barred  by 

limitation.”

It is  the  Special  Officer’s  mis

management  that is  responsible  for 

allowing this thing to be barred  by 

limitation.

“On  an  examination  of  the 

statement of assets and liabilities 

of  the  Gudikal  Co-operative 

Society on 30th June 1956, about 

Rs.  10,000 from out of Rs. 33,782 

outstanding and due from man- 

bers under loans is likely to prove 

bad and  irrecoverable  and  the 

realisable assets may not be suffi

cient to pay off the liabWities in

clusive of the share  capital  of 

members.

In  the circimistances submitted 

above, and in view of the fact that 

the Society is heavily indebted to 

the Kumool  Co-operative  Cen

tral  Bank  to  the  ext«it  of 

Rs. 20,171,  I have  recommended 

to the Registrar of  Co-operative 

Societies  (Andhra),  Madras, to 
withhold payment of  the  State 

aid of Rs. 10,000 till the overdues 

to the Kumool Co-operative Cen

tral Bank are paid...........**

This  is  the  report  that has  been 

submitted.  Of course, the  Registrar 

who selected this centre is now  on 

leave and the local Deputy Registrar 

takes decisions himself and writes like 

this, and the scheme has not been in

augurated.  I do not know how much 

money they are going to spend over 

the management of the Society.  Hiis 

is how the administration is going.

I submit if these schemes are to be 

properly implemented, there must be 

a machinery which should go and ins

pect the Block Development Commit

tees,  Community  Projects  and  other 

schemes and which must take severe 

action  on  the persons  responsible  if 

they  fail  to  implement  the  schemes 

properly  or if they violate  any  of 

these rules.  It pains me to say that 

in  some  Blocks  they  are  taking  a 

commission of 5 per cent when they 

grant loans.  That is the reason why 

whenever these applications are sub

mitted  through  important  persons, 

they  do not get loans because  they 

are afraid of taking money from such
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men whose applications pass throû  

important persons.  That has come to 

my notice, and it is a fact.  In im

plementing some of the schemes of the 

N.E.S.  Sub-Committees,  10 per  cent 

commission is being taken.  I  want 

that this  should be checked.  Unless 

this is checked, the schemes cannot be 

implemented and the people will not 

be benefited.

As I already said, though nine years 

have passed since we attained Inde

pendence, we have not developed our 

country as much as we expected.  It 

is not only my personal view, but also 

the  view  expressed  in Rural  India 

which I had just occasion to read to

day  in  the  Parliament  Librsiry.  It 

says—

“Building the Nation; It is now 

nine years that this country  has 

achieved  complete freedom.  But 

it is’difficult to say that the prog

ramme of building the nation has 

been  started  on  the right  lines 

notwithstanding the first and the 

second Five Year Plans and  all 

that is claimed  to  have  been 

achieved by them.

Elevation  of  Character:  The

essential test of building a nation 

is ii\ the development of charac- 

.er of its people.  Even the great

est protagonist of the present re

gime could hardly have the cheek 

to say that the character of the 

people has  risen  high  in  this 

country  after  we  have  attained 

, Independence.  On the  contrary, 

one can easily testify it  by  his 

everyday contact with the people 

and the machinery of public ad

ministration that there has  been 

catastrophic fall in the character 

and standards of morality of the 

people  after  the  attainment  of 

freedom.  And  all  this  is  to  be 

attiributed  to  the  wrong  policies 

of the administration and  wrong 

personal examples of those sitting 

in places of authority.”

It is a long thing and I do not want 

to take the tin̂ of  the  House  in 

reading  ver the whole pf it

I would appeal to the Government 

through  you.  Sir,  that  a  special 

machinery must be set up if the Gov

ernment  really  wants  these  schemes 

to be properly implemented.

I have only one more  appeal  to 

make.  In  1953 I had suggested  the 

construction  of  a  railway  line  from ̂ 

Siruguppa  to  Kumool via  Adoni, 

Yemmuganur, Gonegandla and Kodu- 

nur,  and  the Railway  Ministry  was 

pleased to say that it had been admit

ted for consideration during the Sec

ond Five Year Plan.  I also leamthat 

the State Government and the District 

Planning Committee had recommend

ed the construction  of  the  Line.  I 

request  that  some  provision  for  at 

least  surveying  this  line  should  be 

made during the Second Plan.  ^

Dr. Rama Rao  fKakinada):  Speak

ing on the Second Plan, I w£int to say 

a few words on the land policy of the 

Government.  The  Plan  has  gone 

through various stages in its policy of 

agrarian  economy.  What  has  been 

originally suggested has been watered 

down and my complaint is that even 

what it has suggested is not being im

plemented.  No steps  are  taken  to 

implement the suggestions. The majo

rity of the  population  is  agrarian, 

ranging between  70 and 75 per cent 

of the total population.  In States like 

Andhra,  more  than  50  per  cent  are 

landless  agricultural  labourers.  70

80  pê" cent  of  our  people  depend 

upon agriculture and of them landless 

agricultural labour is more than fifty 

per cent of the total population.  So, 

we must remember these people living 

entirely  on agriculture,  whatever we 

may do.  There is not any subsidiary 

industry for  them  and  agriculture 

gives them work for two  or  three 

months  in  a  year.  Therefore,  they 

live a  life of hand  to  mouth.  We 

want land  to  the  tiller and land to 

the landless.  I will first  take  the 

instance of Andhra.

Mr. Deputy-Speaker: He wants land 

to the tiller and land to the landless 

even though  the  landless  are  not 

tillers.  Is it?
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Dr. Rama Rao:  Thank  you.  You

helped me to  clstrify  my  position. 

When I say lan(J to the  landless,  I 

mean land to the landless agricultural 

labour; I do not mean other  labour 

such as a weaver, etc. I do not want land 

to be given to such landless.  By land 

to the tiller? I  mean  land  to  the 

tenants.  I  am  making  a  landless 

tenant and a landless labourer, • dis

tinct from each other.  There is also 

the self-cultivating peasant.

Mr. Deputy-Speak̂: Those who are 

tillers and those who are prepared to 

become tillers—both.

Dr. Rama Rao: What I mean is this. 

The  landless  agricultural  labourer 

tills the land, not as a tenant, but for 

wages.  Still, he lives on agriculture; 

there is no  other  avocation.  Such 

persons are good cultivators but they 

are not tenants; they work for a pit

tance.  I now come to  the  Andhra 

State.

At  the  time  of  the  last  general 

elections  in  Andhra,  the  Congress 

Party gave three points in its election 

manifesto, almost the same points that 

the Communist Party gave in its mani

festo, but with a slight difference.  I 

shall first say what we said:  twenty 

acres  of best land,  something like a 

standard  acre,  should  be  the  ceiling 

on land, but it can be raised up to a 

maximum of sixty acres, according to 

the quality.  The best land will  be 

only twenty acres.  The second point 

was protection to tenant and the third 

was about the distribution of cultiva

ble waste land in the possession of the 

Government to the landless agricultu

ral labour, free of charge.

The Congress Party, in  its  mani

festo, h2is said the same thing. Ther̂ 
must be  a  ceiling on  land;  tenants 

must be protected and the wastelands 

must be distributed.  The only differ

ence is that they never committed to 

the ceiling which  we said—about 20— 
60 acres.

The present position of the Andhra 

Government is typical of the Congress 

mentality.  I charge it is not honest 

about tĥ land reforms.  I will read 

a few extracts, with your permission,

from the  statement  placed  on  the 

Table of the Andhra Assembly by the 

Government.  I want  to  draw  the 

attention of the hon. Planning Minis

ter to this in particular, because this 

is typical of the attitude of the land

lord  section  and  the  vested  interest 

there.  They sabotage your whole land 

policy.  They do not want any ceiling 

on land.  I know a few Congressmen 

honestly wish for these land reforms. 

The Minister is one of  them.  But, 

they are not firm nor have they got 

the determination to enforce this prin

ciple.  The new Congressmen, some of 

them land-lords, who have entered the 

Congress have great influence and are 

carrying the day. The same Congress

men who pledged themselves in their 

electoral manifesto for a ceiling  on 

land  now  say  certain  very  curious 

things  which  are very queer.  They 

clearly  show that  they  do  not want 

any ceiling on land or any land re
form.

Shri Keshavaiengar: Who  are  the
vested interests that ask for it?

Dr. Rama Rao:  I  know  them.  I 

need not mention them and take much 

of the time.  For instance, in my own 

district of Godavary, there is an MLA, 

who owns about  700 acres;  he  got 

Congress volunteers beaten just a few 

years ago.  Another is  a  zamindar 

with 1200 acres. ‘ After being elected 

and after receiving  the  information 

that he was going to be a Minister, he 

bought khadhar for  the  first  time 

while going to Madras.  These are the 

type of new Congressmen.  There is 

a saying that new Vaishnavaites have 

too  many  caste  marks.  These  new 

Congressmen put on the  whitest  of 

white caps and therefore, they carry 

the  day.  That  is  worse.  They  are 

influencing the Government; they are 

almost threatening the Government’

The statement of the Andhra Gov
ernment says:

“A rigid application of the ceil

ing on land  holding  would  be

neither possible nor desirable.”

Suddenly, two years after the elec

tions, they have found that fixation of 

ceiling  neither  possible  nor
desirable.
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“Fixation of ceiling in terms of 

acreage or assessment will involve 

a  continual  revision  of the ceil

ing according  to the rise or fall 

in the price of agricultural com

modities. As the ceiling is at  all 

times to be related to income, it 

would  seem  both  necessary  and 

desirable to express it directly in 

terms of income instead of indi

rectly in  terms  of  acreage  or 

assessment”

If they are honest about ceiling, why 

should  they  claim  that  ceiling must 

be fixed in  terms  of income?  It is 

queer logic.  If you fix ceiling on land 

in terms of income, is it permanent? 

It is  the  income  that  changes;  the 

price changes; so many things change. 

We want to give a fair and comfort

able liviag to  the people,  we fix  a 

ceiling.  It is twenty acres according 

to the manifesto of  the  Commimist 

Party of  Andhra  or  thirty  acres 

according to the Plan.

Another very wonderful argument is 

given here.

It is not mentioned here as to what 

a *low ceiling’ meant.
**If a low ceiling was fixed, the 

more  enterprising  agriculturist

will  migrate  to  towns  in  search 

of more profitable avenues of in

vestment unhampered by ceilings. 

Such a situation would result  in 

depriving the  rural  sector of its 

most  progressive  elements on

whom the prospects of agricultu

ral  and  other  advancement  in 

villages depend.”

These wonderful  progressive  ele

ments will shift from village to towns 

and heavens will  come  down,  the 

whole  Indian  agricultural  economy 

will collapse according to our wonder

ful  Andhra  Congress  Government. If 

these people can find alternative em- 

plojrment on the industrial side, they 

are welcome to do so.  Then they say 

that the financial position of the State 

does not allow taking over and paying 

for extra  land.  You take  over the 

extra land and pay them in bonds or 

something like that.  There  are  so

many ways of doing it if  only  you 

have the will to do it.  Because they 

have not the will to do it, they find 

all these lame excuses.

Now I will give one more instance. 

Yesterday I was in Patiala.  There I 

attended the Assembly and saw  the 

demonstration  of the kisans.  In the 

evening I attended their meeting also. 

It  is  a  very  significant  thing.  You 

know, Sir, sometime back under  the 

President’s Rule there  were tenancy 

laws according to which a cultivating 

tenant could pay a certain amount and 

get the land by paying in convenient 

instalments.  For  three  years  Acts 

have been passed year after year, one 

Act at a time postponing the enforce

ment of that particular section.  Now 

the Bill is  under  consideration.  A 

Select Committee has gone into it, but 

has not reported.  Yesterday when  I 

was present in  the  Assembly  they 

were  asking for time for  the  pre-, 

sentation  of  the  Select  Committee’s* 

Report.  I was glad to find that two 

members belonging to the Akali Party 

objected  to  this  dela3dng  tactic, 

because everybody knew, and  it  was 

quite clear, that it was only a delay

ing  tactic  to  sabotage  the  whole 

thing. The Government did not  yield 

to  that objection and the Communist 

members walked  out of the  House. 

Outside there was a huge demonstra

tion of about 5000 to 6000 cultivating 

tenants who wanted tb hurry up this 

legislation.  In the evening there was 

a meeting which  I  attended.  I need 

not say anything about the  meeting, 

but an old prominent  worker, when 

he just walked out of the meeting on 

to the road, was beaten.  Afterwards 

when he came to the  meeting blood 

was flowing from his head.  He was 

beaten  by  an  agent  of biswedars. 

There .was  no  quarrel,  but  he  was 

struck  by  the  agent  who  ran  away.

In this  connection  I also want to 

mention another thing, and I am men

tioning this with a  purpose.  On  the 

previous  day—that  is,  daybefore- 

yesterday—there was a demonstration 

by the landlords  and biswedars  with 

their tractors,  their  agents  and their
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hirelings.  It  is very  significant.  I 

was reminded of the British calling the 

Army and sending warships and para

troops  in  connection  with  the  Suez 

crisis just to show their strength.  Is 

it that our landlords want to  show 

their strength with tractors?

I win tell you a third thing.

Mr. Deputy-Speaker: These are very 

good illustrations, but not relevant to 

the discussion today.

Dr.  Rao: Now I come to the

Planning  Comimssion,  I  am  reUably 

told that the  Planning  Commission 

gave direction to the  PEPSU  Cong

ress organisation that all big and orga

nised farms should be  excluded from 

any ceiling that is to be fixed on hold

ing of lands.  That is my information. 

Now  these biswedats  and big  land

lords who have got big farms are not 

affected.  The rich  can  grow richer 

and they can enjoy their 500 or 1000 

acre farms.  That is why they want to 

show their  strength to the  people. 

They want to tell  to the people that 

the  Planning  Commission is behind 

thOT.  Though they cannot use tanks 

at least they want to show their trac

tors ^d that gives  them courage to 

beat a kisan  leader  in  the  open 

street.  Therefore, I charge the Plan

ning Commission with vacillation.

Now, the Planning Commission, the 

Government  and  all  of  us want to 

create enthusiasm among the people. 

Recently one of  our senior  officers 

returned from China and in an article, 

we have read it in the Press, he has 

stated—I am referring to the Thapar 

Statement—that one remarkable thing 

which  he  found  in  China  was  the 

enthusiasm among the people and he 

goes  on  to  say  how this  enthusiasm 

has been created.  He says there that 

the main  cause of their  enthusiasm 

was the land policy,  the land distri

bution  of  the  Chinese  Government. 

Therefore,  if  you really want to en

thuse the people you must do some

thing substantial  and not merely talk 

loud  about the  socialist  pattern of 

society  and  then  give  directions  to 

see that large farms are not touched 

This is an acid test of the honesty of 

the  Government.  If they are  honest 

about establishing a  socialist pattern 

of society, they must take firm  steps 

for land distribution and  fixation of 

ceilings.

I need not go into the other details 

of tenancy  Acts  and  distribution  of 

cultî ble waste-land in Andhra. They 

are distributing good cultivable waste

land to so-called political sufferers, but 

to the landless agriculture  labourers 

they do not give anything.

Mr.  Depnty-Speaker:  The  question

Of that beating and mention as to who 

did it ought  not to  have been made 

here.  That  is  not  relevant  here. 

Moreover,  we  cannot  say  who beat 

him; it might be under investigation. 

Therefore, that ought not to have been 

mentioned.

Dr. Rama Rao: I have not mention

ed any names.  Anyway, I am guided 

by you.  I only charge the Planning 

Commission of siding with vested in

terests.  It  is  their  actions  and 

their  directions that  are  causing 

loopholes in the work so much so, in 

the ultimate analysis nothing is com

ing out in the form of proper ceilings 

on land-holdings or agrarian reforms.

In this connection I also  want to 

mention another thing.  It is reported 

that the Prime Minister  was making 

anxious enquiries from  people  who 

returned  from  China.  It  is  said  he 

asked them:  "You  are  teUing me

many things.  I  want to know what 

according  to you is the  cause  of 

enthusiasm  among the people.  How 

is it that the Chinese Government has 

been able to create that enthusiasm?** 

The Prime  Minister  wants  to know 

why the people of China are enthusias

tic about  the  Government’s  action. 

Why Is It that our people are not so 

very enthusiatic?  All  of  us  are 

. anxious to create that enthusiasm. Let 

him study the agrarian problem.  Let 

him see how his own Congress G«vem-
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ment  are  sabotaging the whole  thing 

and deceiving the people.  Then ha will 

realise  that  our. socialist  pattern  of 

society is anything but reality.

In  this  connection  I  want  to raise 

my firm voice against  the Ministers 

and  high  officials  indulging  in  this 

Bhoodan  Movement.  I  have  already 

once spoken about it.  I have no objec

tion to a man like Vinoba Bhava pro

pagating that idea.  But it is fantastic, 

unrealistic,  hypocrisy for a  responsi

ble Minister, when he is in a position 

to bring in an Act and see that land 

reform  is  carried  on,  to  indulge  in 

that.  He  does  not  do  anything  that 

is in his  own hands, but goes on to 

Andhra,  Tamilnad  and  other  places 

and says: “Come on, give land.” This 

is  downright  hypocri.«?y.  I  do  not 

want to mention names.

Mr. Depnty-Spcaker: He may be a

helpless person  here to guide all the 

policies alcne and, therefore, he directs 

his energies outside.

Shri Nanda: Is he referring to some

body in Andhra?

Mr. Depnty-Speaker: He is referring 

to somebody here who had  gone to 

Andhra.

Shri Nanda: Some  Minister?  •

Mr, Depnty-Speaker: Yes, he says,

some Minister.

Dr. Rama Ra©: I do not  think I

should mention the name,

Mr. Deiraty-Speaker: No need of men
tioning names.

Dr. Rama Rao: My point is, for good 
or bad, the Congress is in power in 

an overwhelming majority in all the 

States  and in  the  Centre.  Because 

that  organisation  is  still  powerful, 

why not they utilise the opportunity, 

if they are honest about the socialist 

pattern  of  society,  honest  about 

agrarian reforms, to see that laws are 

enactê  ̂and implemented  effectively 

and ex|>̂ ditiously? (Interruptions).

Sir, I do not know if the hon. Mem

bers who are interrupting me have any

thing to say, because in that case 1 am 

prepared to yield.  I  am very  , keen 

about this land reforms, because that 

is the very foundation of our soci£.ty. 

If you do not do that, all our plans, all 

our programmas and all our  propa

ganda would be sheer waste. But, K 

you do that, if you go, say, to PEPSU, 

and take up this land reform effective- 

ly—even with a section of the Cong

ressmen—you will see the rsal enthu

siasm coming.  Will the Government 

do that and go to that extent? If they 

do that,  then they will see the real 

enthusiasm of the people.

Now, I was taking of Bhoodan. Per

sons  occupying  very  high  positions 

should not go about with this activity 

and they should not start all soils ol 

fantastic  things  in  connection  wit̂ 

Bhoodan, especially when they do noi: 

utilise their position to put same prin

ciple into effect by legislation. 1 viould 
not mention names.

Mr. Deputy-Speaker: The hon. Mem

ber  is  not  against  Bhoodan  ar/.l  the 

equitable distribution of land though it 

may be by any methods  and by any 

persons.  Why should he oppose it?

Dr. Ram Rao: You have said it.  I 
am not opposed to Bhoodan.

Ch. Ranbir Singh: (Rohtak): Ques

tion. ,

Dr. Rama Rao: If the hon. Member 

is patient, he would understand me.  I 

do not believe that the land problem 

will be solved.

Mr. Deputy-Speaker: Though  the

method  may be different, he believes 

in Bhoodan.

Dr. Rama Rao: But this is no Bhoo
dan.

Mr. Deputy-Speaker: He wants that 

distribution  of land  should  be  equit
able.

Dr. Rama Rao: That is right.  But 

\here, it Is charity.  That is the differ

ence.
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Mr. Deputy-Speaker: He wants it to 

be done by the Government. U some 

other agency does it, he should not be 

opposed to it.

Dr. Rama Rao: I am not opposed to

it.

Sliri B. Y, Reddy: Otherwise, it is not 
possible. Bhoodan is not the method.

Dr. Rama Rao: I do not want to be 

misunderstood.  The land problem can

not be solved in the way in which it is 

now  sought  to  be  solved.  The  Con

gress is not doing it honestly and effec

tively.  That is the point.

I should like to say just a few words 

about industries.  I have said  mAny 

.times in this House and in the Com

mittees,  about  the  industrial  policy, 

but it desarves repetition.  In respect 

of foreign capital in India, evfn at the 

very beginning we must make a dis

tinction  between  loans  and aids and 

other things, as distinct from capital.

; By  foreign  capital,  I  mean  the 

foreign industries and the foreign ex

ploitation that is continuing here. For 

example, the Lever Brothers and other 

tea estates and so many other things 

are still continuing here.

I have previously given so many ex

amples.  You know what Iran did and 

what happened there.  We know what 

happened  in  Guatemala.  We  know 

what is happening in Suez.  But for 

the powerful  international  opinion 

behind President Nasser,  the British 

would have occupied the Suez Canal 

by this time. Because  he has got a 

powerful public opinion  behind him, 

too  powerful  friends  all  over the 

world, the British Government, while 

rattling the sabre and calling up arms, 

is  still hesitating,  and now  better 

sense  is prevailing.  Of course,  our 

friends  may  think  that  warships 

would not come to Bombay if\we are 

nationalising our industries. Warships 

may or may not come, but the danger 

is  there.  Anyway,  there  are  other 

types  of  metaphorical  warships 

coming.

Mr. Deputy-Speaker: Should we not 

limit our dicussions to  national issues 

now?

Dr. Rama Rao: I give the inslanro of 

Kolar gold fields.  It has been mention

ed so many times in the question hour 

and  On other occasions.  I repeat  it 

once again.  The Mysore  Government 

was prepared to give full compensation 

at the market value of shares, but be

cause it concerned foieign intar \sls, aud 

because foreign interests wer j mvclved 

the Central Government interfered and 

advised—that  is the word—“advised’’ 

—the  Mysore  Government  to  pay  a 

huge compensation  amounting nearly 

to Rs. 1,60,00,000.  Of course, the Bri

tish people want stil more.  In  this 

connection, the Deputy High Commis

sioner saw the Government authorities. 

What he said, I do not know, nor is it 

my business to enter into that matter. 

But the Central Government  should 

not go out of their way just because 

it is a  foreign concern.

I have pointed out one more instance 

also.  In the  dispute  regarding the 

Madras Tramway Company,  Jie arbi

trator gave a decree in favour of the 

workers about the bonus.  Then  the 

Central Government entered the field, 

even though it had no business and in

duced the Tribunal to change it, with 

the result the whole thing was squash

ed.  Why should the Central Govern

ment, just because a British or  some 

foreign concern is involved, go out of 

its  way  and  use  its influence, I  will 

not say influence,  but join  the party 

against the  interests  of the workers? 

These are the ways how the  foreign 

concerns influence the Government and 

it is alwaĵ a danger.

Regarding industries, there Me many 

but I want to draw the attention of the 

hon  Minister to the leather indv̂try. 

There is big money in leather. About 

Rs. 25 crores worth of hides. sMns and 
some leather are bein̂ exported from 

India every year.  If we manufacture
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the leather goods here, we may  get 

anything between Rs. 50 crores  and 

Rs.  100 crores every year.  Also, the 

workers employed in this industry are 

the lowest and the most  suppressed 

section  of  the  communiry,  Ltung 

mostly  harijans.  Therefore,  the 

Government should take up  the manu

facture of leather goods  on a  large 

scale, not in the sense of concentration, 

but on a wide scale they should supply 

finished tanned leather.  The industry 

can be carried on as a cottage indus

try, as the Government wishes to do; 

it need not be concentrated, but they 

should  supply  high  quality  leather 

and have an organisation for sales and 

co-operative  credit.  If  the  Govern

ment can do these things, it wiU earn 

huge profits for itself and also for the 

workers.

Lastly,  I  want  to  say  one  point 

about the railways,  though the Rail

way Ministry is not represented here. 

Our Kakinada-KotipaUi railway which 

was dismantled during the war has not 

been restored.  The whole  land  is 

there; the bund is there and they  can 

develop it by spending a little money. 

It is in the midst of the Delta District

of East Godavari at the terminal  of 

the Godavari river, euid so much so, 

on the other side, the delta is the only 

outlet for that place.

I hope Government will take steps 

to build a socialist pattern in earnest. 

They should take  effective  steps  and 

brush aside all opposition from vested 

interests  mostly  from  the  Congress. 

They  should  see  that  the  socialist 

pattern is set  afoot and some enthu

siasm is created in our people.

BIr. Deputy-Speaker: l find no hon. 

Member wants to speak now.

Siiri S. C. Samanta(Tamluk) rose—

Shri Kamatfa:  There is no quj'-u.'n.

Mr. Denaty-Speaker:  The  bell  is 

being rung.

The  House  stands adjourned  till

10-30 A.M. on Monday, as there is no 

quorum.

6-42 P.M.

The Lok Sabha then adjourned  till 

Half Past Ten of the Clock on Mon

day,  the  10th  September,  1956.
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